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LOK SABHA

Monday, July 17, 1967/Azadha 28,
1889 (Saka).

The Lok Sabha met at Eleven of the

[MR. SPeakEr in the Chair)
ORAL ANSWERS TO QUESTIONS

Seleelive Conseribtion

+
*1171. Shyy D. C. Sharma.
Shri Shri Sharda Nand:
Shri J. B. Singh:
Shri Bharat Singh Chaghan:
Shri Ranjit Singh:

Wil the Minister of Defemce be
ploased to refer to the reply given to
Starred Question No. 213 on the 3rd
April, 1967 and state:

() the progress made in the matter
of sclective conscription for the Arm-
od Forces ,., the context of Pindi-
Peking threatening attitude; ang

(b) when the scheme is likely to be
Gnalised?

The Minister of Defeice (Shri
Swaran Singh): (a) and (b). In the

8hri D, C, Sharma: May I know

HIHL
s bhe
it
- 3555
i
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be feasible and instead of this, the
scheme of granting short gervice com-
nussions has been found to be maore
ucﬂ:ubhmhnkely to yleld better
resclts.

Shri D. C. Sharma: May 1 know 1f,
while giving up selective conscription,
the hon. Defence Minister hag thought
of any other pla= in order 1o meet
thiy Pindi-Pelung collusion and 1n
order to be able t ofMset the combined
manpower of these two countries?

Shri Swaran Singh: As I have said,
the institution of the short service
commission scheme ;s likely to meet
the situation better.

Shri D. C. Sharma: May 1 know if
they are having some [ong-term plan
to meet the Pindi-Peking challenge?
That was the object of my question.

Shri Swaran Singh: That s a long-
term plan.

Shri M. R. Krishna: It 1s said that a
small country like Israel could call
people who have been trained, who
are other then the military personnel,
within 24 hoursg to take to arms and
to join the officers and unuts and so
on. May I xnow whether the Defence
Ministry or the Government of India
15 keen to study this aspect, how
Israel has done the whole mobilisation
in 24 houry and whether it js done
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Vo T wigy W gww
W & Wt O JO T R wrga
qT 1

Mr. Speaker: I looked at that gide
twice, thrice, and nobody got up. I
therefore called the next guestion;
otherwise, I would have called you.
Signing of Nuclear mon-preliferniion

Treaty by India

*1172. Shri Madhu Limaye:
8. M. Banerjes:
George Fernandes:
Dr. Ram Manohar Lohis:

Will the Minister of External Affairs
be pleased to state:

(a whether 11 1s a fact that diplo-
matic pressure 15 being exerted by
USA and USSR opn India and
other countries to induce them to sign
the nuclear non-proliferation treaty;

(b) whether Government intend to
call 3 Conference of interested coun-
tries to Tesist this pressure for signing
away the rights of non-nuclear coun-
trieg without a firm agreement oh
denuclearisation and qusarmament; and

(¢) if not, the reason for not or-
ganising international suppory for the
rights of the non-nuclear coyntries?

The Minister of External Affairs
(Shri M. C. Chagla): (a) No, Sir.

(b) No, Sir.

(¢) The Eighteen-Nation Disarma-

ment Committee, of which India 34 8
member, has 14 non-nuclekr countries

fepresented on it. It is dealing with
the drafting of a Treaty on non-proli-
feration of nuclear weapons. The
views of the non-nuclear countries are
freely and fully expressed in that
Committee and in the General Assem-

bly.

o wy fead: oww PR
g wrey wiget § fe wepfie o
et Wt W T woe aer
u] gheardt & danw & et swnfs
FTUT W ¢ wodt o wnne oy §
whar aardieliy feafe oY out fiear,
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correct to

emerge

in a form which will make it possible
for us to sign j1 Bui
that we will sign the treaty as it
stands today is not justified,

ot wy fowd : T wORTC ATeSY
warT qu gafawre whlt ?

ot §o wo wruWy: WTEWY WUTT
gl are § 1 7y werfie qweey &
A Iwaraiter v
wt o @ A W e ¢,
favgew qutr avr &

It gives the monopoly even of nuclear
research to the nucleer powers and
puts the non-nuclear powery tnder &
great disadvantage.

ot oy ford - 87 7% SwTw quv
wr fix far Tt & e wrefies gl
wft ¢ wer woerc W yfeviv ¥
W oyt & e et ¥ forg oo W
o ©Yf weltwer gondedy | ot sdew ¥
wo warr ¥ wyr § f dvey & faw
wsrey it wr wsivw @ qr ¢, e
oy v A § o & v e
e it € 1 v wew oy oY €
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® oy wn v § fe g ¥ o
118 §1 120 ¥w §, 9% ¥ ¥ww qiw
Wt ¥ ww wwfes gfene § wic
am & e wrofay gieare off € o
& oy wrow g § fe W o @
ot X &Y oF Wy W & fod Wi
aft Nify & ot R & fa ok
T amefy @ g gEt Ay fge
¥ writ w1 oY woft et ?

Shry M. C. Chagla: As a matter of
fact, Pukustan proposed 1 the United
Nationg the convening of a conference
of non-nuclear nations. We opposed it
for this reason that we cannot arTive
at a non-proliferation agreement in
the absence of nuclesr powers. We
also objected, to the drafting of cer-
tain partg of that resoluilon, But
whatever it may be. that resolution
has been passed 1n the Assembly
Therefore, when tha resoltiisn is im-
plemented, there will be a conference
of non-nuclear powers.

Bhri 8. M. Banerjee: Since all the
members of this House, whether on
shig side or that side, are interested to
know more abou! this, may 1 know
whether they will take thig House
into confidence before the treaty is
signed ang there will be a proper dis-
cussion, here before the treay is sgn-

3

Shyt M. C. Chagla: We will certainly
keep the House informed to the extent
possible. We want to carry the House
angy the country with us.

Oral Answers 12244
ot wnk wowhe Y e &

Jus Commuttee was set up. The re-
solution was that this agreement
should be in furtherance of geneial
and especially nuclear disarmament.
This draft treaty does not do anything
of the sort Secondly, the UN resolu-
tion requires that there should be
mutual obligations between nuclear
and nonnuclear powers. Thig draft
treaty casts an obligation upon the
non-nuclear States wlule the State
accept responsibility or obligation at
all, And don't forge! that ynder <¢he
definition of this treaty, China would
be a nuclear State because the date
laad own 1s the Ist of January 1967
Any country which has exploded a
bomb before January 867 will be mn
the privileged position of a nuclear
S.ate We gbject to this distinction
between privileged and non-privileged
nations Finally, and from our point of
view the most important. this treaty
attempts a monopoly on the part of
nuclear powers even with regard to
nuclear research. The nuclear powers
have a monopoly of nuclear weapons,
which is bad enough But they want
to proceed furthér and have a momo-
poly of nuclear research. Most non-
nuclear countries are agitated gbout
it, countrieg like Sweden, Brazil and

* others. who also want to have nuclear

research in the country. For India
particularly, which is s0 advanced in
nuclear research, this js a very se-
rious thing, particularly when [ndia
is threstened by neighbouring China,
which has already exploded a hvdro-
gen bhomb.

We W WY WNifgwr:  wenw
wEWT, W1 ot ALT W 9N TE W
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T wew @ § e o fewmc e
s Q& lrw wiviy w1 worwr § oY onw o
o o § w o 393 ¥ 9 wfie
w7 7w W wefre T fY g 3wy
wwe g wmr § W 9T AN og
i T § At ag g e
i fie 9 fre wrrwTe 3 wop frese
wr wifrrget ot & ferd wdwrer e
o wifow o § ¥ foar ot foar &
qOT whg e o e fareY
MR TS Wa7 7 KR AT o §
397 e v frady gk g °

Shri M. C Chagia: So far our nuc-
lear energy has produced isotopes
which we are not only using in our
country for health purposes but we
are exporting them We have wmade
further researches which obviously I
cannot disclose tn this Houce But our
research 1s going on Only the other
day, the Director of Atomic Research
in Bombay, Dr Sethna said that we
maght have energy produced which
might be cheaper than electricity It
would be a revolution Apart from
what we can do about digging tunnels,
as my hon friend has suggesteq for
vanious other activities nuclear energy
1s going to be the energy of the futire
and any restriction to be put on any
country in the way of nuclear research
1s a very serious thing

o T wAge wWfgar: www
wgea, ¥ T s v

Mr. Bpeaker: In the question hour
also there is vyavastha*

Tro Tr wAgT Wfigay : 4R yenar
qifY ot 1 &2 wefy oft € T A whit
ot | SE TS W O S
ag fix wowT? Agre %7 7y § € it
#, 27 q¢ &% gfers st o e ot ow
aoe g€ & 7 oy ww v cfewr O
Wedwrowsfeqg v ol e
fgem # goar wwwn figr 5 aft ¢
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T T g JuT wgd § oY & et e
g o aT & 1 R wre wt dwer worr
T fis vt wy Qar wy ek § Wity
& ure & wot wc g fix fewgw wifter gt
writ & fad g srtE sare e e
t) 787 uv fewde @ wr t R
w & g § M vy e g & F
Iad Uea fwar awft Hemy wre wrer
w v w0 ft & aowT e

Bhri M. C. Chagla: I am sorry,
I am not in a poution ta ans-
wer this This relates to the Depart-
ment of Atomic Energy If my hom
friend asks a separate question to the
mﬂeﬂ Minstry, it will be ans-
w

o T wAlgY wifigar: & W
mw@mwuﬁmm

Mr, Speaker: The Minster says he
1s not able to answer it I do not know
whether I can force the Mimuster ta
answer 1t, when he says he doey net
know 1t

e T wiige g A oy
wowd § fr o fadw woft Qur o
wfgh a1 §¥ amwwt X e
U
Mr Speaker. Jie 15 not expected to
answer questionr on technica] matters.

ot wy ford : saTr mfy T
et g
et Fefea aft ol § ot B wywit
st ¥R fecfigs wpr
o1 A Arow Y ani |, (veee)
g WET et ot o T day v vy
& fir 3% arere) o7 ag goew T €

o Tw wigT Wifgm: @ W
AT ST A XA
ot § ) (i)



. ]m7

Shry Somavane: On a point of ordes,
Sir,

My, Spesker: No point of order dur-
ing Question Hour. Shri Supakar.

Shii Sradhaksr Sapakar: May I
know why no attempt iz being made
by the non-nuclear powers to see that
the powers which now possess the
monopoly in the atomic weapons do
,not further expand either quantita-
tively or qualitatively the nuclear
weapons that they now possess and
also to reduce the gquantity of the nuc-
lear weapons that they now possess.

Shri M. C. Chagla: That is exactly
the point. My bon. friend has put his
finger on the point. Thig Treaty wants
to go in for prevention of horizontal
proliferation withovt putting any
restriction on vertical  prolife-
ration. There is nothing 1n this
draft Treaty to call upon the nuclear
‘powaers either not to increase the stock-
pile or much less to decrease it. That
is one of the objections we have to
thig draft Treaty, ag it is.

Shri Bradbaksy Supakar; Why not
take positive measures towards this?

Shri M. C. Chagla: We are trying to
have it on those lines.

Shrimati Lakshmikanthamma: When
China js manufacturing nuclear wea-
pons, 1t is not mere exhibition or in-
tunidation but the will to use them
against ¢ non-nuclear country like
Indis. May I know whether the Gov-
ernment wil] assure that India will not
sign any treaty which goes against the
interests of the country?

Shri M. C. Chagia: I can gmve that
assurance 10 the hon. lady Member.
The Government of India will n=

sign any treaty which goes against the
nationa] jnterests,

Shri H. N. Mukerjee; Pending what-
ever happens to our efferta for nuc-

Ural Anrwers  ASADHA 28, 1880 (SAKA)
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mpde by the Polish Foreign Minister
in regard to their part of the world,
50 {ar as nuclear free zone in our part
of the world ig concerned?

8hri M. C. Chagia: Yes, Sir; that 18
also one of the matters that is bemng
considered.

ot wo wro farlt: Wit mAY
wRYeT X W1 wgl, R wen § s v
qANEE AR ¥ AT A § o
wafo fedy ) 7a% sdvr Jag a3y
g § W A OF ¥ A% gEU RIS
TN AF AT Q61 § | KAF wwra qifr.
A & ATy IAAT XAAT Wy £ Wy
ot ary it oreh § s warr § frgenia
¥ FTC A X AT aAT HT wqrA Y
§T W1 W AIETT KA AT KT T
fawrc wox & forg dare d 7
Shri M. C. Chagla: Yes, Bir. I know
China 18 not a Member of the United
Nations. What I tried to point out to
the House was that even if China
were to sign this Treaty, which js not
likely, she would sigp it ay a nuclear
power, undertaking no obligations
erther 1o reduce the quantity of nuc-
lear weapons or not to increase them.

ot fowwx wr: # gt wgRE &
e wrgan § fs fergears oo et
arg w1 qary frar qn o § rafa-
wT DA W AT v & fog W
IGE AT JaX TR g% A1 2
AW FERCT WY qATAT qTEA B av
T wre £T Y Afaz & § oo
grirenrfat v cfear s st wate
QErAY Srgd § o A 7 oiw fedw xa
NIt M AT aF @GR T
< it A & g WL y arA WU
ar 4t ?

Shri M. C. Chagla: About conven-
ing of the Conference, I have given
an answer to Mr Madhu Limaye.
With regard to the first part of the
question, we are not being pressuris-
od to sign or not to sign the Treaty.
In any case, our foreign palicy Is Dot



Shri Hem Barua: Since China has
stepped 1nlo the nuclear club with
full politucal and military glory, and
this fact has altered the nuclear bal-
ance of the world, may 1 know whe-
ther Govermment do not think that
this Nuclear Treaty 1s meanmgless in
the con ext of theése new develop-
ments, and if they think that this
Nueclear Treaty 1s meaningless, why
have they not brought this to the
notice of the super powers who have
been insisting on India migning this
Treaty along with the others?

Shri M. C. Chagia: Our attempt
to make what my hon, friend calls
meaningless Treaty into 3 meaningful
Treaty.

"R 4

g
|
;

i
"
gk
i
i

§
¢

|
"
I
I

1
%

’E
i

I

|
I
i

L
2
i
gé
’¥
31

pointing out the merits of the Treaty;
the other powers point out the de-
merits of the Treaty. We are dis-
cussing with the wvarious powers.
There Is no question of any pressure.
Discussions sre going on.

Shri Bal Raj Madhok: How about
the other questionsy

Shri M, C. Chagla: With regard
to the other questions, they do not
arise out of the main question. We
are watching the mtustion and we
will take necessary steps if an even-
tuality comes about—I hope, it will
not—when Lhina transfers the nu-
clear power to Pakistan,

With regard to collsboration with
Japan, it is a suggestion for action and
we shall bear it in mind,
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!

at a Treaty similar to the
one which 18 1n draft now, chould be
gned by all the counltries

a

minfetwr F ¥ a7 7 @—m
wrererE Ivy Y 03 P (9B §8 arat
¥ N e gur P, faiwan A
qifesrry s & faqt & fe Wi garl
wox ¥ fod af wrn, qufa o w
wvrearawe 2ez qv @% A R, qfee
wonT wv FEA R, AT €T ¥ FHAX 7
ot oy W gfe A, forrft o=t a0
wRTaT ¥ A, O gfc &, wodt Afa o7
T wv ¥ for srete dae @
m‘?

Shri M. C. Chagla: That 15 one of
the objectionable features of the
Draft Treaty. As the Treaty stands,
it prevents, what we call, peaceful
underground explosions, and we have
bean opposing 1. We have sad
that if peaceful explosions are neces-
sary for the advancement of nuclear
research, they should be permitted to
the non-nuclear powers The matter
is still under discussion.

off for yroew: & 3@ WA
wf e v pwwr fAE
Aty § o wiw oy & o wTew
we )

Ghel M. C. Chagla: It is very diffi-
et to answer such questions. The

Ura] Amswers  ASADHEA 28, 1880 (SAKA)
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total membership in the UN. is 122,
1 think ...

ofy few sever : ag ot fasqw s
i g T gk ?
Mr, Bpesker: His questions are
always very difficult to be answered
Mr Nath Pa.

Sbr1 Nath Pai: In the light of the
objections to which he made a refes-
coce edarier while replymng to a
question winch was asked by Mr,
George Fernandes, may 1 know from
the Munugter whether 1t 1s fawr to
1all, what 153 euphemistically known
«8 the Draft Treaty, as anything but
a4 thinly veued threat backed in the
case of the Soviet Union by the threat
of withholding mulitary aid, and in the
case of the Unuted States by the
threat of withholding economiec aid
if we do not sign 1t and, therefore 1t
1s nothing but 4 conspiracy on the part
of the super powers to perpetuate
therr hegemony to back wup theiwr
existing political hegemony, which 1
given to them by the veto py this
new veto in  the field of wultary
power?

Shri M, C. Chagla: My hon friend
has described in rather strong langu-
age what I tried to suggest in per-
hape milder language But the fact
1s that at present no draft treaty has
been tabled Even the USA and the
USSR have not been able to come to
an agreement on the draft Thev are
\ery mear it but they have not yet
pgreed It 15 only when the two
major guclear powers agree on a draft
that it will be tabled before the 13-
nation commutiee

Shri Nath Pai: Am [ wrong n sug-
gesting—1I had raised this earher also
—that Government have already re-
ceived dentical drafts from both the
USA and the USSR for thewr consi-
deration, and therefore, 1t will a0t be
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country as a small power because it
is of their doing—a draft simultane-
ously. If the hon. Minister says ‘No'
1 shall produce 1t here.

Shri M, C, Chagla;: What I meant
sbout the druft was that no draft had
heen tabled before the 18-nation com-
mittee. Drafis have been under consi-
deration. W have received those.
but no draft has been placed before
the 18-nation committee, I want the
record to be straight.

qaT A T Wi T T fgy ww
A 1 qrfeeary w firdig

+
*1173. ot TR feg waowme
oft g W wR

w71 qXfaw-wd T4 98 wAT *Y
sty fw
(%) war ag ox ¢ f§ gar af

9T I X F7 [T AT FIH F
qifgema 3 frotg fear §, witv

(w) g gr, o v qrew &7
azerT ¥ ¥ar wfafem § ?

The Minister of External Affalrs
(8hri M. C. Chagla): (a) The Gov-
-ernment of India are not aware of
any decision by Pakistan for con-
structing a dam on the Padma, How-
ever, during the meetings of the Water
Resources Experts of India and Pakis-
tan 1n December 1961, mention was
made of a barrage on Padma about
¢ miles (8-1]2 kilometres) downstream
of Hardinge Bridge. Government of
India have no further information on
the subject.

(b) Does not arise.

Shri Bal Raj Madhok: May I know
whether thig plan to build a barrage
on the Padma has been recently
revived in Pakistan as a counterblast
1o India’s going ahead with the Far-
1akka barrage? Pakistan has been

Oral Answers JULY 17, 1087
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might have an adverse effect on
scheme of theirs, The Padma barrage
scheme is still, if I may use that word,

taken no action over it yet.
are constantly in touch with them,
and if and when 1t is taken up. we
will take up the matter with them
agamn.

Corporation for ALR,

+

*I174. Shri K. P, Singh Deo:
Shrj Vishwa Nath Pandey:
Shri D, C. Sharma:

Wil the Minister of Information
and Bropdeasting be pleased to refer
to the reply given to Unstarred Ques-
tion No 12 on the 22nd May, 1967 and
stute:

(a) whether any decision for set-
ting up a Corporation for the All
India Radio has been taken;

(b) if s0, the main features of the
scheme, and

tc) if not, the reasons for the
delay?

£
3
¥
[
§
2
i
s

of
reconciling the
ments advanced by the Chandy Com-
mittee with the ultimate objectives
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anvisaged by them. The financial
structure gz suggested by the Chanda
Commitiee and the ultimate relation-
4hip between the Government and the
Corporation consistent with overall
wvigilance of Parliament also require
very detailed examunation, The con-
&itions under which the BBC works
not only require detailed examuna-
Aion but require gerutiny to answer
the expectations of the Chanda Com-
mttee.

Shri K. P, Singh Deo: Is it 5 fact
that ¢he All India Newspaper Publh-
shers' Convention had represented to
Government not to go ahead with
their plan for commercialisation of
AIR as 1t would be detrimental to
their interests®

The Minister of Information and
Broadeasting (Shri K. K, Shah);:
I am prepared to answer the question
But 1t has nothing to do with the
present question which 1s about con-
verting AIR into a public corporation

It 1s true that 1n answer to a ques-
tion 1 have said that the All-India
newspaper publishers have made a
representation to Goverrment that
for the time being they should mive
up commercial advertisements But
this question 15 different

Shri D, C, Sharma: I do not under
stand why the hon Minister does not
say that they are not prepared to
have AIR converted into a corporation
because the hon. lady stated that finan-
<ial ressons are behingd it, then the
relations between the Government of
India and the corporation cannot be
determined and relations between
Parliament and the Corporation can-
not be defined All these negatives
are there. I cannot understand how
three negatives make one pomtive I
would lLike to know why it s that
hon Ministers who come here do not

questions and persist in giving negs-
tive answers,

Shr) XK. K. 8hah; I hope my hon.
friend will appreciate that when a
rommitiee ia appointed, any recom-

Urdl Answers  ABADHA 26, 1888 (SAKA)
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mendations made by it should be
thoroughly gone into and arguments
and against will have 5 be placed
ore the House, That cannot be
unless a thorough examination
made We have said that what we
trying to do we have placed be-
the House I can assure you it
11 not take long

st dfe o ot g AgRT A
aaay fe g arv s @ € fr oz
FTYIAT & qTags TAT4T 91T 9@ F
TAYT AT ) WA@Y ¥ qAOw g7 ¢ v
w8 3 I ¥ w0 ¥ fag o
waa w1 % & aury & fag g
ATHIT & WITET T T §7 THW! "y
WIEHRE FTOTIT & WTT g1 o
wifgy &1 w1 Wt wgeg S iy
frerdt faor o7 W Ty @ & o o
@ F T 7wty gfaw ¥ ¥
ol i wir F4 TAE! FTEOVH ¥
o ¥ X feqr oy ?

18]
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Shri K, K. Shah: We will not take
more than two months,

Shri 8. M, Banerje®: I am sure the
hon Minister 1s aware that there 1s a
gereral feeling 1in the country that
Al3l 1s g His Master’s Voice of the
ra 1ng Party, and this was the reason
why there was a demand that there
should be a corporaton Having
hnown this feeling in the country
which 15 genuine, have Government
arcepted 1n principle at least that
there will be a corporation, before it
15 implemented?

Shri X. K. Shah; Op the contrary,
i my hon friend will read the Chanda
Commuttee's report, they have a com
plant that we have not been able to
conves *o ihe people the implications
of the Five Year Plan and other
things to the extent 1t should have
been done Therefore, it has not been
His Master's Voice to the extent 1t
should have been (Interruptions)

Shri 5. M, Bantrjee: My question
was not that the Five Year Flm has
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not been published I know they Shel Pilee Mody: It
have not done anything. I sald it is  suid that there were :::-l’:n:
functioning as His Master’s Voice of Plaints that AIR was not projecting
the ruling party. lhlp::::rhmdﬂu five year
George . Mas plans all that the Government
u::dvm Piemeadeny  Nor has been daing for the last so wmany
years, Well, as far as that 15 conoern-
Shri 8, M, Banerjoe; Her Master’s ed, you cannot blame AIR because
Voice, My question was: since they there is no fourth filve year plan to
have used AIR for the purpose of the begin with, s0 there is nothing to
party in power and this teing the project. However, anybody who at-

general feeliig in the country, would
Government \ake a decision Yo con-
wert it into a corporation?

Shri K. K Shah: I am sure when
the arguments for and against are
placed before the House my hon.
friend will revise his opinion.

8hri D, C. Sharma: Why does he
not place his arguments before us?

Wt gre mo foerdt: g8 wreed
o ag g7 ¥ f5 dte e de B
afsw &1 vt ot o oy § fe SR
gt T FTY grar § ? qay Wi a9 ¥
F YRy €9 8% ¥ wrar «r fR o
sreitwr @ arg O IR TT
warx ot faqr v av ¥few ot
e q e fo Yo we w1
SR FYT B & WA a7 SRy
¢ wfay w1 w7t & fewrfont *
FrapE wt WY oY et e v
oI a@ QAT W wvAT § f 7 ST
Q T A ot & v wgen § fe i
w fowa § o O 4w 78 &€ wN

Parliament; what happens here and
what ig reported later have nothing
in common with each other.

Mr. Speaker: You are giving your
opinion, Put the question now.

Shri Plloo Mody: Therefore, as it
15 being pressed by all sectiong of the
House that it should become autono-
mous, will the Minister make some
sort of statement which will assure
us that it will be made into a corpo-
ration?

Shri K. K, Shah: I do not agree
with the statement of my hon. friend,

wfromaw waf : oW AEREw,
wor ¥ aEet € @Y ¥ W T
¢ fis 0 awrey ardt § 7 ol A Oy
wre ¢fean Mt sarar gafafadt son
¢ xafe oot fimeran ag § fe Wy
% ot wrdarft gt } Tt aufutet
fa ey =AY & Wt ¥ wfas g8

. Speaker: This 1s not complain
r, this is question 3
R K

g ix

hour,

Amin: When he
be does not agree with an a
ncamoug status for the All India Radio,
does he sgree that the existing struo-
alse

g
F
7k
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Visii by Chiness Diplomat %o
Nazalbarl

+
*1175. Shri K. P. Siagh Dee:
Skri P. X. Deo:
Shri M. C. Majhi:

Will the Mmister of Extersal
Affairs be pleased to state;

{a) whether It 3 a fact that a
Chinese diplomat in India visited
Naxalbar1 before the trouble started
in that area;

(b) whether it is also a fact that
on Indian accompanied the Chinese
diplomat during his visit to Naxalbart;
and

(e) if so, the action taken by the
Government in this regard?

The Minlster of External Affairs
(Shei M, C. Chagia): (a) snd (b)
No, Sir,

(¢) Does not arise,

Shri K, P. Singh Deo: While the
Home Minister was replying to the
debate on the demandes for grants of
his Minstry he made some pointed
reference to some specific questions
raised by Mrs. Tarkeshwari Sinha
about the activities of the First and
Third Secretaries of the Chinese Em-
bassy who had visited Calcutta before
the trouble in Naxalbari, and he also
made some reference to the CPL
Left without substantiating it by any
evidence, but the answer of the Ex-
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or wherever it iz, he s;aw
one Utpal Duttar.r P>

Mr. Speaker: Because Naxalberi is
nearer Caleutta® Then it is near
Tibet also, therefore you can lnk
Tibet. It has no relevance.

Sbri K, P. Singh Dee:. ..whether
he was welcomed with cries of Mao
Zindabad and whether Utpal Dutta

Mr. Bpeaker: You have to be re-
levant, There is no use,

Shri K, P. Bingh: Des:  whether
the Information and Broadcasting
Munustry had given Rs. 1 lakh to this
Utpal Dutta to meke some play, and
he made “Kalol” which was a propa-
ganda of the CPI Lef\?

Shri M. R, Krishna: How does that
arise? "

Mr. Speaker:

of ¥ o @ W7 Al W
waeTa fg wredver g & oF @90
qr & AR FAPW A AFAEATEY
7AW & oy 7w ¥ ? ey ¥ A feer
fex wwy ¥ fad wtr 379 w0 @
tfefda @? o A g fe
ag o yra1 7w o 7y q1v| forare
F AT AR Y | WY O @ g A
o am srb 119 ¥ 797 fears
war gk ¥ of ¢

It does not arwse,

Mr. Speaker. Leave it to the
Minister to answer or not The
Minister also knows that There is
no pant of order. During the ques-

tion hour no pomnts of order will be
allowed in future.

Shei M. C. Chagia: If the House
wants information over ageis, I hawve
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got it. But I undesrtand that the
Home Minister has given the requisite
information to the House.

Shri Eanwar Lal Gupta: We want
it,

Shri M. C, Chagia: The information
is that on May 28rd, the cultural
wing of the loca: CPI (M) staged a
Bengali drama, Ajai Viet-nam a play
on Vietnam wnitten and produced by
Utpal Dutta, an extremust who was
earlier detaned under the DIR.
Apart from attributing barbarie acts
to the American forces in Vietnam
the drama contained derogatory and
objectionable remarks against the
Prime Minister, Government of India
The Chinese officials attended the
diama as special invitees.

Shri Kanwar Lal Gupta; What
action has been taken against those
persons, that was my main question.

Mr. Speaker: Order, order. The
question has been replied to unneces-
sarily once more, because the Home
Minister has already answered it.

= gy fag: M1 7Y Ay
g & f& T g ¥ ¥O Anr
TwrTaTd 7 T QI ey A ¥
W freer ot sl @
w ¥ g fefegege fear @ 3
aw #q Wt wereT wgy § fe Irer
arw A & 7 W o R
STF ¥® wXA ¥ e 8@ fr ag
orr Ty ¥ a7 oy ?

Shri M. C. Chagia: We have made
a further enquiry and the information
we have got is that they did not go
Nazalbari They went {o Calcutta.
What they did there in Calcutta is
known to the House.

Shri Kartlk Oraom; Since the reply
to (a) and {(b) is in the negative, was
it customary for the Chinese diplomats
to keep the EA. Ministry informed of
their movements or was the EA,
Ministry, as part of its duty, keeping
an eye op tne movements of Chinese
diplomats?

JULY 17, 1887
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Siri M. C. Chagls: Till the recan

-

developments in our Embimy, the
diplomat is not bound to give infor-
mation but of course we keep an eye
on the movements of diplomats. But
the present position under the latest
instructions is that the Chinese diplo-
mats have been tald that they were
not permitied to leave New Delhi
and Delh: lLmits without the prior
permission of the Government of

India.

of) Wherom welr W fadw Sofy
1% TawrEd fe a@ o & S ot
AHE ww T G A TAF A F
TR W WA A T IO aAr
g ot fe 3@ Tveear o @ &,
"y wvetr & famrs Nt fadwreas
wraat 421 gt € § AN AETEE wR
¥ fa ? ¢t quE ¥ 2% Fuy Y
farzt=re witr wrad ) w2t & w7 ot
Tt wwne fear 1 & s g g B
e Qe ¥ ol v averr 7 6
sz figar ?
Shri M. C. Chagla: They might
have given aid and comfort from Cal-
cutta, but certainly they did not go

to Naxalbari. That 1s our informa-
tion,
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And the Government spokesman told
we that wa also will reciprocate and,
we will not gllow them to move out—
and we were told long back like that.
But what we see now is, they have
been roaming about the country.

Shri M. C. Chagla: The position is
this. Prior to these unfortunate, re-
grettable incidents in Peking, the
Chinese diplomats had to mnform us
before they went into a particular
place, where they were going and for
how long. After this, we have
strengthened the restrictions, today,
they cannot leave the limits of New
Delh: without our express permission.
So, the position has changed.

Shri Hem Barua: But China has
been doing that long back.

Shrimati Sushila Robatgi: Is it a
fact that the visit and the presence of
the Chinese diplomat in Calcui.a gave
an impetus to the anli-social activities
ol the left Communist parly in
Naxalbar: and. if 1t is so. does it not
establish the complicity between the
left Communist party and the
Chinese—

An hou, Member: No no (Interrup-
tion).

Shrimatl Sushila Rohatgi:——and it
#0, what steps are being taken by the
Government in this matter?

Shrli Umanath: Complicity between
the left Communist party and China—
it is wrong. I say it is sheer non-
sense,

Mr, Speaker: Order, order.
question,

Shrimati gushila Robtsgi: Sir, I
want a reply to my question.

Mr. Speaker: He is not replying.
What can I do? Next question.

Consiruction of sa Alr Frame at
Hiadepian Asrensuiies -

Next

*1178, shri Baburse Patel; Will the
::;r-utmh pleased to
(2) whether it is o et that the
Hindustsn Astonsufics, Bangalore

Oral Answers 13264
constructed a frame for an seroplane
and then spent Rs, 238.76 lakhs n
€ years to get an engine for the frame,

(b) the cost of this frame and the
possible time by which it would be
occupied by the engine;

(c) the steps taken by Government
to investigate into this deal causing
a huge loss to the country and fixing
the responsibility for it; and

(d) the steps takep by Government
to prevent » repetiton of such in-
fructuous expenditure beng incuired
in the future?

The Minister of § ste in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) The Question relates to a project
for the manufacture of an engwne for
the HF-24 aircraft, HF-24 MK 1 aur-
craft 1s powered by Orgheus 703 en-
gimes. A new engine was selecled in
1962 for an improved version of the
HF-24 aircraft The engine project
was given up early in 1984 when it
was found that the engine would not
meet the requirements of a Mach 2
version of the HF-24 aircraft The
etpenditure on this engine project
was Rs 237.76 lakhs

(b) Before the manufacture of an
airframe to take the new engine was
commenced, the project was Qiven up
as explained in (a) above.

(c) and (d), This was the subject
of & detmled examination by the
Public Accounts Committee and s
covered by the 70th Report of the
Public Accounts Committee (1988-87).
This Report of the Public Accounts
Committee is under examination

Shri Baburao Patel: Is it true that
during the Indo-Pak war of 1065,
i Bl G
st the m -
ware the production at the Hindustan
Aeronautics factory had to be stopped

for over g year becaumse of



Shri B. R, Bhagat: 1 can say that
some of the programmes were de-

United Kingdom, and they were stop-
ped for & time and the programme
Wwis affected, but we made arrange-
ments either for a free foreign ex-
change or in any other way. (Inter-
Tuption)

Shri Baburao Patel;: Is it a fact
that the negotiations to gell our
Avros 10 some foreign countries fail-
«d because the Avrog failed to give
satisfactory tests and now these
very Avros are being palmed off to
the Indisn Alrlines Corporation much
against the desire of the officials of
the Corporation?

8hri B, R. Bhagat: Avio 1» a sepa-
rate question. But I can say. there
is no hostility to the Avro mn the
Indian Aurlines. They have accepted
it and wa are delivering it.

Shri M. R. Erishma: For the special
airframe which has been manufac-
tured in HAL, the engine was to be
manufactured by an English firm,
which has backed out.

know whether UAR is in a position
to supply the engine for the airframe
which is lymng with us or whether
the Government of India is going to
enter into direct collaboration with
Germany to get the engine?

: It is true that

HF 24 airframe is being tested with
the E-300 UAR engine. The tests
are going on and it will take some
time before the final results are
known,

Shri M. R, Krishma: It has been
siated in this House that the test was
carried out and & was found 0 be
suitable, After that, I want to know
whether the Government Is golng to

3
g
;
J
o
i

¥ w46 n fowr ¥ wei @

et § o & g i fe oy gy
wy "ok T T |
oft ¥a vre wan: W wrlhe

aet w1 wqw ¢ W el Qe
ot t aw ot gw ek fewre
srR L g fewfolt &
wt it gk ok frere o o
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qg ATHMG! FHACT ] | I 9T qW
5T faare @ & 1 ag famix
AT | 3afau dT Fyr e fs &
49 "I wHEfgAwA € 0 wfeT
FgT @Y Al 9T gH A IFHI AFE
2R

Y R Fq vgIw : (Fgeda-
wferma & @@rf & @y §rogw
WHOFT A an-aR SRy & w94
I aE FFF A A AT T IGH
FIW- A, FART AT FT BT 7T AT
Fwfog &t 2 et G@ wdRm
#5378 f& fOd gt fearx
FE W& 1T oA Tga g
fF 77 a5 a0 3w 9 Hfgw  tAog
o ? |

Shri ‘B. R. Bhagat:
known, suddenly there was a stoppage

of supplies,
vr, Speaker: Next question, Shri
‘Tndl:ai;t Gppta. Abse_gf:ﬁ The next

Eﬁe‘shon has” been transferred to the
th

J

inistry, to be answered on the

t,' ques‘ciqn ‘Shri Y. S

= *1179.:»:&—@?:-‘:1&3 IR !
A AR A
SO S gEIEEIT TR

S TR 3Rl
o o e Rfeer oan
- s e fag et
Wi FEW o2 FEAD
= o faa TR e

- 1 adfaw-F@ AwEr  ag I
gnmw fe -
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As it is well--
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qv fgma wW= 9@ ; @}

(&) =fzgl, avee dd9 & a1z
&1 Far sfafxar g 7
The Deputy Minister in the Min-
istry of External Affairs (Shri Suren-
dra -Pal Singh (a) and (b). Yes, Sir.
A statement was made by my -col-
league, the Defence Minister, on the
30th June that the closure of the
Suez -Canal is a matter of great con-
cern to India and other countries
affected as well as to the UAR, In this
connection UAR Government  hatve
stated that they are unable to reopen
the Canal so long as Israeli forces
continue to occupy the east bank of
the Canal and other Arab territories
occupled by them.

st T fag FIAE B (L o
ST WY feAw fag St meft
Fiq A q fagg wfga o )
# arar argan g fr odly wdw Y
& ATt ¥t 9T arg <=t A avady
o Fa1 Fg wEar frarear war @ fw
R FT A I+ TqA AZT & 772 ar
srr:raﬁrarsrgw ERIEH & &g TV
TRGEE O

tﬁgiq o fag - @ fava fag
St A A TETART F G et gl
g afe 39 Feaar d & sewy w
grar £ B wrar B Fag F A
#ag g ar agt gid | wwewa
g oxT g5 gnir 1 FfwT 7o wo
qI%0 &1 Fe41 @1 & Few sam
T @ aRd & O augid #
FIA G |

it v fog ®eag: & sEaAr
wvgar £ fe za% avaea § fadw war
T FAT FATE FE AE@ R TR
FT ag e A1 Heal AT AT qF ¢

st faare fag ¢ TG0 WA
QT g4t FL AT AF F 1 gHTL FA
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the question. The present question is
whether the Suez Canal should be
recpened, We are concerned with the
Teopening of the Canal

of vy Aafawy ww: WY
oot ¥ g 9t worw & fir sqwr g
¥ woor & ofewslt ofrar % qewtar
Rt iwiwaengfe w
wewd ¥ g g9 aw @
oY gara o atw W e ¥ e
qer 8, 3q ¥ agt arX ¥t gfewr frw
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(d) 1f so, g brief outline/summary
of thiz disagresment;

(e) whether the Public Under-
takings Committee have prescribed
any time-limit for submitting the
Action Taken Reports; and

(f) if not, the reasons therefor?

The Chairman, Public wadertakings
Comittee (Bhri D, N. Tiwary): (a)
Out of a total of 31 original Reports
of the Committee on Public Under-
full replies to the following
reports have been received from

(iv) 8th Report on the Township and
Buildings of Public

§

(ii) 4th Report on the Life Insur-
ance Corporation,

(il) 5th Report on the Oil & Natu-
ral Gas Commission
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out in each of the Action Taken Re-
ports presented to the House, In the
33rd Report of the Committee, on
Action Taken by the Government on
the recommendations contained in
their 11th Report on the Rourkela
Steel Plant of Hindustan Steel Ltd.,
the area of disagreement has been
specified in Chapter IV. The disagree-
ment between the Government and
the Committee was to the extent of
about 15 per cent. Out of 54 recom-
mendations of the Committee replies
of the Government to 8 recommenda-
tions had not been accepted by the
Committee,

(e) and (f). A period of six months
b3 fixed for submission of replies by
Government on the reports of the
Committee.

2, (i) Out of the remaining 22 Re-
ports, six Reporés were pre-
sented to the Speaker on the
3rd March, 1967. Since the
Government is required to
furnish the replies within six
months after the presentation
of the Reports, their replies
are not yet due.

(ii) Of the remaining 16 Reports,

8 Reports relate to the Kerala

Undertakings which  were

examined by the Committee,

when there was President’s

Rule in that State. With the

establishment of popular

Government in Kerala, the

replies on the Reports are to

be processed by that Legis-
lature.

(iii) No replies have been re-
ceived from the Government
in respect of the remaining 8
Reports, i.e.

1. 3rd Report (Shipping Cor-
poration of India)

2. 13th Report (Management
— an< Administration of Pub-
lic Undertakings).

3. 21st Report (Air India)
4, 22nd Report (fndian Drugs
_ane Pharmaceuticals Ltd.). -

LS i

JULY 17, 1967
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5. 23rd Report (Indian Airlines
Corporation). B

6. 24th Report (Neyveli Lignite
Corporation).

7. 29th Report (Durgapur Steel
Plant of H.S.L.).

8. 30th Report (Bhilai
Plant of H.S.L.),

Mr. Speaker: Normally, no further
questions are allowed.

5t 7y fomd:  mgw wERy, &
FO ATTHA RS § 1 FAE) F 7Y
79 aTg" ¥ T fF FAE A W F
I Y FEIH JA AR F faw »:
wg # fage fafwaa & w1 &
# ag orar =1gar § f& 7 F q1@ i
1T TFAT 2FT WS AT, 74T T B
qEM ¥ {QT ATC A FAr F fora. wrs
TWEt F I T AW §F FGE1T F IAT
@ ww g, FAT 3§ IWT Feal
TR & fu F72T F 918 977 afasT
TE1 & HYTFAT 4 987 & SATRT AfuFIT
AL 1 FATAZ A AT H ARIE FA 7

Steel

oY gro ato faawr: 1% wY
fae &: ag" & #=T 7@ ;g ¥ |
ZAH FeaT § AT AY HEH AT OF N6
qutar g | A Ae foged i gy
qraY 8, I7 # & foret 1 977 AT D
wu €, faelt @1 38 a® &1 T g A
et #1 3t AW 1T & | FAS FTIT
formgsx &t wdt & AT S maAEe
FT TGTF A1AT &, AT FHLY Iq FT IAH
FAT & I

oft wy fomd ;. TWERE wERT, AT

oTg 3§ 1% F IS FEATET S,
FULT F A7 wfUwrT 9 & 1T F 4T
T GT FI1E UF 0T F I H ?
FUET FT AT 9 qeT F1 f=F gu
A AT ICE N T qg FvAq
" qeT, A fwe w1 g9 arat & qar @
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¥ et | ®41 fr Yooty a1gT ¥ =g
A TS I T A AT ¥
wara A wrar § | ¥7 qvE WA
T et W R g W )

Mr. Speaker: You can write to me

ot wk wod : wRw WY,
sy ar§ fr efwe ¥ & ok
TTENT TR 102 & WIHTT HOHTT
® ¥ ¥ we gt N v ol
wifgy o, ag srbanft mfy g€ & ' o
¥ vy mut § e wWA o foid e
¥ QUATY FORTT T A0ETH TF TR 267
fead w42 & qra WorfY wifge | -
o Aaaa s Qam &
wy ot vk qury Do Fid o &
o A g 1 & aganaar g
f& w7 wEw ¥ o weEr W19 & g
qTHEIT 1 awry foody averw 3@
o 5 ¥ fau A ardw fear o
g¥ar § ?

Mr, Speaker: The Chairman of the
Public Undertekings Committee
would ask the Government to fulfil
The Chairman of the Public Under-
takings Committee could ask the
Government

Urdl Anfwers ASADHA 286, 1889 (SAKA)
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Mr., Speaker: The first step s th:t
the Cha rman of the Publ. Una
wk ngs Committee will wrie tn  inc
Govérnment ¢o find out from the

o emlnAgTEfar -, . T
frar §, 3feq n® F1f wmr A
ey oD v ¥ R
w 9@t v }f ;b A AT R
& 1 oY w7 wrg Wy §, @ N Y
waTrrar §

Mr, Speaker: He might have done
Let him wnte to me Then I shall
consult him.
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Y wfeem rro vo} o wrote

g ey wrefos ww wfoegw
fraw et ey

%1181 Wo oW g0 :
oft xewfrc welh:

(w) oft gt & 3% = IO
fowr §; W

et shi (ot 5o we wew):
(*) 1965 ¥ wrey wrw-yiwd ¥ o,
arfive ¥ oy fige wgrne ¥ ww
T W 100 veldty wr sfongr
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wprw, g ot s aeETr e
forg ¥ 1 ey gl & @ el W,
R @ orficemit sl ¥ T gz
welt gy ok § & e % O fag g

aferm qoerc ¥ ¢ Wiy aw
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other nations before the Emergency
Session of the U N. Genceral Assem-
bly cailng oa lsrael .0 withdraw its
foices frum the Arab terrmories be-
hind the armistice lines of 1948, met
with any success; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of External Affalry (8hri Sgrea-
dry Pal Singh): (a) and (D)., The
draft resolution tabled by India and
17 other countries in the United Na-
tiong General Assembly oblained 53
votes in favour; 48 against and there
were 20 abstentions. The draft re-
solution, therefore, failed to obtain
the required two-third ‘majority.

Phizo’s proposed visit to US.A.

*1183. Shri Bhogendra Jha:
Shri Chandra Shekhar Singh:
Shri Ramavatar Shastri:
Shri Jageshwar Yadav:

Will the Minister of External Affairs
be pleased to state*

(a) whether Mr Phizo, the rebel
Naga leader, |s again planning to
visit the United States of America to
mobilrie suppont for an independent
state of Nagaland; and

(b) it so, whelher Government are
asking the U.5.A Government not
to grant visa to him in the absence
of any valid Indian passport?

The Mimister of Externat Affxiv
(8kri M, C. Chagla): (a) The Gov-
emment of Indla have no informa-
tion about Mr. Phiac’s plans to re-
visit United Siates of Americe.

(b) Dous mot arise.
Peking Radie breadcasis about
Naxathart
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Bhri Atam Das:

Shri Arjun Singh Bhadoria:
Shri ¥. 8. Kushwah:

Dr. Burys Prakash Purl:
Shri Marandi:

Shri Yajna Dait Sharma:
Shri Virendirakumar Shah:
Shri K, M. Madhukar:

Shrl Ramavatar Shastri:

Will the Minister of External
Affairg be pleased to state:

(a) whether Peking Radio has
made weveral brosdcasts on Naxal-
bari gitustion recently in which it
has been stated that—(i) ‘“the
Indian Communist Party has set up a
base for peasant armed struggle
against the Indian Government in
the village areas covering Naxalbari,
Kharibari and Phsshidawa and over
a region of 435 Km with 80,000 popu-
lation”; and (i1) “the Indian Com-
munisie have esablished ther own
political power and organised pea-
sant socvicties through armed struggle
againet the reactionary Government
of India";

(b) if so, whether this amount to
interference in the internal affairg of
India by China, with whom India
maintains diplomatic relations and

(c) what steps
India have taken to counter this anti-
India move by Chinar

The Minister of Extersal
C. Chagla): (a)

-
v;
=

55



12283 Written Answers ASADHA 26

/Short Service Commissiong

#1185. Shri Kameshwar Singh:
Shri Madhu Limaye:
| Will the Minister of Defence be
‘pleased to state:
" '(a) whether Government are going
to recruit ‘defence personnel through
‘Short" Service Comunissions;

(b) if so, why Emergency Commis-
‘sioned 'personnel are not being ab-
sorbed; and

(c¢) the steps taken by Government
i ¥His regard? 19)4 .

‘Fhe Minister ‘of State in the' Min-
;st.r of Defence (Shri B, R. Bhagat):

Yes, Sir., The grant of Emergency
1531ons which was introduced

the - declaration of Emergency

g;{s dls continued in 1965, and Short

|
k

vice Commissions are being - grant-
in the Army since 19656 with a
tenure of ‘5 years service and a re-
“serve: liability' thereafter 'for 10 years.

(b) and (c). The Emergency Com-
missioned Officers who are willing
and eligible and are graded fit for
Permanent Commissions by the Ser-
vices Selection Boards will be re-
tained in service as Permanent Com-
- missioned Officers upto 1/3rd of their
number and ‘the rest released accord-
ing to a phased programme, during
~ 1967-70. Government will consider
~increasing the quota of Permanent
~ Commissions above 1|3rd, depending
on the actual results of the screening
‘the Emergency Commissioned Offi-
ors' by the ‘Services Selection
B‘ﬂ:’@ N useful purpose will ! be
eI Ve sgranting  Short Service
ISS 'ns to Emergency Commis-
beeatase* '!‘he & Emér-

ave served for aperiod varying bet-
ween 4-6 years and that service will
t towards the tenure of 5 years
e as_Short Service Commis-
gioned Officers. It is also not possible
to retain the Emergency Commis-
: ed Oﬁ}cers as such indefinitely
‘serviee, as such retention  will
eate an 1mba1ance in the age and
fvice, structure . in the  Officers’

: Iéadmg to' administrative prob-
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.lems relating to posting, promotion
and further recruitment, and also
will net be conducive to achieve the
goal of keeping the Army young.

Newspapers Finance Corporation

*1186. Shri Sidheshwar Prasad: Will

the Minister of Information and
Broadcasting be pleased to state:
(a) whether stéps . to:” set up a

Newspapers' Firiance Corporation has
been ‘taken;

(b) if so, what will be the main
features of the gaid Corporamon and

(c) how it is likely to take special
care of the Indian Language News-
papers?"’

~

The Minister of Information and

Broadcasting (Shri K. K. Shah): (a)
and (b). The matxer .is still under
consideratien.: T

(c) Does not arise.
Enquiry Commitiee’s Report on the

supply of tyres

#1187, Shri Yashpal Singh:
Shri S, C. Samanta:
Shri Madhu' Limaye: _
Shri Arjun Singh Bhadoria:

Will the Minister of
pleased to state:

Defence be-

(a) whether the Inquiry Committee:

appointed by the Government as a
result of the 64th" Report of ° the
Public Accounts Cornfnitteé - on the-

supply of tyres has submitted its re-
port;: and

(b) if so, whether -a+copy 'thereof
would be laid on the Table?

The Minister of State in the Min=
istry of Defence (Shn B. R. Bha.gat)"
(a) Yesy Sir 1.

(b) The report deals inter alia with
various disciplinary aspecta on = which
action ig to be finalised by tne: con-
cerned Ministries. Further, the Pub-
lic Accounts Committee is scheduled
to cons:d‘er the entire matier at_ thelr
sifting’ ont’ the ~ 22nd July 1967,
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would not be in public interest in
the present circumstances to lay the

the Table of the
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Will the Minister
be pleased to state:

(a) whether UAR has offered to
pay India the price or alternatively
supp'y Egyptian wheat for the Ame-
rican milo shipment trapped in the
Suez Cansl during the Arab-Israell
war;

(b) i so, the details thereof, and

(e) whether Government have ac-
cepted the offer”

The Deputy Minister in the Minis-
try of Extermal Affairy (Shri Surea-
dra Pal Singh): (a) No, Sir,

(b) and (c). The question doeg not
arise.

Letter from Presient of USA, tg the
Prime Minister

*1180. Bhri Teomnell Viewssatham:
‘Will the Minister of External Affairs
bg pleased to state:

(a) whether Mr., RBaymand Hare,
Bpecial Envoy of President o? USA,

JULY 17, 1087 Weitten Angwers 12286

*1190. sft g W weT
towart:

(w) afc gt, ot W glow &
N e & w7

() v waw ¥ weere kW
sadafr A ¢ ;

whvawr siwww ¥ ceesilt (W
we o wwr) : (W) W gt 1 6 Wy
wowt fraw wry g, vog W€ o
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waw wff §T ¥ QF wwwe ¥
¥ ¥ ooft W mT W Oy wrefw
wewre fog o7 & v vy fiw
Qi

{w) wwr (%). for cfvenfondt &
6 WHWT W NG ¥ I7 ¥ Wy ok &
fag qv W2 arw PR ey
o ot § 1 frw wwTC w7 wfreT wwwr
it qUWE wwEr TN I T IN
wwy fewre foar | wqur, o W
oS Py Y ¥ 1Y T

Military aid from NATO countries
*119], Shri Msdhu Limaye:

(a) the present position in respect
of rilitary aid resumption of military
supplies under the old agréement/new
agreement for such supply by the
countries adhering to NATO; and

(b) the position in respect of
such aid and supplies made by the
Soviet Union and other East Euro-
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U. K, France, Belgium, Denmark,
Holland:

tracts concluded with them.

W @t ¥ fedy el
ghenitee

*1192. st yow W o :
oft JwIe T al

(%) " @t § femy whe-
et i W Y §;

(w) wrer feltwlf ¥ wmamr vt
# foalt vfe wi¥ W v §,

(v) v@ wwwr foax  grmdRe
ww we @ § st fork gimited &
wrw wff fr or T &

(v) w7y ot aw § fe fetnlt
wrply ¥ ot Werr ¥ ot whw-
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(¢) T @ wrw § &I
¥ v AT 3 7

g W ey st (ot e
e wig) : (%) ¥ (7). et o
¥ wmy ¥ fad v fel o v
63 WTW wR F AT AR 6 JeAwier
% ghafid ¥ & dor werwo, o
e g & T g i Fer o ¥
& o ot giwfaed #) o o1 e
W g @ T § W, g
W MR %1 % gy ¥ ¥ famy mr

(%) o, =én
(¥) 99 afr 357 )
Meeting with Naga Rebei Leaders

*1193. Shri K. P. Singh Deo:
Shri P, K Deo:
Shri M, C. Majhi:
Shry Sarjoo Pandey:

Will the Minister of Extermal
Affairs be pleased to s'ate:

(a) whether Government propose
to bave a meeting with the two-man
Naga delegation which went to Lon-
don to meet Mr. Phizo, and with
other Naga rebel leaders; and
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to continue the talks with the Un~
derground Nagaxi The next date for
a moeting with Underground Nagss
have, however, not yet been fixed

g
g
H

be better to buy
able in the market today;

(b) it so, the reaction of Govern-
ment thereto;

(¢) the reasons for Dr. Kurt Tank's
sudden resipnation: gnd

(d) the amoun’ of salary and other
allnwances pawl unnually to Dr. Kurt
Tank”*

The Minister of State in the Minis-

try of Defence (Shri B. R. Bhagat):
(a) No, Sir.

(bY Does not arise

(c) Dr. Tank left H A.L. on the
expiry of his period of contract with
the Company on 30-4-1967.

(d) Dr. Tank was paid a net walary
as follows:—

Re. p.m.
From I-5-1956 TO 30-4-1961 6,000
Fiom 1-5-1961 TO 30~4-196¢ 6,500
Prom 1-5-1964 TO 30-4-1967 7.000
Pak’y viclation of Taahkout dsclarniion

*1195. Shri Ksmeshwyy Siagh: Wi
the Minister of Extermal Affairs be
plensed to strte:

(a) whether Pakistan hag violsted
the Twhkant Detlmmatiss W wiresg-



I

thening her defences acrass. the West
» Pupjab Border adjoining the Fazilka
agea,

(b) if so, whether Government
have in ) the friendly countries
about this violation .of the Tashkent

Declamn b;{ Pakistan; and
(s f 4“3 action_taken by the Gov-

ernmen:l’. in this matter?

th External Affairs
la (a) Yes, Sir.

isi tang m111tary build up,
tly directed against
not injaccord  with the

% Pﬂkistan’s re-
violat e Tashkent

tion have _brought to the
_ ﬁ‘a—m

‘countries = and

ade-
ays: (security

Brity. = VBT

' -1 ﬂlﬁ Virendrakumar Shah:
the Mmlster of External Affairs
ased to refer to the reply given

z Questmn No. 736 on the
June, 1967 regarding the closure
the Kathmandu-Kodari road by the
epal Government and state:

made a request to the Nepal Govern-
ment to reconsider its said decision to

close down the road;
' -'(b) if so, with what -response; and

* (c) the effect of the closure of the
" h:iad on the Indian trade with Nepal?

h
The Minister of External Affairs

. (Shri M. C. Chagla): (a) The Kath-
‘mandu-Kodari road has not been closed
“to traffic. Under the present regula-
tions of His Majesty’'s Government of
Nepal all foreigners including Indians
| are required to obtain a special permit
'if they wish to proceed beyond Bara-
bise a point approximately 80 kilo-
- metres from Kathmandu. A request
- has been made to His Majesty’s
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Goverpment of Nepal to reconsider
their .decigion under whigh entry of
Indian, nationals into restrigted areas
in Nepal is governed by the issue of
special permits. It has been brought
to the notice of His Majesty’s Gov-
ernment of Nepal that throyghout
India Nepalese nationals have been
granted special statutory exemption
to permit. them freedom ,of entry and
movement in the restricted and pro-
tected areas in India,

(b) The matter is under considera-
tion of His Majesty’'s Government of
Nepal.

(c) As the. g.dsomects Kathmandu
to the Negal et hord.er the restric-
tions plaesd op,em;ry into the last
length of'ggéi kilorpetres of it, has no
connection with India’s trade with
Nepal.” /Itvis «to 'be noted that the
restriction in any caselis on the mave-
me;;t of _DpTSQns and not on commo-
chtles

‘Commercial ' Broadcasting

*1197. Shri 0. |C. {Sharma:
Shri K. P. 8ingh Deo:
Shri Ram [Kishan Gupta:

- Will- the Minister of Informatign
anﬂ Broadcasting be pleased to siate:

“(a) whether All-India ‘Newspaper
Pulbl'lghgps Conventlon held in New
Delhi on the ist and 2nd July, 1967
has urged the Government to abandon
the decision on commercial advertis-
ing on All India Radio for the time
being;

(b) whether the e¢onvention has
asked the Government to call repre-
sentatives of the mnewspapers for a
discussion before taking a decision on
such matters in future and evolve
ways of safeguarding the interest of
the Press; and

(¢) if so, the reaction of the Gov-
ernment of India thereto and the
action proposed to “be tikes in the
matter?

The Minister of jInformation and
Broadcasting (Shri K. K, Shah): (a)
and (b). Yes, Sir.

L.
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(¢) Government had taken all the
factors into consideration before
taking a final decizion an commercial
broadeasting over All India Radio It
will be started as a pulot project with
affect from 13th August, 1967. The
resolution of the Convention request-
ed Government to consult them jin

{a) the progress made by the Indian
Ocean Islands like Mauritius etc. in
achieving complete Independence; and

(b) the help given by India or pro-
posed to be given by India in this
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fically with of colonial ter-
ummm. We shall
also cintinue to lend support to these
issues in all other world forums.
gty dorr g Ty rfiwer

*1199. off JON WY PN
ot Jha T oel
ofy eyeire fiey wredl:
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(w) =fe gt, @ Iwer ey wira
w &
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WX q7e qHe e ¥ fawrre Fruffor
o &

(¥) 1966-67 ¥ =Wl ok
st ¥ gve W dte ¥ whwfaw
wyet sitx wyfedl & wor 15.92
o Y | XA QAo o qwe ¥ fufiww
wriwn qrenfer fen war, ox dwn
TEr wW g arx ¥ wwr § | aeafaw
wifew wear ot oy waw wfieer
T R ® X g Fre gy o

Gea

*1200. Shri K, P, gingh Deo:
Shri Hem Parua:

Will the Minister of External Affatrs
be pliased to state;

(a) whether it is a fact that the
Government of Portugal have ssked
the President of the U.N. General
Assembly to force the Indian Govern-
ment to return Goa to Partugal; and

(D) if s0, Government’'s veaction
thereto?

The Minisler of Extormal Afabm
(Bhrf M. C. Chagia): (a) Yes, Sir;
on June 24, 1987, the Foreign Minis-

President of the Sth—Emergency
of

e
i

t
sezfps i
:?ggiiggéfz

;
%
E
i

lated as an officia]l dogument of the
Sth Emergency Spacial Session of the
General Assemnbly, as it hes no connec-
tion whatever with the agenda of tha
Sestion. The quetion of our addres-
$2g the President of the Genenal
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Assembly by way of replying to the
zonugum lefter is under considera-
on,

Chinese Prepagands on Bhutan
Border

5817, Shri Ram Singh Ayarwal:
Shrl Hukam Chand Eachwal:
Shri Moban Swarnp:

Will the Minister of External Affairs
be pleased to State:

(a) whether it is a fact that the
Chinese are indulging in viclous pro-
paganda against India on the Bhutan-
Tibet border;

(b) whether it is also a fact that
pamphlets have been dropped on the
border and this fact has been report-
ed to by the Indian Political Officer
in Bhutan; and

(c) if so, the action taken by Gov-
ernment in regard thereto?

The Minister of External Affuirs.
(Shri M. C. Chagia): (a) Yes, Sir.

(b) Government have seen reporis
about this.

{¢) Government are keeping a close
waich on the situation.

Isstie of visas to Natiomals of Isrsel
and Arad Countries of West Asis
and Afriea

Jordan, Syria, Iraq,
Alegria who applied for visas to visit
India in 1966 and 1967, separately,
year-wise and country-wise;

() the number of visas sanctioned;

(c) the number of visas xejected;
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(d) the number of visa applications
pending; and

Written Answers

(e) what is the policy of Govern-
ment in the matter of issue of visas
to Israeli nationals and how does it
compare with the policy adopted for
issue of visas to other West Asian
countries as mentioned in part (a)
above?

The Minister of External Affairs
(Shri'M. C. Chagla): (a) to (d), The
information is being collected and will
he laid on the Table of the .House.

(e) ‘Bonafide Israeli tourists are
granted-visas‘like any other nationals
of West Asian countries. As ‘for
Israeli officials, prior reference to the
Government of India is necessary. In
Tel-Avlv v.h&re we do not have a
Mlsswn the British Embassy there is
required to refer all gpplications o

Delhj before it can issue visas on our
‘behalf.

Rural Radio Forum

5819. 8hri R.- K. Amin: Will the
Minister of Information and Broad-
-casting ba-pleased to state:

(a) whether it ihas been possible
to evaluate the work of the radio
rural forums; and

{b) if so, what steps Government
have taken to put into effect 'the
recommendations  “contained in such
evaluation reports"

The Mmlstn; Otf Joformation and
Broadcasting (Shri K. K. Shah): (a)
No systematic and scigntific. evalua-
tion of the working of the Radio Rural
Forums on a countrywide basis has
yet jeen done. However, the Study
Team on Five Year Plan Publicity
appointed in April, 1963, carried out
a study of Radio Rural Forums in
the country and made certain recom-
mendations.

(b) Tae working of the Radio Rural
Forum is a joint venture of All India
Radio and the State ®Governments.
_All "India Radio on its part designs
and, broadeasts - forym  programmes

JULY 17, 1967
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from all its Stations; the State Gowv-

ernments on their part have to orga- -

nise  the  listening-cwm-diseussion
groups and attend to the maintenance
of the sets around which such forums
are organised, The recommendations
of the Study Team have been commu-
nicated to all the State Governments
and their attention has been repeat-
edly drawn .for their -effective imple-
mentation.
Publications Division

5820. Shri Ram Charan.: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the total expenditure incurred
on the establishment of Publications
Division .of his Ministry during the
last ten years (upto 3}at. March, 1967);

(b) ‘the -total expendituze incurred
on plants and tools, etc,  (including
miscellaneous contingencies) by the
Publications Division’ durmg‘- last ten
year (upto 31st March, 19&7)

_ () the total expenditure incurred
an - the printing of publications by
the Publication Division (including
printing by private jagencies) during

the last ten years (upto 31st Mareh;:

196'?; and

(d) the total mcume gamed by P[.}b-
hcatlons Division on account of sale
of pubhcatlons during the last ten
years (upto 31st March, 1867)? - -

“The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
Rs, '1,90,03,573.

(b) Np tools and plants have heén
purchased by the Division. Expen-
diture on other charges, payment for,
articles and of royalty, etc., and dis-
tribution was Rs. 69,70;526.

(¢) Information is being collected
and will be laid on the Table of the
Lok Sabha shortly.

(d) Tncome from sale of publica-
tions : Res. 1,97,23,448

Revenue from advertissments RS. 14,67,367

ToraL

Rs. 2,11,90,815
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_Ex-Cadire Pest in the Ministry
ofI&B ’

5821, Shri Ram Charan: Wil the
Minister of Infermation and Broad-
cmaiing be pleased to state:

(a) the total number of ex-cadre
posts of Class 1, 1II and III in hus
Ministry, attached and subordinate
offices, sanctioned and filled up during
the last five years, upto the 31st March
1967;

(b) the number of posts out of these
filled up through direct recruitment,
depsrimental promotion and taking
Officers on deputation, separately; and

(c¢) the total number out of these
ports filled from candidates belonging

to the Scheduled CastesiScheduled
Tribes?

(c) the lay out plans for the pro-
posed extension?

The Minister of State in the Minis-
try of Defence (Shri B. R. Ghagat):
(a) There 15 no proposal under the
consideration of Government for set-
ting up a Cantonment at Dhranga-
dhra This Minustry has not been able
to lay hands on any opimion smd to
have been recorded on 3rd Decem-
ber 1963 by General Mahara; Rejen-
rasnhy as mentioned.

(b) There are no such proposals
at present under conmderation for
adminustrative approval of Govern-
ment,

(¢) Does not arise,

Office Hours in Air Headguarters

5823. Shrl R. R. Bingh Deo; Wil
the Minster of Defence be pleased to
state:

(a) whether it iz a fact that office
hours ;n the Awr Hegdquarters have
been changed to 7-30 a.m.—2.00 p.m.
from the 1st May, 1967 to 31st July,
1967 whereas the other two wings
(Navy and Army) have their office
hours from 9.00 a.m to 500 p.m.

(b) if 80, the reasons for not observ.
ing unformity in office hours in the
three-Headquarters and Offices of
inter-service Organisations, when
work i1n most of these offices is inter-
connected; and

(c) whether Government have taken
into consideration the hardships and
inconvenience caused to the employecs
who come to attend office from far
off places like Shahdara, Mehrauli,
Delhi Cantt. and Malviya Nagar?
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outside. This practice has been in
force aince 1948, with the exception nf
the summer of 1983, In prescribing
these hours Government have taken
all factors into account,

Office Hours in Alr Headguarters

5824, Shri R. R. Singh Deo: Will
the Minister of Defemte be pleased
to state:

(a) whether 1t 1s a fact that at the
Air Headquarters, office hours for
service personnel end at 130 pm,
whereas for civilians working there it
goes up‘oc 200 pm ; and

(b) 1! so, the reason for such dis-
criminition among the various cate-
gories of staff”

The Minister of State in the Minis-
try of Defence (S8hri B. R. Bhagat):
(a) Durint the months of May, June
and July, the office hours at the Air
Headquaiters for Service personnel
are from 730 am to 130 pm (six
days a week) and those for civihan
personnel aie from 730 am to 200
pm (six days a week)

(b) The hours of work of civilian
personnel (who are entitled to over-
time) at Armed Forces Headquarters
including Air Headquarters generally
conform to Lhe quantum of hours of
work prescribed for eivilian employees
at Headquarteis of Government of
India.

The quantum of hours of work pres-
cribed for Service personnel i1s some-
what less as Service personnel have
to devole considerable time to physi-
cal exercise, training. etc, in order
10 mamtain their efficiency as mem-
bers of fighting Services. Service
personnel are not entitled to over-
time.

Offisers and Airmen in Air
Headguarters

5825, Shri R. K. Singh Deo: Wil
the Minister of Defence be pleased to
state:
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quarters, Officers and Alrmen account
for 20 per cent and the rest 80 per
cent are civillans;

(b) whether it is also a fact that
officers and Airmen working in Alr
Headquarters are provided with fres
Government transport, whereas the
civilian staff are deprived of this
facility;

(c) 1f so, whether Government pro-
pose to provide such facility to the
civilian staff also; and

(d) if not, the reasons therefor?

The Minister of Defence (Shri
Swaran Singh): (a) Only n the
clerical cadre, 20 per cent of the posts
are es'ablished for Airmen and the
1emamming 80 per cent for Civillans,
No such ratio has been laid down in
the case of other categories of posts,
wh ch are sanctioned nn “as required”
basis

(b) Free Government transpoit is
provided on'v to Airmen living m Alr
Force camps and this facility i»
adm suble only between the place of
then stay and the place of their duty.

(e) ard (d) No Su According to
the terms and cond'tions of scrvice,
Civilians are not entitled to free use
of Government transport

Strike Notice by Dinapore Canitt.

Board Workers’ Unlon

5826. Shri Chitlaranjan Roy: Will
the Minister of Defence be pleased to
state:

(a) whether a strike not:ce has been
served by the Dinapore Cantonment
Board Workers' Union,

(b) if so, the reasons thereof; and

{c) the steps taken by Govarnment
to avert the strike?

The Minister of State in the Mimls-
try of Defence (Shri B, R. Bhagat):
(a) A notice intimating intention to
go on strike from 15th May, 1967 was
served. The sirike however did not
take place.

(b) The
demands:

(1) grant of enhanced Dearnsesr
Allowance of Rs. 750 with

following wers the



Y303 Written Answers ASADHA 126, 1389 (SAKA)

retrospective effect from 1st
April, 1964; and

(i) grant of enhanced Dearness
Allowance of Rs. 1000 with
retrospective effect from 1st
January, 1967.

(c) Does not arise in view of (a)
above. However, on the broad ana-
logy of the orders issued by Stiate
CGovernment in respect of its em-
ployees, Government have decided to
grant incresses 1n emoluments as
under

-
.

(i) New cost of hiving allowance
with effect from 1st Apnl,
1864 at Rs. 7.50 p.m with mar-
ginal adjustments up to
Rs 10250 and Rs, 500 p.m.
to those drawing pay exceed-
ing Rs, 102 50 but not exceed-
ing Rs. 300.00 with marginal
adjustment up to Rs 30500.
Simultaneously the flat in-
crease of Rs. 500 granted
with effect from Ist Aprl,
1982 has besn  withdrawn
from 1st Apti'. 1964,

Ad phoc¢ intrease mn the cost
of hving allowance at a flat
rate of Rs, 1000 pm with
effect from 1st January, 1967
to those recewving pay upto
Rs, 60000 and marginal
adjuwstments 1n case of those
drawing basic pay between
Rs. 00000 and Rs, 609,00 p.m.

Television Station In Gujarat

5827, Shri Yashpal Singh:
Skri S, C, Samanta:
Will the Minister of Information and
. m be pleased to state:
(a) whether Qovernment have

decided to set up a Television Station
very soon in the State of Gujarat;

(b) if o, its exact location; and
(c) when it will be established?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
%0 (), The question of davelopment

(ii)
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of Television in the country includ-
ing a Station for Gujarat iz under
consideration.

stw afieay
5828 off fegwe wEw: W
gt Wi SR Wall qg Y A 9T

w1 e :
(%) = 9% afcag & ¥ qrow
w¢ feav &

(w) =fe o ot w5 @71 w3 4
for v 79 T & o #, W

(m) afz afr A % 97 v
&7 wrry o At koo gn
o Fo § 7

gwen aqn s ey (sft ©e
o @) . (%) & (7). ¥ afrry 4

TG ¥ AW 16 TEET 196h T
awva ¥ afmfer ax for 0 ¥ wic
afg & woT 12 fomaT 1900 #
Tt opdl &3 & ¥1W MOW %
fear | ofaz % w2 % da b
W % Wi dse giyw 1 6
Tl & amq a7 qfrag 7 7 ot o
o —

1. wnfen we afgen & @4
¥ gravgvar W SEEY WRET O9F
fart femr o wic og i far
war fe foene ®1 v w3 F A7
TE SO0 TS T

wrow feur sar | qstiar & sfaar
¥ fod M wwm gfawwd o 3w
ey faw® wrow 9w & gwfaeR
a1 enfaey ¥ o §f safer & qra @R
¥ apwred w1 oft wemer fear o



13305

3. I wuereaa o
sl iR aefar &
T w Fedww fiwar §1, & fosr o
frsra wit 3 fewr werc fomr g
e fagemr amm g3 g frganesd
T W T T

qferg ezt woft arfes fodle
TET R Iw o o g

Natlonalisttion of Newspapers and
lews Agencies

5829. Shei Bibhuij Mishra:
Shri K. N. Tiwary:

Will the Minister of Information and
Broadeastiag be pleased to state:

{a) whether it is a fact that ibe

{b) if s0, when?
The Minister of Informstion and
m(!mt.l.mm: (m)

(b) Does not arise.
gevesrriem & dfire sfiefufa sew

ot wrow g

$830. W} FFY WA YW :

wn %% wn Wl 27 W 1967
¥ wrafey av dear 43 % IwE
W gy R W g wt o

(%) qienfen ¥ @t &
wfafaf waw wrver s @1 37 9T
wTer ¥ORTe 1 fern W gur; W

(w) wrer & fd frz sww
ot vs  egrew foy gu ?

sftrewrr dwvwe ¥ oo st (ot
We o “) : (') 20407. 51
L
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(«) vr fewr & waw gror
sy @frs wger & srre ey
e Tt wer fadwe: wwer el

¥ v delft T gy e i
T& A W awy ¥ farg, fiewre fiend
¥ forg wTweTd e wey g )
T w e
5831 Wt gww Wy g
ot v fog wraree™
wr  gendcwwroe wdt 27
wr¥, 1967 ¥ wardifer wwr sy

GOXITHETT Y oy WA W
o w0 fix

(¥) war g aw § fis grenmaht
¥ sofer oF e qvfewr % o
Wifyw fomr v @ fs  wwomyge
frgfeer @it & wew fagrd arddt
aur st gwer Al ¥ e TN
T AT W T 97w fie o oy
wr fis 3w awg oY ew fagrd ardd
giw g 92T & Wi ¥ o

(w) afe g1, & wafar wia-
wrfcat ¥ faeg woere & war wrhmiy
wnE?

wen we wavew sl (ot
We o wiy) * (%) wrenwATAT A 23
word & q¥t 8 W ¥ sl qafew
% qgwgtfe ot wew fgardt st
wit st quer anft & wowe W
wwrwt w% o § 1 3y wwee gw
wareTe AR ¥ ww g wanfor
wr Fredt oy g1 = w7 fie Ot wfe-
thadt & oz qerewr  fawit
sooAr wrwex f wwar k1«
v wifor wrereenht & o sitc
at qen ot @ | o wware
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gt & W X el X 23 TR IV W 9T WA, WE feaer

¥ WO FENR 97 ¥ gg fewy —

“gucage wediy dw ¥ R
e faogrdt amodt, seew
o ARt gaxr ait A
ToaT ¥ Oy § o § W
ITE 600 7Y FT W § 1"

(@) wwr xfr 35 wife @
FEITT QAT X TRTOr F @wT IT
wrf gut wivy 4 fer 7

Limit of Territorial Waters
5832, Shri N, B. Sharma:

Will the Minister of External Affairs
be pleased to state:

(a) whether the Pakistan Govern-
ment have recently extended the
limits of their termtorial waters to 12
nautical miles; and

(b) if so, whether the Government
of India also propose to extend the
limits of the Indlan territorial waters?

The Minister of External Aflairs
(Bhri M. C. Chagin): (a) The Presi-
dent of Pakistan issued 5 Proclamation
on December 28, 1966, extending
Pakistan's territorial waters from 3
to 12 nautica] miles.

5833 WeeCwe y :
oot vt ox
wiit fe:

|
8-
11

w¥ frgr ;s

(&) T 7oy wew WY o¥, vAw
WaT Aqr  wzary, feaww o
w?

ifowerd W (Wt go wo
wmen) : (%) W () @ R
T g% sra v fogr mn &
[qevermn & ow fewr war o 2fan
g Ao Ho—1068/67)

dmr ot & fel wnvw

5834. ot fusifer forsr :
i ®o fire wuww:

w1 ogeen site warew qEt ag
T # g0 w4 fw

(%) w1 gowrr 3 @ dai ¥
frafes =0 & saror oo % &
Sy aemg ¢ ; WY

(w) afx g @ Faw =
wy?

qon o Swrew sy (oft e
& wy): (%) A g

(w) frodta & for wwiww,
Wty W i ot ofewrs § oo
Y At @ 9T § o) e
¥, walq M e, g,
wIfgwT, wowen, T2, NS, WEAET,
fersrert, o, Torele, wpwrTe, A,
it o a ¥ O wafer fad
ax § ¥ wniew wgr & A A
mefee werfofe # sofer fed
¥ ¢, Fawer Tdve o et
T e T erm, M T €
©F ST Fwrere, SRrere-adeTd
(Wrw eiredfiy) e, ‘TrRfae dy’
ew, ST, wfpwel o el @
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stdw war |, wvw, dyedfa Prar
vt W o fays§ o ait Wi
qfmax wifim ¥ 1 awt & ofeem
ot e § wrea-fed are, feltest
wiet # g wzawt & ant § o i
Fr-a0y w7 aw ey 1y qwwrd, @
WA TR Ty qrfeemr oY i ¥
Ny At wraat av qofwor S
¥ frr wanft gwe sty @ nfo
fe7 o K1 gfaair fx xr 91T §
Frawqt & Ay, faeeey, Frfed
Witz wrwt & waf™r w7
gragsTrdrfsrarmd e g
wrd 37 % Aot &0 7 vk Ay o
A AT F artfaw €7 vaal
urfew o7 amifaw gifr & fodr
Faré wf Axard, warnfars -
et AT wifagd sufere W
At ®Y o7 w7 Ty w1 g wAnsy
& garsr g ¥ dxfear o o W
o A § ) Ty e A an AN
s Wt #t ety of@imarat a7 ot
T a= fear e

»

T AT, daT g ST,
faedt, wigen, e famfiqer, vawiz,
THTAT-AYAL, ¥ W7 7475 T2
A AN & iqq gfefea  wriww
sy s 8, wre §r fafaw-wredt
w ‘agmrar’ wawy & oy fex §
#rr qrr o wgs ¥ faw Téww
waf@ @ ¥+ o & wfww /31 97
#a A ¥ wox m=feat & fad
i wY Wr frerd faear o # Wi
s drnfafear st 2.

Staff Cars ia C.0.D, Deihi Cantonmaent
5815, Shri 8, M. Banerjee:

Shri Madha Limaye:
Will the Minister of Defemce be
Pleased to state:

(a) whether it iy g fact that 12 stalf
cars belonging to the COD., Delhl
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Can‘onment were declared unservice-
able and auctioned through the Sal-
vage Depot during 1088;

(b) whether these cars were actual-
%dm-l and were declared class

(c) whether these cars were sold at
Rs. 19.000 only;

(d) whether 4 or 5 cars wera pur-
chased by Army Officers,

(e) whether any complain was re-
ceived against such auction; and

(f) if so, whether any investigation
has been made in the matter?

The Minister of State in the Minis-
try of Defence (Shri B. R, Bhagat):
(a) Yes, Sir. 12 unserviceable ataff
cars of pre-1945 vintage held on
charge of COD, Delhj Cantonment
were guctioned by the D.GS. & D. on
25th April. 1066.

(b) No, Sir These carg ware In
Class TV condition.

(c) Yes, Sir,

{h No, Su  Thien yere purchased
hy M< Taghi- Sisgh Anup Singh,
Mntia Khan Delhi

(&) No such complaint has been re-
craved by this Ministry,

(f) Doex not arise
Consul-General of Greéce in India

Will the Minis'er of External Affairs
be pleased to state:

(a) whether it is 5 fact that the
Conwil-General of Greece in India jo
also the Hanuh; Director of Mls.
Rallies India Ltd.

(b}unmmdm
ment there‘o; and
(c)thmmtuhm

ment to see that the diplomatic gatus
is not ytilised aguinet the workers?
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The Minister of Exiornal Affairs
(Shri M. C. Chagla): (a) Yes, Sir,

(b) Under the Articles of the
Vienna Convention ¢f Consular Re-
lations, 1083, nomuination of Career
and Honorary Consular Officers are
made by the gending State. Career
Consular Officers do not require the
prior approval of the receiving State
but in the case of Honorary Consular
Officers the approval of the receiving
State 1s necessary. This 15 normally
granted unless there is something
against the nominee of the sending
State The sending State mnormally
gives preference to a national of its
own State since the Consular Officer
has to look after the jnterests of his
country’s nationals,

(c) An Honorary Consul-General
does not enjoy diplomatic status or
privileges and is therefore subject to
the local laws. The question of his
utilising diplomatic pressure against
his workers therefore does not arise,

Will the Minister of Defence be
Ppleated to state:

(a) whether vacancies for the cooks
as por the strength of the establish.
ment exist in the Department under
the Bombay Engineering Group and
Centre, Kirkee, Poona-3,

(b) if so, why these employees who
have baen served with discharge
;;oﬂﬂ-s could not be gdjusted towards

hem;

(c) whether it is a fact that the em-

Written Answers 12312

ingness to continue or to dwcontinue
their memberships of the Trade Union;

(d) whether it 1z also a fact that
all the workers who have been serv.d
with the discharge notices have ex-
pressed their deswre t0 continue as
members of the Trade Ubion;

‘e) whether Government propose to
investigate into the charges tha: the
authorities of Bombay Engineering
Group and the Centre Kirkee are
taking steps for thewr retrenchment
with a view {o victimising the wor-
kers for their Trade Unions activi-
ties; and

(f) if not, the reasons therefor”

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) No; there i1s no such vacancy at
presen'.

(b) Does not arise.

(c) Civilian persoonel of the Bom-
bay Engmneer Group and Centre,
Kirkee, which 15 a Training Establish-
ment are not authorised to form or
join any Trade Union. As the Com-
mandant Bombay Engmneer Group and
Centre Kirkee, was getting communi-
cations from an Organisation styling
itself g8 Bombay Engineer Group
Workers Union, Kirkee, a1l the civi-
Tan employces of the Cenlre were
asked 1o state whether they were
members of any such unrecognised
and unauthoriced Union.

(d} No

(e) and (f). No, the retrenchment
has taken place due to abolition/reduc-
tion in the guthorised scales of wa'‘er-
carriers and sweepers.

Retrenchment of Water Carriers and
Sweepers in Bombay Engineering
Group and Centre Kirkee, Poona
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8hri Jyetirmoy Basa:
Shrl Vishwanaths Menon:

Will the Minister of Defence be
pleased tg state:

(a) whether the au'horities under
the Bombay Engineering Group and
Centre, Kirkee, Poona-3 had gerved
one month's notice of discharge on
employe.s serving as waler carriers
and sweepers;

(b) if so, how many workers have
been served with such notices;

(¢) whether senior workers were
served with discharge notiwes while
the Juniors were offered alternative
employment; and

(d) 1if 8o, the reasons therefor?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) Yes,

(b) 22 water carriers and 14
serveg with one
month’s notice of discharge on Ist
, 198T.

5

(¢) and (d). 4 senior surplus em-
ployees were included among the 36
persons given notice of discharge, as
were not suifable for employment
any alternative tradejpost. 4 sur-
plus employees, who were less s
‘Bombay -
Casitre, o
basis of their sultability.

153 1
ki

New Independent Siate Biafra
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dependence and called itself the Re-
public of Blafra on 30th May, 1567,

(b) No, Sir.

‘fovw, wim yrew, vt

wridw qrEf wY fuod of ¥

L d
(@) afe g, =t ferdt awfa
far & od= fer @ awr fer wat 9T ?

~ ¥

e & wwas ¥ wanr § fag feok
9T N ok @zt § ¥ W o Pt
Tt ¥ fordy sidw o v ey fet
owAfes Tw W e ol o af &

(w) wor mfy 3sar |
ooy wgw wfiw

5841 oY UM WOW : ¥ T
A oy T &y SE fr

(%) ¥t wyw dnew ¥ wx ow
fort whderd et fed ¥
e e §

(®) sar 345 @wmsx whwrT
fod wrt & g 3 ww WiT W
Lo A R R R R L

(v) ofc aft, 3@ & ow
st § ;
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(%) wifr fexr wroodi & e
far ¥ ; oix
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wgt mar w1 fe wew apfcl § vy an
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Radar

i

Chanhan:

i
4

Defemce be-

g
'3 1
- L

{a) whether it is o fact that

ls

radar
ineffective if ttacking plames:
AT T A (WINTCERNT) § comme down 0 Jow helghte;
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(b) whether MIG. and smlar
fighter planes are unable to enguge
enemy planes at such heights; gnd

(c) o so, whether GNAT and HF-24
planes are capable of engaging them
and what o'her measures gre propos-
ed 1o be taken to safeguard against
the low.level attacking aircraft?

The Minister of Defence (Shri
Swaran Singh): (a) As the principle
of radar 15 based on hine of sight, the
performance of most radar sets is such
that their range of detection of air-
craft flying at low heights 15 small as
compared with the range of detecting
of high fiying aircraft.

(b) and (¢’ The fighter planes and
anti-awrcraft gung have the capability
of dealing with gircraft a* low heights,

Indian Statistical Institute

5844 Bhri Nambiar:
Shri Ganesh Ghosh:
Shri Mohammag Ismail:
shri Jyetirmoy Basu;
Shri C, K Chakrapani:

Wil the Prime Minwter be pleased
1o state:

(a) whether the Revicw Commuit ec
on e Indian Statistical Institute has
criticised the present Honoiary Secre-
tary of the 18I for his fallure to
manage its affars properly;

(b) whe'her the pr.sent Secretary
of 1S 1. and his gssociates gre glso the
members of the Commitiee constitut-
ed to 1mplement the recommendations
of tne Reviows Commuttee; and

(c) if g0, the steps Government pro-
pote to take to ensure the Implemen-
tation of the Review Commitiee's re-
commendations?

The Prime Minisier and Minister of
Atomie {Shrimati Indirs

by the Committee concerning the Sec-
retary are contained in Chapler IX of
the raport coples of which are avall-
able in the Parliament Library.

Wnitten Answers JULY 17, 1967 Written Answers 32318

(b) The Council of the Institute has
set up a Committee including gmong
others the Secretary aad two other
office bearers of the Institute, to ad-
vise the Council on the recommenda-
tions of the Review Committee,

(c) The recommendations of the
Review Commulies gre under sctive
consideration of Government in con-
sultation with the Instituts.

U.S8R, Fim

Mlni George Fernandes:
Shri Rabi Ray:
Shri Madhu Limaye:

Will the Minister of [nformation and
Broadeasting be pleased to state:

(a) the number of films produced 1n
India which have been exhibited in
the USSR during the last ive years;

(b) how much foreign exchange was
eained through their exhibihom in the
USSR;

(¢) how many film+ from USSR.
have been exhibited .n Indly during
the similar period; and

(d) the total money earned by
USSR throuch their exhibition?

The Minister of Information andd
Broadcasting (8hri K. X. Shah): (a)
Ten

{h) Rs 7.50,000

(c) Bight

(d) The information 15 being col-
lecteq and will be laid on the Table
of the House in due course,

Bharat Electronics Lid, Bangalere

5846. Shri G. ¥. Krishaa:
8hri Tuisidas Damppa:

Will the Minister of Defence be

pleased to state:

(e) whether it is a fact

tha:th-loulﬂﬂ:l in

Klectronics 1M,

ty
L
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(b) tha percentage of the local em- Pay-Scales of Commissioned Officers

ployees in this Undertaking?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhaguat):
(ay No, Sir. Appointments to various
posts in Bharat Elcctronies Lid. are
made having due regard to the quali-
fications and the suitsbility of the
candidates nffering themselves for em-
ployment The recruitment procedure
followed by the Undertaking ensures
amnle opps riunities to the people
from Myso e State.

(b) Appriximately 53 per cent

Description of Indiy as ‘Hindg Indjg’
in Natlons{ Geographlical Magazine,
USA,

5847, Shri Samar Guoha:
Bhri Huokam Chand Kachwaj:
Shri Nihal Singh:
Shr] Sheopujan Shastri:

Will the Minister of External Affalrs
be pleased .o state-

(a) whet.ucr, after explanation of
‘correct po'ition to the authority of
Na‘*ional Grographical Magazine of
USA that describing ‘secular India’
as ‘Hindu 7ndia’ is contrary to the
national objective of our country, the
Maguzine h.s ceased to term India as
‘Hindu Indi ; and

(b) if not whether Government pro-
Pose to bar the entry of that maga-
Zine in our country and send notes to
all Geographical Institutes of the
world expliining to them that the
word ‘Hingy India’ is a misnomer for
our country?

The Minister of External Affairs
(Shd M. C. Chagla): (a) Use of the
expression ‘Wind

tional Geographical Magazine of the
U.8.A. has uot been noticed after this
was brought to0 their aftention in
March this yeer.

(b) Does not arise.

5848 Shri Nitira) Singzh Chaudhary:
Shri Nathu Ram Ahirwar:
Shri G, 8 Mishra:

Wili the Minustcr of Defence be
pleased to s'ate.

(a) whether the pay-scales of Ind.an
Comnmmissioned Officers haye been re-
vised since the inception of this (adre,

(b) if so, how many tim.s,

\c) what were the pay-scales ;t the
inception, and how they stood at e.ch
1evision;

(d) whe'her Indian Comnassioned
Officers were petung Post, Arm or
other allowances gnd if so, what wer2
they and how much money was paud
monthly;

(e) since when the said gliowances
or some of them pave been withdrawn,;
and

(f) what allowances are in force
now gnd how much money is payabl2
to each”

The Minister of Defence
Swaran Singh): (a) Yes, Sir.

(Shri

th) Five times in the case of Army
and A.: Force officers, and four times
m the case of Naval officers

i¢) The information 15 giv.n jn the
S atements ‘A’, ‘B' and 'C ;n respect
of Army, Navy and Au Force officers
respectively. Laid on the Table of

the House [Placed m Library. See
No LT-1089/67).
(d) and (e) Yes Sur  The infor-

mation & given in the attached State-
ment ‘D",

() The information is given in the
Annual Report of the Ministry of De-
fence for the year 1966-67 at pages 130
to 132 (in respect of Army Officers),
pages 151 to 153 (in respect of Naval
Officers) and pages 168 to 168 (in res-
pect of Air Force Officers)., The rate
of kit maintenance allowanos has dince
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been increased from Rs. 30 pm. t0  cases of inter-changeable posts are

Rs, 40 pm. with effect from st May,
1987,

Posts and Pay Scales in Clvil Dafence
Administration Equivalent to thosc
held by Commissioned Officers

5849. Shri Nitira) Singh Chandbary:
Shri G. 5. Mishrs: .
Shri Nathu Ram Ahirwar:

Will the Minister of Defeace be
Pleased to state:

(a) the posts and pay scales in Cavil
Defence Administration equivalent to
those held by the King's Commussion-
ed Indian Officcrs;

(b) the posts and pay scales 1n Civil
Defence Administration equivalent to
those held by the Indian Commussion-
ed Officers; ang

(e) the ressons for the disparity, if

(b) piy scales admissible to
Indian Commissioned Officers holding
wvarious panks in the Indian Army

however piven below:

Rs.
AGE (Captun 630-990
%leim} 400950
3E  (Major 1
o ((.mht)ﬂ . %n’;
CWE (Lt Col./Col.) . 1100-1500/
5550~1
(Civilian) . . :ﬁ:@
Rt G e i, D

In addition to besic pay, the Ser-
vice Officers are entitled 1o certamn
addilonal pay and allowances like
qualbification pay, kit maintenance al-
lowance, special disturbance allow-
ance etc., details of which are g@iven
in the Annual Report of Ministry of
Defence for 19868-67,

the pay scales admissible to corres-
ponding posts on civil side, the quali-

£

s850. off alfwre wl dver:
oft sllerre fag :

© vy g Wi serew ol wy

mAipretife:
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(w) war oy ww § fis 2T (T wwar aw werew sofy (st &
wm) ¥ 39 012 @rwreew Tfoww e wrg) (W) WTCE R SWTATK-q@l &
¥ wind w1 W1 wC fray ST AT e ¥ et A femae, 1966
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wrerw w1 B o ey e Py (O 4 & R R SATNTCR srwardy

R Y ¥ VAT TR E |
(7) svdwer warwrewat o1 afc (w) s (). «dfem arrerdt
wrery fomer v & 7 o ok & —
WIT & Y 1965 ¥t 7WIT AMC X AT 1566-67
wear ¥ quwrdt ' A
—— wity A
o warE FY &
= ¥ ok
(sfro = ¥)

1. waurefy, feedy avanfigs, ¥_T . 7,000 3000 2.14
2. swfoe garare, fget wenfgs, 1,900 1,900 1.97 (¥ wae )
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mwmuhu

1. Shri Madhu Limaye:
Bhri George Fernandes:

wul the Minister of External Affairs
be pleased to state:

(a) whether there is a post of g
Director/Head of the China Desk in
the External Affairg Department;

(b) who 15 the incumbeni of this

(c) whether th.. post remained
vacant for some months and during
the new turn .n China-India diploma-
tic relation, and

(d) i so, i rcasons therefor?

The Minister of Fxternal Affalrs
(8hri M. C. Chagla): (a) Yes, Sir.

(b) Shri A. K Damodaran, IFS,
1983, a Semior Deputy Secretary is {n
charge of this desk as Acting Director
till his promotion becomes due in the
very near future. Shri Damodaran
whose last posting was in Peking was
specially selected for hls competence
and his gxpetience of China.

(¢) and (d). Do not arise.

Rhodesia

5852, Shri Eswara Reddy: Will the
Minister of Externul Affairs be pleas-
ed to state

(a) whether Government are aware
of the recent statement of the Prime
Minister of UK. that he would ask
the Commonwcalth countries to drop
the “no independence before majority
rule” decision in relation to Rhodesia;

mained unchanged and that Lord
Alport had no authority to go back on.
that decision. The British Prime
Minister also stated that only if there
were a gubstantial change in ciroume-
stances, would the British Govern-
ment be prepared to discuss the situ-
ation, which arose, with the other
Commonwealth countries.

(b) The Government will consider
the matter only if and when any such
proposal 1s received from the British
Government.

Prime Minister's talhs with W, Bengal
Chief Minister

5853 Shri Marandi:
Shri Shiv Kumsr Shasiri:
Shri Prakash Vir Shastri:
Shri Atam Das:
Shri Arjun Singh Bhadoria:
Shri Y. 8, Kushwah

Will the Prime Minister be pleased
to state:

(a) whether it is a fac* that she in-
vited the West Bengul Chief Minister
for urgent talks recently;

(b) if 80, the subjects discussed; and’

(¢) the decisions arrived at?
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AVEO-148 fer Indian Air Foree

5854, Bhri Atam Das: Will the
Minister of Defenoe be pleased to
state:

(a) whether it is & fact that the
Hindustan Aeronautics have bought
five more Avro-T48 Aircrafts for the
Indian Air Force;

(b) whether it is a fact that Gov-
ernment will in future be purchasing
such aircrafts from the foreign coun-
tries;

(c) if not, whether Government pro-
pose to set up factories n India for
manufacturing such aircrafts; and

(d) it so, the location of the factor-
jes to be set up and the time by which
they will start production?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) No, Sir.

(b) No, Sir,

(c¢) and (d). A factory for the
manufacture of Avro-748 aircraft has
already been set up at Kanpur As
this fuctory can meet the requirements
of the Air Force and the JAC for thie
type of aircraft, it is not necessary to
set up any more factories in the coun-
try for the manufacture of Avro-748
alrcraft

Secioty for Indian Techunological
Advancement

5855, Shri Namblar:
Shri Umanath:
Sbri Jyotirmey Basu:
Bari E, K. Nayanar:
Bhrl K. Aalrafhant
Bhri Guaesh Ghosh:

Wil the Minister of External Affairs
* be pleased to atate:
(a) whether » Society for Indian
Advapcement has been
formeg in the Unlted Btates;

®) if
d‘d“l““ alms and

{¢) whether the society has receiv-
ed any grants from U.S. Voluntary
Organisations; and

(d) if so, the amount received so far?

The Minister of External Affairs
(Shri M. ©. Chagla): (a) Yes, Sir.

(b) The Society for Indian Technc-
logical Advancement is g non-profit,
non-political organisation whose Mem-
bers are mainly Indian rofess:nrals
working in various technical fields .n
the United States of America Tae
vbjcctives of *he Society are -ad to
be to provide technical consulta’icns
to any Private Company or Orgzanisa-
tion actively engaged in industrial or
terhnical growth in India

{c) and (d) No information 1s
available gbnut the financini of *he
Society

Publiel!ly Wing of External ANairs
Ministry

5856, Shri Bahburao Patel: Wil the
Minster of External Affairs be pleas-
ed to state:

(a) the steps taken by Government
to imorove the Publicaly Wing of his
Minustzy;

(b) the number of such Pubuei'y
Units abroad as on the 31st March,
1967;

(¢} the annual expenditure on these
Publicity Units;

(d) the reasons for recruiting In-
formation Officers on contract basis
instead of absorbing them in the
Indian Forelgn Service; and

(e) the present total personnel en-
geged 1n foreign publicity and the
annual emoluments paid to them?

The Minister of External Affairs
(SBhri M. C. Chagia): (a) Among the
important steps taken recently are the
extension of the teleprinter sysiem to
more Indian Missions abroad, in-
crease in colour documentary and TV
mmm and -hﬂlﬁ-
additional units
hhmaﬁnu Service d“.
steps are under comaidretiog

f!

|
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improve external publicity in the
lght of the recommendations made in
the report of the Commuittee on the
IFS and by the PAC,

(b) There are 8] Publicity Units,
(c) Rs, 134 lakhs,

(d) There has been no recruitment
of Information Officers since 1839. All

Will the Minister of Defence be
pieased to state:

(a) whether the Cantonment Board
ap-

(b) it so, the reacton of Govern-
ment thereto; ang

(c) the steps taken in this -egard?

The Mimister of Biaip in the Minis-
try of Defence (Shri B. R. Bhagat):
{a) to (¢). Since the expiry of the
National Industrial Tribunal Award of
1960 on 2nd April, 1963, the Canton-
ment Board Employees have been ask-
of a Wage

The ralevant gata hag since besn

Will {ne Munster of Defumce Do
pleased to state:

(a) whether in accordance with
the recommendations of the National
Industrial Trsbunal, the teachers
working under the Cantonment
Boards are entitled to the sams pay
scales, allowances and other benedits
as those for the State Government
teachers;

(b) if s0, the reasons for not m-
plementing this recommendation for
the Cantomment Board teachers; and

(c) the steps taken by Government
to impiement the same?

The Minister of State in the Min-
istry of Defence (8hri B. B. Bhagat):
() In accordance with the award of
the National Industria] Tribunal
daled 2nd February 1960, the teach-
ing staff 15 entitled to psy and allow-
ances at the same rates as are appli-
cable from time to time to the corres-
ponding categories of employees of
similar status serving under the
Government of the State 1n which the
Cantonment ;s sttuated, provided that
they hold the requisite qualifications
laxd down by the State
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¥ Silchar-Halflong Road

Jyotsna Chanda:
he Jinister of Defence be

) whelher Government propose
omplete the Silchar-Halflong
for l-weather purpose; and
it as a National Highway
idering strategic conditions of
area; and

if nct, the reasons therefor?

¢ Minister of State in the Min-
of Defence (Shri B. R. Bhagat):
d (b). The improvement of
Ha flong road to make it an
ather road on motorable gra-
is included in the immediate
-amme of the Border Roads De-
ppment Board. The -classification
this road as National Highway has
it been iicluded in the State Gov-
ment’s proposals pertaining to
oral Highways for the Fourth

nsport of Defence Cargo for Anda-
man and Nicobar Islands

5861. Shii K. R, Ganesh: Will the
er of Defence be pleased to

{a) whether it j5 a fact that 5 pri-
le steamer was chartered to irans-
it defen:e cargo from Andaman
. Nicobur Islands to the mainland
ing the period between March to
e, 1967;

b) if su, the total weight of the
g0 transported, the total number

the vessel was detained and the
ost of full gperation;

) whether any cargo was lost and
, the value thereof; and

d) the reasons for the delay in
' ent?

@ Minister of State in the Min-
of Defence (Shri B. R. Bhagat):
\" cargo ship named INDIAN
PER was charactered for trans-
g defence cargo from Car Ni-
to the mainland.

| (Ai) LSD—A.
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(b) The total weight of the cargo
transported was 1172 Metric tons. Tne
vesse] was detained at Car Nicobar
for 46 days and the total cost of ope-
ration from the date of delivery of
ihe wvessel to the date of re-delivery
at Calcutta was Rs. 7.70 lakhs.

(c) The only defence cargo lost
comprised of one lorry 3 ton with.
6X4 Crane. Turn Table of the book
value of Rs. 73,000 approximately. In
addition, accessories of Elba Plant of
the value of Rs. 150 and two  6-ton
wire slings and four wire net slings
of the value of Rs, 2,850 belonging to
the Shipping. Company were also lost.

(d) The main reasons are:—

(i) Very rough weather
transhipment difficult;

making

(ii) Lack of adequate handling ex-
perience on the |part of the
personnel employed by Civil
Adminisiration in stevedoring
during the period they handled
ire cargc e from 23rd April
till 18th May and again from
Ist Junsa till Tth June.

Lack of adequate eguipment
with the civil Administration
for handlng stevedoring work.

(iii)

(iv) Shortage of fresh water at Car

Nicobar necessitating two trips
to Port Blair for getting fresh
water.

a ¥ & v = adm

5862, i Agraw fag Wi
Fa7 a3fqE-s1a 44T 26 qA, 1967 F
samifea w99 FE@Ar 3647 F IALH
FrT ¥ qg a1 I FTW FA

(%) f97 2r gAAT FT TR FOA
et # Z1ar @ 971 OF AT HAAW,
fogd 5 Fw fz=y § gar 2 & A
7 3, P

(m) Far 75 9l F74 97 5
TG F1 5479 H T FaT 2 fF et
&1 fg=Y &v gafa7 aEwr gy, A
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() wa o it & figedt &
& wrow fierr wfiesfa@l Y arl
Y fwqr man ?

&ifsTa AW (Wi e we
wrrr) : (%) 26 ¥, 1967 W
wrafeT W AW 3647 & AT &
¥A9 7% §) TR ST FATIT 44T 9T,
ok dw s x7 99 § wg oo B,
forrdy arr wrg fgt & fowar arar 814
€F wyww & A fet wpeme & ¢
owf wiv i Q) ww °F v §
faa¥ wrfos wa ¥ fr=t & a0 femn
wtan

(=) WY@
(w) =t

Army Havildar/Clerks discharged
from service

5863, Shri Indrajit Gupta: Will the
Minister of Defemee be pleased to
ate:

(a) whether a large nianber of
Army Hawildar/Clerks were discharg-
ed from service in 1953 without the
sanction of the competent authority;

(b) whether these discharges had
to be regularised after an interval of
sbout 5 years;

{c) if so, the number of such per-
sonnel and how they were compen-
sated for irregular discharge grom
service; and

(d) whether they have been sanc-
tioned their pay and allowances for
the intervening penod?

The Minisler of Delence (Shrl
Swaran Biagh): (a) Yes, Sir; the
discharges were ordered by the Com-
manding Officers of the Unils con-
cerned in sccordance with the gene-
ral prdery of the Govermment and
on the basis of the voluntary option
exercised hy the individuals for dis-
¢hange instead of remasining in se1-
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vice in a lower rank. Under the rules,
then in force, the discharges should
have been ordered by the Brigade or
Sub-Ares Commandery concerned.

(b) Yes, Sir,

(c) gnd (d), 848 individuals were
involved. Out of them, arrears of
pay and allowances had already
been paid to 461 individuals. when
the matier came to the notice of
Government, it was decided that no
payment should be made to the re-
maming persons, ag they had already
availed of the mustering out conces-
sions, had exercised their option to
go on discharges and did not perform
anv military dutvy during the period
from the date of initial discharge to
the date of validstion of the dis-
charge orders,

AIR. Station Karnmal

5864, Shrl Yajna Datt Sharma: Will
the Muster of Information and

Broadcasting be pleased to state:

(a) whether jt ;= a fact that the
Governmert of Haryana have recom-
mended 10 the Central Government
to wet up a transmitter at Karnal;

(b) if so, Government’s reaction

thereto; and

(c) the time by which the trans-
mitter 1 hkelv 1o be set up there?

The Minister of Information and
(Bhr) K. K. Shah):
{s) Yes, Sir

(b) Karnal does not seem to be
cenirally smituated in the BState to
serve ag a satisfactory location for
the transmitter According to s pre-
laminary survey carried out by AIl
India Radio, Rohtak appears to be
better location for the transmitter.

(¢) The transmikter could be ex-
pected to be ready in about 3 yesrs
time subject to the availability of
telephone lines, suitable sites, ete.

ALR, Station at Berhampur (Orism)

5085, Shri A. T, Sharma: Will the
Minister of Iniermation and Bread-
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casting be pleased to state the steps
taken to establish a Radio Statiom at
Berbampur (Orissa) on the repre-
sentation of the citizens of Berham-
pur to the Deputy Minister of Infor-
mation and Broadcasting st the time
of ber last visit to Berhampur?

The Minisier of Information and
Broadeasting (Shri K. K. Shah):
It 1s proposed to improve the service
in the distnct of Ganjem, where
Herhampur is situated, by installation
¢ a high power medium wave trans-
ynitter at a suitable location which is
to be decided after taking into con-
sideration the requiremen‘s of the
cther districts yn Orissa

Defence Service Officery sent to
Londen for Studies
5886, Shri Jyotirmoy Basu:
Shri K, M, Abraham:
Shri Bhagaban Das:
Shri E. K. Nayamar:
Shri Viswanatha Menon:

Will ths Minister of Defence be
pleased to q'ale:

(a) whether certain Defence Ser-
vices Officers, or Civilian Officers
serving in hiz Ministry have been
sent to the Institute of Strategic Stu-
dies. London; and

(b) 1f so. the names of such OM-
ecery and the details of the courses
attended by them?

The Minister of Staie in the Mink-
try of Defence (Bhri B. R. Bhagat):
(s) No, Sir.

(b) Doeg not arise.
o % wvwrmen; ey

5867. vt Wby wr: W1 gwn
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Opening of Sainik Schoels

5889, Shri P, R. Thakur:
Shri A K Kisku:

Will the Minister of Defemoe be
pleased to state:

(a) the procsdure for getting up a
Sainik Schoo] i any particular re-
gion;

(b) whether there are any govern-
ing principles or basic consitlerations
for taking a decision ¢o establish such
an Institution 1n a particular region or
locality; and

(c) if so, the detaus thereof?

The Minister of Siaty in the Min-
futry of Defence (Shri B R Bhagat):
(a) The procedure for setting up a
Saink School 15 as follows:—

(1) The concerned State Govern-
ment should approach the Sai-
nik Schooks Society with an
offer to meet the capital ex-
penditure on land, Dbuildings
and equipment and to jnstitute
scholarships for the boys gan-
ing admssion They may choose
any site where temporary ac-
commodation s immeduately
available for starting the school
pending comstruction of perma-
nent buildings,

{u) The Board of Governors of the

Sanik Schools Socwety (con-

sisting of the Defence Mimister,

ChiefEducation Mimusters of

participating States and high

officials) then conmder and
decide whether the offer should
be accepted.

(b) and (c). The general policy is
to have one Saimk Scheol In each
Siste. There i however no ber to a
State coming forward to start a se-
cond has the re-
10U

Governors

it
rces The Board of
a
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Regaest from Nepal for spatistance for
Muing Projoct

5870. Bhri D. C. Bharma: Will the
Minister of Exierma] Affalry be
pleased to state:

(a) whether any request has been
made by Nepal for assistance for jts
mining projecis left over by China as
economucally impracticable after a
recent survey,

(b) if so, the detmls thereof; and

(c) the reaction of the Government
of India thereto?

The Minister of External Affalrs
(Shri M, C Chagla): (a) No, Sir.

{b) and (c) Do not anse

Military Persomnel killed in Truek
Accident near Rudraprayag

5871, Shri D. C. Sharma:
Shri Yashpal Singh:
Shri Singh Shastri:
Shri Y. 5. Kasbwah:
Sbri Prakash Vir Shastri:
Shri Ram Avtar Sharma:

Sari Ataw Das:
Dr. Surys Prakash Puri:

Will the MMister of Defence be
pleased to state

(s} whether 16 military personnel
were killed when their vehicle roll-
ed down a kbud near Rudraprayag on
the Kotdwara-Joshimath road on the
28th June, 1987:

(b) if so, the details of the incadent
and inquiry, if sny, made into the
ineident; and

' (c) the action taken In the matter?

The Minlster of Defence (Shel
Swarsa Singh): (a) A military vehi-
cle met with an accident on Rishi-

road gt mile 7 on
27-8-1987; Army killad
numbered 10. including 1 JCO and 9
Other Ranks.

(b) and (). The detalls of inquiry
are awaited from Army autherities,
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LAF. Pilots kilied in Fiylng sceident
near Jamasgar

587). Shri Virendrakmmsar Shah:
Shri VishWa Nath Pandey:

Will the Minister of Delemee be
pleased to state:

(a) whether two 1.A.F. pilots were
killed in flying accident pear Jam-
mager on the 25th June, 1987;

(b) if so, under what circumstances
they were killed;

{c) what was the nature of the air-
eraft they were fiylng in; and

(d) whether an inguiry bas been
iostituted into the aceldent?

Wisldey of Delamee (Shei
ntm:mhw.
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(b) to (d). The arcraft involved in
the asccident was on a training flight,
In accordance with the Air Force
rules, & Court of Inquiry has been
ordered to investigate the accident.
The cause of the accident and full
detals jn this regard will be known
when the proceedings of the Court
of Inquiry are received.

Report of Pillal Committes on LF.B,
5874, Bhrimaii Sushils Rohatgl:
Will the Minister of External Affalry
be pleased to state:

(a) whether the Pillai Committee's

Report on the Indian Foreign Service
has been published; and

(b) if so, whether a copy of the
Report will be laid on the Table®
The Minister of Externa] Aflalrs
¢Shri M. C. Chagla): (a) Yes, Sir.
(b) The report was laid on the

Table of the House on 23rd Novem-
ber, 1966

Films from USA, and 0K

5875, Shri Parthasarathy: Will the
Minister of juformstion and Broad.
casting be pleased to state:

(2) whether Government are gware

|
i
¢
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current financial year feature flms
are being imported only from the
USA. and the question of continu-
ance of existing arrangement 15 under
review,

Categorimation of Films
5876, Shri Parthasarathy: Will the
Minister of Information and Broad-
casting be pleased 10 state:

(a) whether Government
to categorise films as ‘U’, ‘A’ and X'
certificates as 1s done m the UK, and

(b) if so, the crrerny adopted to
deternune these caicgories?

The Minister of Information and

(Shri K. K. Shahk):

(a) and (b} This reconrmendation has

been made by the Estimates Com-

mittee 1987-68 of the Fourth Lok

Sabha in their Second Report and
will be considered by Government

Commercial Broadcast

5877. Shri D. C. Sharma: Will the
Minister of Information and Broad-
easting be pleased to state:

(a) whether Shri Ra) Bahadu:,
former Minister of Information and
Broadoasting vmited the United
States sometime back to study com-
mercial broadcasting,

(b) whether he has submitteq a
report to Government, and
(e) if so, the details thereof with

the action proposed to be taken in
the matter?

The Minister of Information and
Broadeasting (Shri K. K. Shah):
(a) Shri Raj Bahadur, former Mims-
ter of 1. & B. visited United States

tion Agency, who is of the rank of
Minister in United States Govern-

Written Answers JULY 1T, 1067
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(b) No report has been received
from him so far.
(c) Does not arise.

Foreign Military trainces in India

5878, Shri K. F. Siagh Dee:
Shri D. N. Deb:

Will the Munister of Defence be
pleased to state:

(a) the number of foreign trainees

in India receiving military training st
:!he Indan Military Academy, Dehra-
un;

(b) the countries to
trainees belong:

which the

(c) whether any Indian trawnees
are receiving rmlitary tramng
abroad; gnd

(d) if so, the number of such trai-
nees and the countries yn which they
are receiving military tramning?

The Minister of Defence
Swaran Singh): (a) Six.

(b) At one time or another trainees
from Burma, Ceylon., Ghana, Malay-
sia, Nigeria, Nepal, Uganda and Ye-
‘men have taken advantage of the
traiming at the Indian Military Aca-
demy at Dehra Dun.

(c) Yes. Sir.

(Shri

(d) 110 Indian armed forces per-
sonnel are receiving training in Aus-
tralsa, Canada, France, U.K.. USA.
and USSR

Indo-Ceylon !Agreemenmt
(Implementation) Act

5879. Shri K. P. Singh Deo:
Shri D. N. Deb:
Shrimati Sushily Rehatgl;

C. Majhi:
. N. Belanki:
Ajmal Khan:
B. Kothari:
Will the Minister of Extermal
Affairs be pleased to state:

(a) whether it is a fact that
Agreement

41
Ppeit

the



R2343 Written Answoers ASADHA 28, 1888 (SAKA)

tation) Act has come intd force in
Ceylon;

(b) if so the number of persons
of Indan origin likely to get Cey-
lonese citizenship and the aumber of
persong likely to be repatriated to
Indig under the Act; and

(c) the action taken by Government
to rehabilitate the repatriated persons
m India?

The Minister of Extermal Affairs
(Bhrl M, C. Chagia): (a) and (o).
Indo-Ceylon Agreement came inlo
force 1n both Ceylon and India on
A0th October, 1964, the date 1t was
signed at Delhi by the Pnme Mins
terg of India and Ceylon. The Guv-
ernment of Ceylon have recently en-
acted legislation for mmplementation
of the Agreement. So far as we are
concerned no special leguslation is
necessary to fulfil our obligation under
the Agreement.

Under the Agreement, 300,000
stateless persons of Indian origin
resident in Ceylon together with
their natural increase will be granted
Ceylon citizenship; the Government
of India will accept repatriation 1o
1ndiag of 525,000 persons together with
the patural increase m that number
These persons will be granted Indian
citizenship.

¢) The steps taken by the Govern-
nient of India to rehabilitate the re-
patriates are enumerated in the
statement laid on the Table of the
House. (Placed in Library. See
No. LT-1070/67].

Aitack on Indian Air Ferce Oficers
of Hindon Base

5880, Shri Marandl:

Shrl Yashpal Singh:
Will the Minister of Defemte be
pleazed to state:

(a) whether it ia 5 fact that the
five Indian Air Force Officers from
the Hindon base were attacked and
stabbed recently;

(b) i 20, the details thereo!:
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(c) whether any enquiry has been
conducted m this regard; and

(d) 1if 50, the findings thereof?

The Minister of Defenee (SBhri
Swaran Siagh): (a) to (d). Five IAF
Officers from Air Force Siation,
Hindon, were having dinner at a
restaurant at Ghaziabad on 28th June,
1887. As they were not satisfied with
the food, they walked out and went
to another restaurant While they
were taking food at the other restau-
rant, they were attacked by some
persons One of the five officers was
stabbed and he was admitted 1n the
Military Hospital and his condit.on is
still serious

In accordance with the Air Force
rules, a Court of Inquiry has been
ordered to investigate the incident and
1ts findings are awaited,

A case has also been registered by
the Civil Police and investigations
uce 1n progress ‘Three of the sus-
pects have been arrested by the Civdl
Police and efforts are bemng made by
them to trace the remaiming culprits.

Atomic Power

5881, Skhri G. 8. Mishra: Wil the
Prime Minister be pleased to state:

(a) whether the tanff policy of
atomic power would be same as that
produced by Hydro, Thermal and
Diesel Prime-movers;

(b) what aie the stages of develop-
ment of atomic power projects launch-
ed im the country; and

(c) the date by which the projects
will be commussioned?

The 'Prime Minister and Minister
of Atemic Energy (Shrimati Iadira
Gandhi): (a) The tariff policy on
atomic power is under consideration.

(b) and (c). Three Atomic Power
Projects are on hand, Tarapur, Rajas-
than and Madras. The Tarapur
Atomic Power Project is due for cum~
missioning in the last quarter of TH8S.
The Rajasthan Atomic Power Project
1 is expected to be ready for commaer-
cial operation by late 1008, The
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Rajasthan Atomic Power I amd l-ll!
Madras Atomic Power Project
phmmcxmdwhmmm
in 1971 and 1972 respectively.
qF Wrew:3 v e i
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US. Friends of India Commitice

5093, Bhai Bidhesbwar Prasad: Will
the Minister of Extermal Affairs be
pleased 1o refer 1o the reply given
to Unstarred Question No, 4348 on
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The Minister of Extersal Aflske
(M1 M. C. Chagia): The relsvant
information is being collected.

Bequisitioning of Lasd for Mlitary
Purpesss .

mmx.n-.n

Bhri Jyotirmoy Basm
uc.t.mm
Shri K. M, Abraham: |

Will the Minwster of Defence be
pieased to state:

(a) whether Government have re-
ceived complaints from the land-
holders of Madukkara: village of
Coimbatore District (Madras State)
agunst the non-payment of rent for
their Jand requsiioned for Defence
purposes,;

(b) if ro, the total acreage of land
requisitioned and the total number of
land-holders,

(c) whether any rent has been paid
o far and the amount so paid and
the amount of arrears to be paid; and

1d) the steps taken by Government
to pay the arrears?

The Minister of Biate jin the Minls-
try of Defence (Sari B, R. Bhagat):
ta) to (d).

acres hired in the village. Inatructions
for early payment have been issued
and sgome payments have been made.
The number of landholders entitled to
receive rent  in respect of the #1.02
actes and the amount of rent yet in

(a) whether it iy a fact that the
newspaper publishers who beld a
mmumm

to urge upon the Government to -
veint a high-powered commitiee to
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investigate into the preblems facing
the prem and propose plang for the
development of the Indisn Press: and

(b) if g0, the reaction cf Govern-
ment thereto?

(b) The Government has had the
benefit of the recommendations of the
Press Commission set up jn 1052 and
of the Enquiry Committee on Small
Newwmpapers set up m 1964, Several
of the recommendations having a
bearing on the problem of the Press
have been imwplemented and action 1s
in hand on others,

Under the circumstances, the Gov-
ernment do not consider it pecessary
to set up another Committee to in-
vestigste the same area over agamn.
However, it has been agreed to dis-
cuss the views of the representatives
of the Publishers’ Convention on
July 22, 1067 in thig behalf to sec
whether any further action 15 indi-
cated.

Defence Expenditure sm Defence
Science Organization

5888, Shri Parthasarathy: Will the
Minister of Defence be pleased to
stcte.

(a) what is the percentage of our
total Defence expenditure that is allo-
cated to our Defence Science Organi-
sation in a year;

(b) how does it compare with that
in UK., USA, USSR., Japan and
France: and

(¢) whether Government propose to
raise it?

The Diinister of [State ta the Minis-
try of Defence (Shri B, R. Bhagat):
(2) 1.3 per cent in 1947-68.

(b) The corresponding percentages
in UK, USA, and USSR., wary
between 12 1o 15. The figurey for
Jepan, and France, are not resdily
availsbie,
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(c) Yes, Bir. The Defence R&D
Organisation has been slowly built up
since 196¢ and the R&D budget pro-
giessively increased, from Rs 708
crores in 1063-64 to Rs, 12.8 crores in
1967-68,

P.M's. Visit w0 Ceylon
5897, Shri D. C, Sharma:
Shri Ramga:

Shri Gampat Bahai:
llﬂulu}hﬂl‘i:

Will the Minuster of Exteraal
Affairs be pleased to state

(a) whether the Prime Minister
prupotes 1o wisit Ceylon during
August, 1967;

(b) if s0 the purpose of the vist;
and

fe) whether any agenda has been
picpared for the visit?

The Minister of External ANairs
(Shri M. C. Chagia): (a) to (c). The
I'rime Minister proposes to undertake
« goodwill visit to Ceylon in August
or September 1967. It 1s 1n response
to a long standing invitation of the
Ceylon Prime Mmister which was
renewed recently. It is in the nature
of a goodwill visit to a frrendly
reighbouring country. No agenda has
been fixed.

Proiesi to Pakistan for Alr Vielations

5888, Shri Marasd}; Will the Munus-
ter of Extermal Affairs be pleased to
state;

(a) whether Goverrmnent have re-
ceived any note from Pakistan in
reply 10 India's protest notes on re-
peated Pakistani Air violations;

(b) if so, the details thereof; and

(c) Government of India’s reaction
thereto?

The Minister of Extermal Affairs
(Shri M. C. Chaghu): (a) It is presum-
ed that the HoRourshle Member
refers to the Defence Minister’s state-
ment in the House on the #h July,
1967 on violation of Indian Alr Space
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by the Pakistani Aircraft on 28th and
2%th June, 1967 in West Bengal ares.
No reply has yet been received to our

protest from the Government of
Pakistan.
(b and (c) Do not arise

Family Peasion and Chlifiren
Allowanee of Jawans

5889, Shri Ram Kishan Gupta:
Shri D, D, Jena:
Shri K. P. lingh Dee:

Wil the Minister of Defeace be
‘pleased to state

(a) whether Government have late-
ly decuded to revise and raise the

JULY 17, 1967
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rates of family pensions and children
allowances of Jawans;

(b) if go, the extent of the mcrease
and the revived rates;

(¢) what will be the minumum pen-
sion and children gllowance payabie
to Jawans' families under the revised
rates, and

{(d) how far the increase in the
rates 18 1n Line with the increase in
the cost of living since these rates
were last fixed?

The Minister of Defence (Shri
Swaran Singh): (a) Yes, Sir
tb) and (c). The requred infor-

mation i1n respect of Jawans (ie.
Sepoyes to Sub Majors) 1s as follows.—

Famuly peasion Children's alkmwnce Old rates Revrved rates
B pm For a muumum Subsequently
of 7 vry in  the caves referred to
the case of Jawans i Col  3ua), and
who die 1n service 1hroughou in other
atter putling in &t o
least 7 vy conti-
nuous gqualitying
sOTV LT
_— pm__ b e —
T 2 3w b
' Ondinary famuly penvion admnaible Min 25 Min 47 59 N recent-
in cases of death neither atinbu- Max 6o M':x.‘uos u°§.°-‘.n'§.“'v.n- m
table to nar ed by mih- Col 2 cuntnue to
tary service (mnclusive of ad hoc apply
mcrease in pension).
. famuly pension admnmble if Min 27 M 47- M 7:
death i attnburable to or ~ Max n’; Mas 1:95', M.':h”
ted by mulntary service (in e
of Aoc ipcresse 1n pensin}
Chiidren’s sliowance per child, aJd- lgufl’m Other
mumble 1n sddiion to special nks) —Minumum § —
pention 7 (for JCOn) —Maximumi3—

td) Basic rates of pension are not
changed on account of the cost of
living, for which ad hoc Increases
bave been separately sanctioned, The
increases mentioned above have been
made on the basis of the orders appli-
cable to civilian Governcaent servants,

———— A = = ———————

Retrenchment of |Staff in Cechin
Naval fSase
5800, Bhri Vishwanatha Menen:
Shri K. K. Nayasar:

Will the Munster of Defemse be
pleased to state.

(a) the number of employces whose
services were terminated in the
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Cochin Naval Base in the year 1963-

(b) whether any terminal benefits
were paid to them; and

(¢) if not, the reasons therefor?

The Minlefer of State in the Minis-
tey of Defence (Shri B, R. Bhagat):
(a) to (¢) The information is being
collected and will be laid on the
Table of the House

Indian Rare Earths

5891. Shri Viswanaths Menon:
Shrl E. K. Nayamar:

Will the Primse Minisier be pleased
to state:

(a) whether 1t 1s a fact that many
workers were denied employment at
Indian Rare Earths, Eloor, Kerala n
the name of Police Verification; and

(b) if so, how many workers were
denied employment till June, 1067°

The Prime Minister and WMinister
of Atamic TEnergy (Shrimati Indirs
Gandhi': (a) and (b). No. Sir
There was only one case jin 1983 In
which a candidate for a post in Indian
Fare Earths was rejected in view of
the police verification report on him.

Visit by Minister witheut Portfolie
ts Orissa

5853, Shri Yashpal Singh:
Shri €, ©. fSamanta;

Will the Minister withent Portfollo
be pleased to state:

(2) whether he visited the Stale of

sation of Assum (C.A)

(b) No formal report was prepared
tut a note has been sent to the
Prime Minter with a copy sent to
the Food Department for {further
action, It 15 not proposed to lay a
copy of the note on the Table of the
House.

1210 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FaiLune or TALKS ON THE REORCANIBA-
TION OF ASSAM

Wt aq fe@(q77) T
wirg, & wfvradta % ¥
faeafafus fawy #v are qremd o4
&1 sqiq fearan g ot SeAT s §
fFrggrat Aoy e T —

"W & JVEA AAeEY AT o
wq%T § arn

The Minister of Home Afiairs (Shri
¥. B, Chavan): Sir, the hul areas of
Assam comprising the Garg Hills, the
United Khasi and Jamntia Hulls, the
Mizo and the United Mikir and North
Cachar Hills districts are now ad-
manistered subject to the special pro-
visions of the Sixth Schedule to the
Constitution, which confer a certain
measure of automomy on these areas.
There has been a persistent feeling
among a large section of the people
of these areas that the present political
atrangements are not adequate to
satisfy their legitimate aspirations and
to secure accelerated development of
these areas

The question as to what changes
should be made in the exsting



A Cabinet Sub-Committee, therefore,
went into this mattey further und had
dscussions with representatives of
vatious political parties in the hill
areas. This effort also did not Jead
to any agreed solution.

In January this year, we held fur-
ther discussions with the represen-
tatives of the APHLC, We alio
availed of the presence of the Chiel
Minister of Assam n Delhi to dis-
cuss the matter with him. During
this discussion we put forward # pro-
pusal that a federal structure compos-
ed of federating units having equal

the regional federation, leaving the
yest of the State functions to the
federsting units, which could have
their own Legislative Assembilies,

4,
i
1238
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of the hill districts of Assam ghould
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o1 &y § 31 w1 ofre g qrfeena
wi o1& gawr arcenra frarm wgn §
fw 1954-55 ¥ Aot 7.9 ¥ &1 wtq
@ fwew g o @ fe,
TE W1 writ greT Iq & varar ¥ Fear,
arr x¥w ¥ faar, ag @A AT I X
wx o, ¥few w7 9 sxw 79 frar
# st wgrex § xrwen wrg f e g
a7 fakey gemidi 1 7 T T g0
stz it Wi ot agTer Arr OreT Ay
wiwant § ag sar ¥ ik gy (e
et & few gt 0T ot § i ag o
% ane; wifw we a®) g% T w1
SawT 99T g1 . T wraT a7 O feet
O WIATT TT T WAX 7 AR ¥ AN
T~ 9 afe gy oiv frder gamie
W WX T W R WA WY’

to pursus the more energe-
teally.

¢ et Nath IS (Refopur): I de not
i'lmn_!h?‘uu:.m under the
St W semballicts], non
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Assam (C.A)

official or incidental. From press
reports, it appears that the Commuttee

they are not golng to associate with
this Commutiee and its workmg n
any way. May I know if 1t is stili
the intention of Government that this
Committee should go on with its
work, that 1s, despite the non-co.
operation of the leaders from the Hills
and, if it is not, is it the intention
of the Home Minister to give his
own award an the liney suggested by
Shry Limaye?

Shri Y, B, Chavan: [ think the
Committee should certainly continue
its work. Whether the other mem-
bers come or not, their pont of view
is known to the Committee. The
Committee can continue 1ts work
keeping thewr point of view in view
and seeing whether they can be ac-
commodated; at the same time, they
can also pursue theiwr efforts to persu-
ade those members to )oin
because 1t is very wrong to accept the
defeat of non-cooperation by those
members, [ would also continue m
efforts to persuade them to joun th
Commuttee But even if they do not
join, they have also taken one wvery
constructive step: they have not de-
cided to start any agitation because
the necessary atmosphere conducive
to the parties arriving at some agreed

think that the
function,

As regards its character whether
official or otherwise, it can be said 1o
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"Snel Nath Pak; What about my
sward part?

pr——

1219 hrs

MOTION FOR ADJOURNMENT
Aiiagep FALLURE OF GOVERNNENT 70

ENSURE SSCURITY FROM ATTACKS BY

NAGA BOSTILES IN BORDER ARRAS OF

ASSAM AND MANIPUR

Mr, Speaker: Shri Hem Barua
desires to move an  adpournment
motion. 1 would suggest to him to
seek the leave of the House.

Shri Nath Pal (Rajapur): It may

be read:

Mr. Speaker: The dismal failure of
Government to ensure secunily to
bordering areas of Assam and Mani-
pur, a blalant result of erreneous
policy pursued by Government, as
evidenced from the two suc essive
attacks by Naga hostiles in the
Tamenglong division of Mampur kil-
lng 28 armed constables on the first
occasion and 3 others on the second
eccasion.

o wewre weM ()
%5 aw & 9 W) wigTer v £

Mr. Speaker: It 15 an adjournment
mation.

Shri Hem Barea (Mangaldsi): 1s
ihere any objection coming from the
other gide?

Mr. Speaker: Let him seek the
Jeave of the Bouse,

o wx fowrd : W wrRY AT
g awwm g

Skl Hem Barua: 1 seek the jeave
of the House for my adjournment
motion.

No objection—] think.
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(-7 §)
this matier has been discussed and
we are likely to discuss 1t again leter.

Mr, Speaker: They have objection
because it was discussed slready .. .

Shri Nath Pal: This is delayed
tion, mmumm
immediate, Delayed objection is no
objection at all. Objection should be
prompt and immediate.

Mr. Speaker: Those in fsvour may
rise in their seals,

Somre hon, Members rose—

Mr, Speaker: Leave s granted.
Mure than 50 Members are there. I
think we will have it at 4 O’ Clock
in the evenng,

3221 hrs,
PAPERS LAID ON THE TABLE

STATEMENT ON DERATLMENT OF ASSAM
Man

The Minister of ERaliways (Shri
C. M, Peonacha): I beg to lay on the
Table & statemen! on the dersilment
or Assam M-1l on the 11th July, 1967,
[Placed in L.brary. See No. LT-10e3}
87].

1o Tm Wagy Wi (weiw) :
wow s, o wwen st am g e
wTok oy wrkw vt wge o fee
de 19 & wpurC ( %o 19 ¥ frwn
o ¢ fs wre oy ¥ o @ v
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Wl %Y wge w7 AT JOT B w7 AT
¥ ogr 1, aw wrv g wrkw d wwd £
cewaw vy oA Tl @), gawr W
srow wr- Qo it v fip oY wwam
¥ mow xua Af T QiR
o wr, &fer vy w @ o
w1 forar .3 whede 19 %1 s wd
& fx7 wigd & q¥ Te 19 w1 QAW
arar &, a1 35 xy 7 Wi T e
L, wig wafra & faaw 55 % s qemw
%, ey

Mr, Speaker: We shall consider
this. There was no time for discus-
sion, and so you want the Vinster's
statement must be discussed, 15 1t
not?  You can write to me, 1 will
consider it

¥to W AART Aitfgar ¢ W w1
TF W WY g S fee
gy gk O I AR WX T AW
w2 18-20 fox a7 A—vs 0
w¥ wgeaqe weq ¥ A1y #, faadk A
fafrer v 8t oy & s fared e
aTRa <t §, 3% §) §7 Arer ¥ g
Wt T § I1eT A 7 Wi wew
ey fyem g8, wivsr @ir sot oft,
18-20 fer T 7 | WY £ 5 ax
€N AFT 6T QI AR T HTTEAI A
18-20 foxr oy 7A@ A1 X7 A% /WY
%! qaey (o syt war § 1 gafed
N ALRT W qB ATV TQT o
T ®1T O § ot wat 500 wa ok
for wiw ifq) afe 33 for gq ox
I ¢ A%, v qg gim fs A
faroa N R off o
Mr, Speaker: I will give

chance. Please write 10 me
fix up gome time.

We o woivge Wil ¢ wedt %
¥ 20 for wald xow ury s @
Yy, witfe & shit wrew wett v

a
'mll

ASADEHA 24, 1800 (SAKA)

Reorganisation of 133601
Asgam (CA)

gt X §, ghwr 2Tad TR § e fe
wITH Facewh s v R

Mr, Speaker: You want time for
further discussion about it. Consi-
dering the work, I will try.

wie T s Wifgn - %+

Mr. Speaker: Jaldl means it may
be three days, five days, ten days.

Te TA mAWT "fgm Wy
weaw wEreq, tfEd, $A W w3y
®X 30 T oF TEEAT Wy aw R,
wnz fer j0-20 57 Am 3@ A1 S
R

Mr, Speaker: Please wrile 10 me,
1 will consider,

Tro T wange Mgy 2-3 foew
mwm wgem g, S T waw wwm
§ 1A A W et g s R
qim, a% fefay frafe & gor o 7T
fawra A x@ of TAM, AW W@
&1 wate 93 qAn’ |

Mr. Speaker: I Wwill give a chance
to you also. The point jg there was
no quorum. The Minister was not
responsible for it, and the House had
to adjourn.

wie ww wAtET Wign T
Ao § 1 &% & or wivg o i
o

Mr. Speaker: I have told you I
will give you a chance,

o wy fd (F7T) ¢ W -
wou & oY qT EeATE T g

awt §

Mr. Speaker: Not now



On behalf of Shri K K. Shah,
I beg to lay on the Table a
£opy the Cinematograph (Censor-

of

ship) Third Amendment Rules, 1067,
published in Notfication No. G.S.R.
976 in Gazette of India, dated the 1st
July, 1967, under sub-section (3) of
section 8 of the Cinematograph Act,
1901, [Placed m Library. See No.
‘LT.1088/87].

1234 s,

STATEMENT RE. GOVERNMENT
DECISIONS ON THE ADMINI-
STRATIVE REFORMS COMMIS-
SION'S RECOMMENDATION'S
RELATING TO THE PLANNING
~OOMMISSION.

The Prime Minister and Minister of
Atomic Energy (Shrbmati [ndira
Gandll): M1, Speaker, Sir, for some
time past Goverament have had under
~consideration the recommendations of
the Administrative Reforms Commis-
'sion on the “Machinery of Planning".
They also took the opportunity of
the recent Conference of Chie! Minus-

The question of association of other
Cent‘ral Ministers with the Planniag
Commission as Membérs, has also
been examined. The view st
the Chief Ministors' Conference was
thet the Finance Minister should also
be a Member of the Planning Com-
mission. Government ggree with this
view, While other Central Ministers
will not b formally associated with
the Commission as 1ts Members, it
will be open to the Primg Minister to
invite them from time to time to join
in the deliberations of the Commus.
sion as may be necassary

Government have decided that the
Planning Commission should have the
guidance of a whole-time Deputy
Chairman who need not be g Mem-
ber of the Council of Mimsters. The
Administrative Reforms Commaision
recommended five full-time Members
including the Deputy Chairman, and
two other part-time Members as
may be found necemary. While Gov-
consider that there need be
no rigidity about the pumber of Mem-
bers, they agree with the broad ap-
prosch that the Commission should
be a compect and small body of full

Members. t are of
view that it should not be neces-

i



Mr. Bpesker: Not, now, We can
consider it later on.
Wro o whge e (W)

DG. (Min. of 12
mAﬂdﬂ%Q

Nir. Spesher: The guestion is:

“That leave be granted o in-
troduce a Bill further to amend
the Depomt Insurance Corporation
Act, 1961."

‘The motion was adopted,

Shri Movarfi Desal: Bir, I intro-
duce** the Bill,

—————s

1220 e,
DEMANDS FOR GRANTS—contd.
Mmstey or Exramval Areams—contd.

Mr. lp.hu' We have got another
3 hours gnd 15 minutes for discussion

told, nn;ukm( at 330 pan, todlv
An hon. Member: On what?

Mr, Speaker: On the Demands of
the External Affairs Ministry.

Shrimati Vijaya Lakshmi Pandit
(Phulpur): Mr. Speaker, Sir, the
foreign affairs debate has ,lready
covered g wide area and a number of
conflicting discussions and suggestions
have emanated from it. The Govern-
ment has been under criticlsm for
severa] of its policies, and especially,
for the manner in which it has hand!-
ed the crisls in West Asia. May 1
seek your indulgence to express a
few views of this area and on alhed
matters?

Human memory is proverbially
short and 1 gm sure that many hon.
Members of this House have already
forgotten the Suez crisis. It is good
to remember that st the tima when
President Nasser nationalised the

Whnmummm Part n.mt.dmdmh

duly, 00T

w“hwm of the President.

1N (A 18D-6.
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[Shrimati Vi)aya Lakshm| Pandit)
Buez Canal, the state of hysteriz ema-
nating from frustrated hopes that was
evidenced in the western world, parti-
cularly In London where I happened
to be posted at that time, wis vome-
thing almost beyond belief. We now
bave the inside story of what
happened at that tme, a story narrat-
ed by the Minister of State of Foreign
Affairs in the British Cabinet, and it
makes very ugly rcading indeed, be-
cause, “ep h, ﬂ.ﬂ and d” b’ d.yn
he traces how France and England
came together and how they manoeuv.
red to create a situation through
which the crisis was ¢xaggerated and
a second war in that grea was started
It is obvious that this getive support,
given by these two powers was res-
ponsible for the way in which Israel
was gble to go ahead at that time

The motive, too obvious and it is
the same motive that todav led to this
third war Today, there was no open
alliance but the moral support given
to Israel encouraged her to g° ahead
and fire the first shot France was
not 1n it this time, and the supportl
exme from others who still hope that
when opportunity arises they can
manpulate the situation to their own
interests Many countries in the west
are still smarting at the end of an
empire, they are by no means recon-
ciled to the present status

We are often told that we are not
reconclled Lo the creation of Pakistan
This of course Is completely 1ncorrect,
because no act of ours has ever shown

have never tried by wunderhand
means to upset any plans or to seek
for ourselves any advantage under
ogver of some sort of friendly action.

JULY 17, 107

Shri M R. Mamul (Rajkot):
blockade 15 an act of war

The establishment of Israel
place in 1947. I was present at the
UN and was a witness to the release
sentiments and
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As hen Wember: Time.bomb in
Pakistan will be relsased.

Shrimail Vijays Lakshesl Pandit:
*Time-bombs are planted all the time
by interested politicians

Shri M. L. Sondii (New Delhi):
Does she went Jsrael to be extinguish-
ed?

Shrimati Vijaya Lakshl Pandit:
Time-bombs are created by politicians,
Pakistan wat created by Ppolitical
manosuvre and all the troubles of the
world ftem from such manceuvres
The older 1 grow the more 1 realise
thot it is not through politicians that
the world will be led into a safe
harbour of pcace and security but
through the efforts of those people of
roodwill, who cut across politics, who
atiech 1mportance to truth and moral
and ethjcal values and who work for
the good of mankind as a whole, and
this apphies specially to our country
at the present {ime. (Interruption)

Mr, Speaker: Let her get along with
the speech

Shrimati Vijayas Lakshmi Pandit:
The question before us today. that has
been specially condemned in this
House gnd by quite a gection of pub-

Tsraell forces mus* be withdrawn be-

Conference table unless first the areas
which the holds are vacsted?
1 believe India has 3 role to play and
Indla can and should play this role
in trying to persuade the Arabs to
glve guaran‘ees of securny to Israel
But India cannot do this as fullv as
she might have been able to, because
her relations with Israel have becr
rather illogical We recogrnused Isracl
at the time of its creation and we
have wisheq her well But on the
other han‘, we have had no influence
over her, because there has mnever
been any kind of contact through
which our common Interests could
develop

We believe in non-abgnment and 11
peaceful co-existence The other dav
1 read the speuvch of the Foreign Mi-
nister of Tanzania wherein he said
that non.alignment <hould not mean
hypocrisy Therefore, I submil very
humbly to the Government that sur
role 15 that of peacemaker in West
Amna, a role which we can very well
fulfil, we have done 1t in the past and
we should be able to do st in the
future and with the assistance of all
shades of opinion in the country After
thix ymmediate crisis 15 over ang after
the vacation of the arcas occupied by
Isreal, T think it would not be
bad idea ;f the Government could
give a new Jook to some aspecit of
ite policy and crcatc a new form
of thinking in which whilst pot ne-
cessarily supporting Israel on the
things that do not suit us, because
ultimately it s our own benefit and
interest that we have to look 9,
vet we can have more power to in-
fluente than we possess today So
far as the world is concerned so far
as Jsreal 18 concerned, we are alumed

definitely  with gne particular
::g Of ~ourse, the area to  which
we are aligned is a vita] area for u.
1t is also vital for the progrest of
Asis The Arab countries so recently
emancipated, still divided. struggling
for and stabilty, must be
ansisred and helped thtn ro
along the path that they are. desper-
ately strugghng to carve out for Shemn.
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of other people who may be very
learned and wise, but who ultimately
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t would not only at the wider world

Eventually, i
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1o T wigr WgE (wwiw) ¢
weaw wge, off feww wwfrsfer .. .

wn aweiy wees el

Wte Tw witge Wit sft dfee
& Wy & g gl & g s
AR wr Tyt fe wa g W o i
o §f Wt o ot §, owife v
Mo Rere a1 ww A

fresz 1 fagemy 3o gom yecd
wff W R e H oic g ¥
STy ax wwewma § g
gt TC WA wwy TTe o T frar v
t | fetw Afr ot vl awfaenr
Wit yweh wgw o QU gr § ww
e ¥ ow G aew & fag at weire
cofay o & W & fetw e &
oW & qg W e fe daa
¥w §, gv arvowT Wi gt W |
TewwT dui S et qowl qx,
arafy graet € s g §, frane,
T qFar § w77 Wi gy v aAm
Tyar | cuer sTew g § fv | awm
t, wherwreft §, wr &, wexr & Wfen
at A W M g F e
FAET e g v @, wgt wft o aq,
W o dre o B 1w Qe
& fuk € g § o, wacfirds
A § o, vewa @ § @, Aer
R W §r ag o o o §
soft § (soicawr & fog aw @
qgwT sy g wifgg dw wite dimr
W geur wic guu sy far wifgw
fwy fger ¥ iy wrdbare 1 ¥fer q®
g ¥y 1 § fir wroned o fidw Aifr
T a wi faodr dre wow & g9 Iv
Onkl mfm® amy ¥
wTeRaTe wr ¥ ooy & v X
¥ & wureare wr w § b gfaan &
arad ¥ guniwTe o1 § 1 gader
N &}, vy W &}, B B o}, AR
s, Tw W Toew ¥ o w I
afeg gt few fgr & oo
it w fgy ¥ wwmbw oc W
wifgr 1)

w ©n froly g foof & surr it
N e e R Q!
wag st oot {7 Ry,
wrwE | v ot esy wgtet
€+ g v Pt s oy Wit



taz7y 16, (Mim. of

[®re wr wgx i)
arft § we 2a® aX wa fimeh §,
o gt freelt {1 @ Aoy fwwrer
wt @ § f 5@ croew o gy
afr gfrn W s A ? WA
ey § Fv & 6k qelt ax aft
T g 1 I wver, QO Ty fa,
wEaiwgpur @ g
wiyarA g ¢ e & ox ek W qU
AHWAT B 1| ¥R W apr o
T wwaar § 1 AT ww faw oo
W1 XTTEA A $5 X ¥ vy g § TAOwt
# O AmEAT § UF ¥ OWET | Wi
g & Tenaw Y AT 1 39 e
¥ qra¥ i g€ ¥R gy} ot wav
s fofY or & i wer T
AT /S AT FX7 WAOr § | wAT g WY
TAVTEW &1 G A AW it § 3 =D
¥, ¥ ¥ WY, 9UF qwT 2, TS
gheqt =1, ¥ ¥¥m  AgEr g
AT §% Mure ¥ A7 730 & f wifeema
o 7 ¥t e & oarenw W gm
@R 7 U v ¥ ag gy, afy
AT | ATV E . Wgr
A 2o way 930€ 5% oweny T
¥ var s dtew 39 O W &
FOEM AR X1 A7 Aoy sfer AW,
X AE O AGT WET T G F W
aTeRY ¥ A1 & f§ gt gawt A
ET § | IX U T A SR
%Y oF qUAt @A & qre fewraar
¥ v oo & afardf & ey olfy v
gy AT X wyr, ot @ fywar o
#fex vw are wh ot @ e w0
ot azed wmt af @ 1 ag W
ag § ) gafrd & g3 a7 1 g
s f ) oft ow & ot tw T
d e afier &R farer
Fxy fs 3 qod wgw e Wt vt
Ry g A avir s @
o w1 o 1R ey Wit ey

JULY 1%, 8t Lrtevnal Afgire)

L

wr fe wr g rar avwe el Y
€ TreT cwTw LT AW aft A
AW Kol AW wfr oty
wg foreey & 1+ e WY Wwg &} ) IweT
W oware W wx & e aff
TTENT 1 gAeT wvw &0 8 f dO
T § fo few T wredt & /8
At gt § wr el aeft o
T A B O, T

¥fer qw wr faegwy i 1 &
qq aore s f o & et aft
wign fix fgrgamy Wi awer ofe-
= q¢ arsav w2 | & an ot wm
g f& wa w4 o afes
¢ gy w47 A A g & g
wwr & fe wreaw fgpover &
fear & 1 T wer wrad Fag gy fewy
N AT W W S Tl g
wwaw & faegwr it v W€
g1 #fer gre ol wreaw & qn
Ay feee o A o o opff et fowr oiie
UU & W HR £, IO T4 &7 e
AL WAAT | WOTW WY, WK WIS
G & T A gTY | e & fesd
£ 1 3 2ty X PR et ol
¢, 3 Tt &) g9 O A www g
fe W@ ztr vz oft § a1 Oif qEa
ezt ot &
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Wit wt e g @ I A W
W 3t e vt ¥ fag 7O o

T ? v T v ?
WX I oY wiw v o i §, A
st

W Ay N wwwsty Wt
} dopr ¥ Q% Wiw o, A & weA
¥ A A | & et ¥ FRTCEW
& fgamom @ art & wiIQ 9§ #X gATn
wgar g 1 wraw i o ard sfear
¥ fgwrre Y & w Qar wive Tfy § o
g wém Ty fex sn § e we
figree fedlt w1 §, @ ¥ fegem
» 0 v oW ¥ oA g,
wfew o w37 (ggem @ 8,
N wrer o orfveam Y fon s
@

L S fRf e fgmna
Ay ArfeT:

f‘.:h“ dJmfre femg g feax:
q ™ AT,

ag & fgmamn 1 x4 fgmag & fag .

Mr. Speaker: We adjourn for lunch
now.

1291 pre.

The Lok Sabha them adjourned jor
lunch t:ll Fourteen of the Clock,

The Lok Sabha re-assembled ajfter
Lunch at Fourteen of the Clock.

[ My, DEPUTY-SPEAKER 10 the Chair]
DEMANDS FOR GRANTS—contd.
MINISTRY OFr EXTERNAL AFFAIRS—CONIG

Mr. Deputy-Speaker; Dr. Lobia may
resume his speech.

He has lifted the debate, by quoting
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e o wiige wifw : Jeree
g, wrr ok Y fe gt figmere
§ wyt Sew # dar ot Wt f, W
dowr & war g g0 W ol e AN
v rsmor ) W

Mr. Deputy-Spoaker: But the classi-
cal poetry is on that level. We shoulg
remember Kalidesa.

wte o woige Wiy - O
® T, T AT wOwE Wy i
@ 3w w1 a9 &§ WA ARy % Qi
v ey v v g fs ow adt
o 4 wad gfrar ¥ g &
¥ ot i & wreug & ow wgy www
§, fonvft mqe wawen § o fisre
-, & andtw T f, fegew
w §, wroa e ofees B O e
¥ o e b, fegey w1 & 1 Afen
VT W IT Y 8O OO0 & Ay
wrar &Y R o et sew gl
W & IWE A wwwar
Wt ¥ guedf Wt o ¥ s
! ¥ gw aw ilfimt ¥ ww ¥
 qwelt woardt, e fear wr amed

’!!l
i3
i

|
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|
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g few & wr ¥ o vl WY
fireer { wre g & forg wnele ww F
g w e fr g et o Y 0
¢, wrer et e ar ofr g, & of
wga cafeg fe ary & gu Tt o
agt T vy gur vl oy Foer
0¥ aftw qufeg, wem g feae
o ot ot fiearrg ey ¥ Tl g o
& gwhfe & s gfr gt ¢ wife
e & i oY g6 § TN ER &7 <t
wy it wer wiw ¥ gz ww wTor §
A e oty wmey Y oY g e
e & g W few gw § Wit
fgwrom wy qewrw we § ¥ W R
W w1 qww i A fa e & o
el Y gl a A e J
T |

@ o ¥ gy R i ¥ @ W
wor § fis @ dieanfiern o ¥
ey & ww faeyw wweere wa &
ol e F ) awar § awEe
§ @ wwar § swooT W oW §
ae A wme 9w & gud A @, Afer
wTT g § wrar § xw are Ay ot
e wf PR wfgd 1 e
mn @ W fie o ek
- W v b, Afeh W o
f cgay s g X X
o @ ¥ g o | O s, Afer
forarpn e e oF ww
wgt wff ¥ wfem gy ¥t wr
qor o ar o fix 3 ofes
wfesiy W ofimersr & enw ¥
& frvgwr wrowr @ &, wie ot
woir & fipy ey ¥ 0w R vy
Wt e & wre v wfveor ey,
0 W oy wniey woft ¢ fosw e
&uret wfaxdqw g, &t wx
ey o prare e @ 8wl
g W R Wy v Weay e
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ww owwr s v dwe wier ¢
0 T v g & gw ¥ I o
qr W Wi & & finer wrcfl, 7 A
¥ g felt ok 2 ¢ ¥ wix
falt d0 wr feanf A TR T
§ o e, weft qwest &1 B gl
wrwr we & work et & ) & CwOR
@ A = frwgw e o
g er Tt deer wiver Bt we N

3

fawmy mar, o ¥ wfear fer &
= o &7 ? few afre amgw
o wire fiewr fifear s SYeRd e
¥ ? ww g g W wew oy ?
g w8 W ¢ e WY Wfie frd
we wow X § 1 & frarw & forg wpn
wen F R vy @ Wi
wg b 7wk ¥ wae o wifoer
* off bR Trwiw Tart ¥ Wifew
®, g% Wt = fror @ w9 W
- ¥ wrh aen  wafowr & fawrs
ww ot Megt o whh
wft ooy & witfoer @ Wt ufe frd
arw & we § 1 wre off @ Wi
wf v wiw B o Rw aw
or b wAfowr O g oy W
wredt | ay § wbwet |« € off xoWn
fo oy or whedt ¥ www b o o

<34
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grft € ot frd ar ot A qff wdfr o
& ot § W ar ' Amm i
aifosr aveft § 36 a0 ®7 o s
whaa ot few w1 At ¥ fao
mfex o qwer £ A o o
ol qweT wiw &t w5 fw
¥ fr agr wox wit & amr o7 qn
g ¢ & ¥ &1 O w0 A0 w1k
w fewm wg1 &1 ww w oy &
faq afl, s QR E ¥ | wav
g sm o feeet ™ e e
& W Wt awrd ¥ o A
ne ¥ €7 @ ¥ ¥ vweam fy
am gem fe v ew W @ A
§ R w3 VR T ar
foz foy WO A1 7w wa faemy W,
W, @ G wR wR ar
b 7 gO TG Frwt § 1 e a
wrnafier AT aw @i X A o wwey
T I A & Wy wion fewrk
N 6 a7y § gy ax Feet ¥ vy
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[®re T wwge W]
€T ¥ a7 o oW g aned
oW X, 9w AET, AR OF amr
ars woat { fie parar fdeit aifr w3
R ? Wk At o Wit ™ e
¥y O m AW ww T wgan
rrd W, v ow oW ?
wgm wa | fer afeeem ¥ w5
TG Wk W) T, e N wed v
e tgdfr W d—3w ¥ o,
W W, FEwr 7@ whw & fevge
v aim fs op qes dw k7
q3 syt ¥ WO W qew §,
fored ogafy & waw 9 WA wer
wapl N o e A § o ag
wr 70sT §, ™ W T T owIRg
¥ wa gaal ¥ wuark § 2 wred vt
& 77 €, € wrEAt ®1 ot aw ey
oA Ay § 1 AT AT AT WA &
A o w7 gy« wred §owae
o ww@ € N § wOwl 20~25
Wit ot aft ¥ =RiOEd @ oxm
WMoyt WA X www
faast am o o w71, AW e
waiar fe ugr wrare g w fadolt
wfe war v £ 1 wAT W
o wr fgn wi tw ¥ 2w
v w1 fn §avamit qu
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% oo wwar f ¥ qw e
wgt urr wweft §, v 51T

T g ANET WY wv W) WAt
&, a ¥ fewmanit g ¥ et
T Wi Ak oo faf W
X & fod, ax wm ! wrw

w% v § 1 o &Y qre ey et
W § 37 g gar—& a7 W qw
g W, W g A et ag
grn—afer A0 warg wr, dgwr
a5 ¥ arwcwen fyor OWf w1 g
wrc v € fr g & g
ww g Wt gt g fe oy aw wiwr
ww ), o fet Tud sy o of
W ot wew w0 | ol el Rere
wiedf &t wr foxr wan g, wife
ot §o 1T g W Wi o ot
v ot f—& a¢ ol &
T wTgT f o Wt & gw aey
wanr aff w1, wewte arQ of e
I o & g j—enfes vt
fwig YOOt rre g ¥ Wt
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b Afer & wwor wgm § & ot
wrga fis maw srowae i oW e @
ot ot @ 1 & wA W g
wfagi #— A et 2wy § 3 57
oo v ¥ g © yoad e
§ | W @ w1 7w qer
w o &1 ow Wi wi gy W
s afegy qu gR At g wifw
&—""TR AT &1 WA ¥ W, W
n{w AW 6w § ®T | Ffew
FEE WY §q GAGET oy wfew wr
W 7 W w2——qg Wi W g
™ faa war o wifer €1 v A
w1 % A7 fewmr—20 aat ¥
go afi e 8— M @1 e §
te war ofewr ae &7 da ar—fwe
T aw g I g oAy A—fear 2y
% EW W W1 &N IS HET AR
FIHT AR AT W IH N | QT
agn agfr &1 I

Shri Bakar Alli Mirza (Secundera-
bad) Mr. Deputy-Speaker, Sir, to-
day, West Asia 18 very much in our
unnds. A great deal has been sad
about West Asia, and 1 do not want
fo add much to it. But there are
certmn stalements made 1n this House
wkich I would hke to contradict. It
1s ssid that we are no longer non-

Agaba had been blocked, and, there-
fore, Isrsel had 8 right to attack.
Some hon. Member on my side, Shn
Manabendra Shah had compared this
with the attack on us by Palistan in
the 1985 war. I am very much pawned
to hear this, Here¢ is the document
cntitled New:r of Israel 1ssued by the
Consulate of Israel in Bombay. And
this is when 1t says:

“Defending hersell along the
horders was thus an impessible
task, She could only save her.eif
by going beyond her borders”

Then, it says:

“Surprise air attack to inflet
un the enemy maxumum initial
uamage was necessary ”.

Then, 1t comes to the conclusion:

“The Israeh plan taht emerg-
ed was dictated by the above con-
siderations ”',

and Lthe summary 1s:

*Surprisc was the basis of the
operation. She had, therefore, to
tesort to aggression.”,

This 1s what has come out from the
uwocument eirculated by the Consulate
of 1srael. In such a case, what should
we have done? The case of Pakis-
tan was different. Pakistan had at-
ta ked us and we had gone n self-
delence. But, here there was no at-
1ack. The only thing that President
Nasser had been doing was that he
had been making loud noises and wvio-
lent noises and so on, but therc was
no positive action against which they
could act. Therefore, thus attack of
tsrael was deliberate, planned and
really windictive,

Shri Masan] quoted Prof. Toynbee.
But he forgot to mention that Toynbee
himself says that they have no right
tc seek by military force territory that
has now become the State of
That is his own view.
Arsb view, the lsraeli v
his own view. Further,
partition s responsible
fiict and neither [srae]l

i
§Efel

T
1
1
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[Shri Bakar Ali Mirsa)
countries but ‘we’, that is, the British,
the Germans and the Americans are
responsible for the present coafliet.
This is what Toynbee said and he was
not properly quoted by Shri Masani.

What is the alternative? The alter-
native plan given by UK and USA
15: recognition of Israel and free
peaceful passage in the waterways and

the war aims of Israel If you surren-
der at the very outset and acoept the
sim of the adversary, where is the
need for further talks?! Hence, the
stand that our Government have taken
is really the correct one.

As for recognition, we must remem-
ber that Israe]l was created—and it 1s
an accepted fact—by Great Britain.
Great Britmn introduced that poiso-
doetrine 1n the 20th century that
te can be formed on the basis

1 am sorry that we in
try have accepted that idea.
that at least one country,
rejected this idea, and
tly They have done this on
n. They have gone aganst
very concept in their own country
is a Muslim country, but they have
the Musiim Brotherhood. We

SER
fre%?

Eye
13

i

Therefore, this talk about support-
ing lsrasl makes me feel thatthe Yan-
kee love is sometimes 30 blinding that

{
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I will go further. Apart from the
recent debate, & person like Sir Alex
Dougias-Home says:

“The only modification likely
would be an international guaran-
tee 8o specific as to amount to
automatic respense to aggression”.

This is in favour of Israel, Why then
a2 response in the case of
Egypt? Aggression is aggresion, If
the Arabs are the aggressors, then
there should be automatic response.
Why should there be delayed response
when it 1s the other way about?

Further, I would like this House
to ncte very carefully what he suys—
this 1s about Egypt:

“If in their state of bankruptey
and des'itution in the next six
months, Ecypt had to turn to the
US for wheat or other aid, Britain
should impress on the US that
they have leverage which ought
to be used in order to ensure that
the internaional waterway is open
to shipping of all nations™

Thuse countries which are receiving
aid from the USA should realise the
danger inhcrent in this md when it
can be ysed as a lever for their own
ends,

Now ] proceed further. What has
happened fuither by which you can
test whether we were right or wrong?
Thcy have taken some territory-——all
right. They do not want to with-
druw unless there is some guarantee—
all right Tncy go mueh further.
Cenera]l Dayan stys about Gasta when
somebody asked him, “What about
Ganr:

“It should be integrated with
Itrael”
Ag regards the Wailing wall, he says:

“It bad net basn taken simply
to be hasded back”
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These are not just his personal opi-
~ nions. Let us see what Mr, Aba Eban,
o their Foreign Minister says. Only last
- week in London in an interview he
said: ‘Territorial questions would be
reserved for - peace  discussions’.
About Jerusalem, “Israel is not con-
templating withdrawal”. So this is
the attitude of a country which, I am
sorry to say, is finding support in this
‘House,

The UN is the hope of mankind. If
it is to fail, then the hope of mankind
is shattered. But what do you find
if you look around. If there is a
conflict involving big powers, as in
Korea or Israel, there is some settle-
ment. If they are not interested.
ithings remain. Let us not forget
what happened about our own Kash-
mir. We took the matter of our own
accord to the UN saying, ‘Here is
the aggressor; please declare him so'.
What did the UN do? What did the
Big Powers do?

Shri Nath Pai (Rajapur): What
did Nasser do?
. Shri Bakar Ali Mirza: My hon.

friend is asking ‘What did Nasser do?’
Your policy does not depend upon
what Mr. Nasser does or what Mr.
Aba Eban or Mr. Bep Gurion or
anybody else does. Nepal did not
vote with us when that resolution was
put to vote in the UN. Does that
mean that you will change your policy
‘towards Nepal? You must give some
specific reasons for following a parti-
cular policy.

We took our case to the UN. They
not only did not condemn Pakistan
~ as aggressor, but equated the two.
There the line is drawp for the last
twenty years; bitterness is growing,
-enmity is aggravating and our
troubles are not coming to end. It
was a simple thing for the UN to
‘declare Pakistan as the aggressor. It
was a simple fact which was admitted
latter on.

Similarly, today they are posting
Gen. Odd Bull to watch the Suez
nal on both sides. Probably the

ASADHA 26, 1889 (SAKA)
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cease-fire line will stay and things
will go on lingering, I do not know
for how long.

I have done with Israel and come
now to the question of China. It is not
only a problem but is also a puzzle.
There is a great deal of talk about
collaboration and collusion between
China and Pakistan. What exactly
do we want? Why, day in and day
out, should we talk about the China-
Pakistan collusion? Is it for» the con-
sumption of foreigners? They have
their own ways of finding out how
things are. Is it for our own selves?
Then I ask, what particular steps,
either as a matter of defence or in
terms of diplomatic action, are we
taking to counter this tremendous
collusion? T have got my own doubt
about this collusion. Is it not possible
that Pakistan might be serving as an
‘American’ window in Peking? It is
quite possible. How otherwise do we
explain America getting unnerved
when anything happens anywhere but
not reacting when Pakistan has inti-
mate relations with China?

Seven hundred million people
cannot be wished away. Neither can
five hundred million people be bul-
lied without the bully paying for it.
The choice before us is war or peace.
The same choice is there before China,
and the same stakes are there. There-
fore, people say it is Chinese madness.
Is China trying to find a soft spot,
or does she need enemies so that there
is internal cohesion and there is sup-
port for Mao Tse-tung? Or is it not
possible that their mind is condition-
ed by the Russian revolution? They
know that in Russia, because of this
cordon saniiaire all round and the
whole world being an enemy, Russian
nationalism was able to succeed and
win the battle of communism., Simi-
larly, they do not go far enough to
provoke, but they want to keep this
tension. Otherwise, why do they go
round and provoke all these freendly
countries. Therefore, we must under-
stand what China wants. Any posi-
tion of hostility or war is playing the
game of China, that is what I want



Bhri J. B. Kripalani (Guna): Our
foreign policy has always been
as nonalignment. I submit thet non-

towards the self-interest, enlightened
seli-interest, of the country

We have been told by succesmve

In al] these years hag been dictated by
fear. When therc wav a national re-
wolt \n Hungary our people said that
it was just hke a riot in the streets
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foreign policy of » Covernment, o
be decided through fear? Pakistan
will not come to our ald, nor will the
Arab countries come to our help,
when we are in trouble. We have to
safeguard our own Interests through
our own strength and through any
alliance that may be helpful to us

Take the question of Tibet. I am
not going into the details of that ques-
tion. I have spoken about it several
times. The claim of China over Tibet
i1s based upon Ity right of suzerainty.
1 submit to my commumnist friends that
suzerainty is an impérial conception
They are sanctioning that imperial
conception because it 15 the case of
China If any other country based its
claim on conquering another country
on suzeraintly, they would have said
this 1» imperialism, but thev are pre
cluded from saying so because it i<
China. If they are really students of
Marx and of Engels, and even vf
Lerun if they were not only th= discl-
ples of Mao, thev would have ronsi-
dered this ag an imperialisl conception
by which no counirv can lav claim
over another country I leave it
there

Now we come to this recent ques-
tion of West Asia I belleve, as we
all believe, that when Israel was set-
tled as a nation in the country oceu-
pied by the Arabs in Palestine, it was
an act of injustice, but who commitied
that injustice” It iz not the Israel
people The lsrael people had al-
ways considered that they would one
day return tn their promised land.
they had never made any bones sbout
that. They got an opportunity, but
who gave that opportunity® Isrsel did
not create that opportunity 1 submit



be withdrawn. I think the
Secretary-Genera] of the UNO com-
mitted a great mistake in withdrawing
that force at the instance of the Arab
world only. He did not consult, so
far ag is known, Israel. He did not
consult the UNO itself, but he with-
drew the force. Today, when they
want to bring peace, they again want
international observers, having with-
drawn them once, which was the only
check to the conflict between Israel
the Arab world. So far as con-
stant incursions are concerned they
were there all the time as they are
India and Pakistan.

g

|

Further, the Arab world closed the
Gulf of Aqaba. Then they marched
their armies towards Istael in the
desert of Sinal. If Israel had not
acted a3 #t did, T think it would have
been anniMiinted. If the Arab world
been gble to occupy Palestine, 1
beclutely doubt that

le would have i
Therefore, to say that
the aggressors makes
they tock prompt
sure if wa had daken
when the
il o Kashmir and had
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the Gulf of Aquaba is blocked up.
What course had they but to take im-
mediste step? The only fault of the
Israells was that they knew that war
was coming and they acted. They
did not wait like we Indians who wait
even when a person insults us. What
the Indian would do is to go home
and then it would occur to him that
he was insulted, By that time, the
enemy disappears, It is our way. I
am sorry the Israelis did not take that
way. Therefore, our blaming the
Israelis is absolutely unwarranted. 1
had a private talk with the Prime
Minister and I suggested to her that
it was premature to declare Israel an
aggressor. 1 said: what you have
said and what our Foreign Minister
has sald was enough; all that you have
to say is to declare that we are friend.
ly to the Arab World and especially
to the UAR but as the fight is pro-
ceeding. and is likely to result in a
world conflagration we stand by what
has been said in the UN by our repre-
sentatives, that the fight must stop,
that there should be a cease-fire and
both the parties should retire to their
original position. But this advice wae
not followed We went out of our
way to name Israel as aggressor even
without waiting. Today you find that
Israel mayz that it is being attacked
and the Arabs say that they had been
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jance, Nobody wan.s
lance with us. What advantage
ah we give to them? We can give
y advantage; but we must come to
understanding with ceriain
2 Le. it be Russia; let & be
en China if it is willing; let it be
pybody in the world. Let us realise
that we cannot stand alone in this
world; that Russia cannoi stand alone
in this wo 1d against Chinese attack;
that America cannot stand alone
against the at ack of Russia or China,.
If we think that we can stand alone
and oppose China and Pakistan and
any other enemy that 'may arise here-
after, then I 'hink that we are day-
dreaming. We do not know the ABC
; international politics which de-
pends upon strength.

military

When our External Affairs Minister
was asked, “Why are you keeping our
embassy ijn China, and why don’'t you
cut off diploma'ic relations with
China,” he said “we have a window
there”” 1t is not that we h-ve a
- window; it is China that has a window
here.

An hon. Member: They have a door.

Shri J. B. Eripalani; They have their
bank by which they subsidies money
~ to our internal enemies. So, it is not

who have. a window; it is they
o have a window. I submit that if
- you hal a window in Taiwan, you
would have known whether they are
#irong or weak, whether they are
prosperous or not prosperous, whe-
ther their friendship would be useful
to us or not. If you had a window
in Israel, you would not have been
50 forward in support of the Arab
world; you would have known how
far Israel was capable of dea’ing with
the Arabs alone. You know that
foday one member of the Arab world,
Saudi Arabia, hag said that “we have
mvestigated and England w»s not
goncerned in this busipess therefore

e are going ta supply them with oil.”
g that true or no*? If you had a
ttle window in Israel. you would
1ave known that even if they were 20

es, all Arabla combined together,

1408 (Ai) LSD—8.
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it would not be possibi.e for ihem
alone to defeat Israel, small as it is.
Why? Because every snan and woman
gnows in Israel the stakes that are
mvolved. They know that if  they
are defea.ed by the Arabs they would
be wiped off the face of the globe,
The Arabs have said that they want
to wipe them off into the sea.

So, we must be careful in these
things. Have 3 li tie more diplomatic
wisdom than going on blindfoldedly
and out of fzar of this man, that ‘man
and the gther man. No d'plomacy can
proceed from fear, It can only pro-
ceed from people who are courageous,
who are willing to take risks, T‘aat
ig all; thank you

-
I
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Shri Manoharaa (Madras North):

Mr, Deputy-Speaker, ag a represedita-
tive of the DMK party, I want %
make some cbeervations regarding the
problems ranging from sational to in-
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ternatical Ever since we gave up
our secessionst demand, we have
developed a sense of national outlook
ang we cannot afford to have come
plete isolation from the issues ranging
from national to international. Asx
the third biggest party in Parliament
we think that it is our bounden duty
10 express our views on the issues re-
lating to West Asia, Isreal or Egypt,
and other countries which are now
facing, a serious crisls.

I am very happy to announce here
that my party belongs neither to the
American lobby, nor to the Russlan
lobby the only lobby to which my
party belongs Is the Indian lobby....

Shri Nath Pal: It 13 South Iadian
lobby.

Shri Manoharan: and thix is
completely in consonance with the
genius ang leadership of my party.

Much has been sald about the
foreign policy followed by the Gov-
ernment of India. The Governmeat
of India 12 being accused of following
s policy of oscillation or vaciilation,
as my hon. friend, Shri Nath Pal used
to say very often. I think in Politics
and in the international arena we talk
too much and do little The result is
the image that we have built up is
heing threatened to be denigrated in
the eyes of the world. A sort of psy-
chological projection or a sort of im-
position of self without any kind of

£

as the Government of I con-
cerned, it has become a fashion that
unless and until somethi

"
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bullder, the largest producer of elec-
tronlo instruments for supply to the
United States, the largest producer
of heavy machinery, a nation which
counts,

Utilising this opportunity, I want
to say on behalf of my party some-
thing sbout the West Aalan erisis,
Qur foreign policy 15 based, we are
often tom-toming from housetops, on
mon-alignment, which means that we
are against any form of imperiallsm,
negemony or military alliances. The
aim of non-alignment is to strengthen
unternational not by the divi-
sdfon of the world but by expansion
of areas of freedom, independence and
<co-operation, on the basis of equality
and mutual benefit. I think we stand
for peace, definitely peace of the liv-
ing, not the cold stiliness of the
grave,

Israel today remains a dangerous
spot, a military spearhead of the West,
capable of starting a global war at
any time. The very creation of Israel,
43 our Foreign Minister once sad,
has created tension in that part of the
world. The very creation of Israel,
according to some closely connected
with the lobby of the Government of
India, has crested misunderstanding
in the minds of the Arab nations. It
has been a systematic attempt on the

India very recently uttered in the

Bhrl Nath Pal: Who is it?

smintained by imperialist forces and
this was np other peryon than Shrl
V. K Krishna Menon. I think that
seems to be the view of the Govern=
ment of India,

recognised Isrsel. After baving

known, after having appreciated and
undersiood that the creation of Jsrasl
has caused tension, what made the

Government of

Israel is sccepted, automatically and
logically the diplomatic relations
ought to be established. After hav-
ing known the intention of the white
supremacy of creating Israe] with the
view to expliot the Arab world as
well as the Afro-Asman world, the
Government of India thought it fit to
recognise as a fait accompli, After
having recognised it, if the Govern-
ment of India L. reluctance as well
as hesitation 1o have diplomat'c rela-
tions with Israel, that is thoroughly
illogical and I cannot understand how
we are going to rrconcile these two
extreme positing,

But one thung [ want to say. Israel
claims that Palestine is their home-
land, the religious home of the Jews
s thousand years ago. But they
to forget that thousand years
1 was created, Palestine
b homeland, that it was
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rd to lose friendship with these
puntries in the international field.
"This is another thing that will defi-
nitely help and benefit this country.

I want to say a word as to how long
we can suffer from certiain lamentable
degacies which the late Prime Minister
Nenru bequeathed and which are
ntinued by the present Government.

A word about China. I do not like
‘to say much sbout it because every-
body has talked about China. It is
clear and it is proved also that
so-called cultural revolution of
- Mao's empire has ceased to be an ex-
_portable commodity and much less
_éuen for internal consumption. China
!ms created animousty with =0 mrony
countries around. for example, Burma,
doaesia, and Nepal. These coun-
tries have highly resented the actions
f Ciina. China shou!d be comple-
y isolated. China hers-1f ig getting
.so'ated from the intermational ethics
«and, what I call, dezency.

One more word, about Tibet. Much
~ had been talked aboat Tibet three
days back wnen the Resolution on
. ‘Tibet was being discussed vn the floor
‘of the House. Our Foreign Minister,
Mr. Chagla, said, “Though I have got
%enough s,mpathy wi:h the people of
- Tibzt, though I appreciate their pre-
' sent position, we cannot do anything
simply because historical facts pre-
‘went us from doing th'ngs.” He
ssaid—if my memory is correct—that
in 1956, after that Agreement, the
-suzerainty of China vover Tibet had
besn accepted by (ndia. He claimed
it as a historical fact. I sav that it is
+a histor cal blunder committed by the
Government of India. Today, the
posit'on is different. There are 45,000
‘Tibetan refugees al] gver the world;
they have no hope at all. Arguments
are advanczd by some people that
Tibet has not been an independent
ountrv. Here is a positive nroof that
libet has been an indep=ndent coun-
v. in th~ opast. from 1910 {n 1934
ordar tn prove that. T =av. it is in
066 that China invaded and Tibetan
)eople were driven out.

ASADHA 26, 1889 (SAKA)
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Now, they are like nomadic men and
so many times the Government of
India have been approached by Dalai
Lama to help them. I request the
Government of India to forget the
past commitment. That haa been
done without a proper appreciation
of the situation. The situation now 1s
different. Now, the people of Tibet
under the dynamic leadership of
Dalai Lama have come forward to
you for help. It is the duty of the
Government of India to liberaie
Tibet. I hope the Government of
India will, once again, consider that
also.

15.28 hrs.
[MR. SPEAKER in the Chair]

I want to say a few words about
Vietnam. I do not want to say much
about that also because so many Mem-
bers have spoken about it. The one
thing that I must say, in this matier,
is that we have identified with the
Government of India’s stand with some
reservation. We must be still more
effective. I want to say one thing on
the floor of the House that I congra-
tulate the brave people of Vietnam
who are striving their very nerve for
preserving their freedom. History
wil] definitely record it. While I talk
about Vietnam, I talk about North
Vietnam obviously. The people of’
North Vietnam under the dvnamc
leadership of Ho Chi-Minh are trying
to re-unify Vietnam which has been
divided between the two parts. I had
been to Algeria. During 8 wvears of
solid fight, 15 lakhs of peonle have
been massacred and butchered by the

Franch damination. But u'tima-
telv what happened. what
resu'ted? You know, Algeria is an

indepe~dent coymtry todav., There-
fore. I am confident th-t the dav will
come when Vietnam liberates herself
from thwe clut~heg of foreitn domina-
tinn a-~A dec'»res herself as an inge-
pendent country.

Fin="%_ T want to say something
abont Cevidon. The Implementstion
Agreement BRIl has alreadv heen
passed. The Government of Ind‘a has
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entered into an agreement with arc the repatriates from Burma, the
Shrimabo; the historic Bill, the hus- mamjarity of whom are Temus. If
toric Pact, Shrimavo-Shastri Pact Im-  anybody comes o Madras, he cin
plementation Bill has been passed in come along with me to the China
the Ceylon Parhament after much Bazsar and he Will see the unfor-
debate and fight. Everything was all  tunate Jot cringing and crawling on
right. Something has been done, but the platiorm of Msdras. What hsp-
before implementing it, they are send-  pened to their assets, what happened
ing 5,25,000 pecple as repatriates to  {o their properties I want to know
this part of the country. 1 would whether the Government of Indla has
request the Government of India to  assessed them in consultation with the
consider only one thing. I do not Government of Burma, Nothing has
like to speak about it, but I want to  been dome. The géneral impression
quote what The Madras Mail has faith- g that, if

{ully recorded and has written about
repatriation

“Repatriation will cause s lot
of suffering. While the Indian
Government 15 already seized of
the problem of resettling the re-
ptristes (the bulk of whom are
plantatton workers) on the tea
and rubber estates of Myscre and
Madras, the Ceylon Government
must take care 10 ensure that
-the process of repatriation is made
least painful, Those who have to
quit the island must know of it
as quickly as possible. Suspense
will prove agonusing. The most
important thing is to provide for
the speedy disposal of apphcations
or the transfer of assets of these
repatnates The Ceylon Govern-
ment will do well to realise that
these repatriates deserve a gene-
rous financial settlement, ag they
have been largely responsible for
building up the uland’'s biggest
exchangeearning plantations.
There |s every reason to hope that
the Senanayake Government will
treat thizs human problem with
the sympathy it deserves.”

This is our expe-tation; this is our
Government

saying them this time, but some hon.
Membets of the oppasition have again
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lomination and we, at least my gene-
-‘.- cannot forget the arrogance—
r the humiliation—o: the domination.
fore, it is natural for us to
out when we see similar things
pening to ‘vther people. Even
when we were fighting for our own
ndependence, we spoke out for other
independence movements; we spoke

ands. I think, that in turn gave us
trength and helped our movement.
lay also we cannot isolate our
cy in this; we cannot isolate our
es from what is happening else-
ere. It is said many times: why
re we bothered with what is hap-
oening, outside when there are so
any problems within India? But at
o time in history was any country

ful isolated. Certainly, in this
century and ip this part of
century, there cannot be

isolation, when we are also closely
lthked with what is happening in
ther countries. It may be all right
dor some gmall countries who are not
o closely linked with various streams,
who have not been through a freedom
struggle, who have not got our racial
memories, to keep aloof; but it is
ot possible for Indis, it is certainly
g0t possible for this Government, to
teep aloof from what is happening in
the rest of the world. Whenever we
ave not spoken out loudly. it is the
members of the Opposition who have
nsed us then of sitting on the fence
of not speaking as loudly as we
t have.

" Much has been said about non-
lgﬂmﬁﬂt I have. here in this House
nd outside this House, repeated tima
ind again that non-alignment has at
p stage meant neutrality. There are
nly two.ways: either you are non-
sned or you are oliened: I would
ke to ask my hon. friends of the
ipnosition this: when they cricitise
on-alignment, does it mean that they
sh us to be aliened and. if so, with
om . with which alliance, with
hin countrv? Of those. who sneak
#inst non-alienment. we have a
t to ask this question, we have a

ABADHA 26, 1888 (SAKA) External Affairs)
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right ta have an answer to it from
them:.

‘Shri J. B. Kripalani: Any country
that helps us,

Shrimati Indira Gandhi: When
there were two main Blocs, the object
of non-alignment was to achieve a
detente. My hon. friend opposite,
Mr. Masani, accused ug yesterday of
preventing such a detente between
the two super powers. I would like
to tell him that, far from preventing,
if today there is a blurring of these
blocs, if there is a tendency for them
to talk more and to be a little closer
together, it is largely because of the
policy of nnonalignm=nt followed not
only by India but Ly an increasing
number of ceuntries all over the
world. This is not merely my vpinion;
it is the opinion of many people in
the world, including some of the peo-
ple whom Mr. Masani admires. (In-
terruption). He knows best; I need
not say. - v iy

Today it is not just a question of
people coming together. We still be-
lieve in the necessity of peace, and
when I said earlier that we could not
remain isolated from what was hap-
pening, this is one of the main reasons;
whenever there is a war, it affects
us; it affects our economy: it affects’
not only the Government's policy but
it indirectly affects the lives of all the
people of this country by pushing up
prices, by making the availability of
certain things difficult and so on. so
that we have a stake in peace. It is
not that we are just talking about a
high ideal. but it is something which
is very essen’ial to cur survival, to
our existence ; nd to our development,
So, we are interested in these
countries coming ‘together. But we
have to see on what issues they are
coming together. how that is going
to affect us, how it is going to aﬂ’ect
our national interests.

We are idealistic in our thinking
certainly, but. T do:not think that
our idealism is-in any way divoreed
{rom -the interests of our people: .-
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(Sbrumatj Indira Gandhi}
We have gone through,
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lesson the bittern:ss,
hon., Members of the Opposition to
feel that in all these twenty years,
India's volce has not counted. They
are free to say so. But it does not
after the historical facts, It dre: not
alter the facts thot on many occasions
1t is India's voice and it is Tndias qu'et
peraistent efforts at the UN and at
other internatwonal....

Shri Hem Barus
Forums.

(Mangaldai)

Shrimatj Indirs Gindhi: frrums—]

For instance, when the Korean
dghting was on, India produced a
resolution, We were blamed by both
sides right and le t that it was a very
wrong thing to do and we were leti ng
down everybody and so on. And yet
that resolution formed the basis of
the settlement which later came about.

So, it is not possible, just sitting ot
this distance, to judge exuctly what
tremendous work goes on belind the
or how we mf%®

-y
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Shri Bal Raj] Madhok
: 1s the cobject of our fo-eign
policy to sep whether we influence
+he world or not or to defend our own
vountry's interest?

$
g
:
|

d
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§
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i
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£

way
countries talk .
istan being threatened by a huge
India. The history of these prob-
lems, the pyschology of peoples, the
tragic use of small but dangerous mili-

larger
independent neighbours must be kept
in view when deciding our attitudes

§

As 1 said, our interest is very much
concerned with what is happening in
these other areas, and we look at
them not only from the paint of view
of what is happening todsy but alse
from the point of view of how it
affects the future of our country.

My hon. friend Shri M. R. Masanu

tried to compare our capture of the
Haji Pir and other points with the
Israell aggression, but he forget that
Haji Pir is our terntory at thk
moment

of: oy foamd : foe ot o faowy
R ?

of; avenf : g WM ? By
femr qg w2 YU ?

Shri Bal Raj Madhek: She is
treading on very danferous ground.

Shrimati Indira Gaadhi: It 13 oot

H
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of; wy feork . o iy ar ayg ot
ot xfr v o T &7

Shrimati Indira Gandhi; We have
not separated Haj Pir from the rest
of that land We do not accept
Pakistan’s occupation of that Jand;
Pakistani occupation of our land
covers a great desl more than just
those two or three points

Shri O. P, Tyagi (Morebadbad)- In
action she has accepted that,

Shrimati Indira Gandhi: We did
accept 1t for a particular purpose. It
there was time, I could go into the
whole thing, the Tashkent Declaration
ete.

8h+i Bal Raj Madbok: Now there 13
a road from Kargil to Leh. With this
road, she will know what purpose it

;

Mr. Speaker: Order, order. Let her
continue.
o wy fowd . g AT W e A
e AN g A oY $ T
Shrimati Indira Gandhi: The point

is that all these events are not 1solated
we have to assess their total

cerned, the Defence Mnister has
spoken here many a tlme, 1 have
Rone there recently not because of any
unmediate danger, but because | have
been taking interest in our berder
aress and our security forces who are
stationed there right from 1962, and
bave been visiting these areas every
¥ear since then. 1 must tel] the House
that it is always a pleasure to 0
there and see the fine spirit of onr
people, of our forces who are living
in such conditions of extreme hard-
ship. It is difficult to imagine what
hardships they face unless one goes
there oneself and sees for oneself.
1mmmmw
pelnt concerning detents. We are

JULY 17, 1047 External Afairs)

feration of nuclesr weapons, but we
feel that by itseld this does not solve
any problem. That is why the 18-
nation Commission was not called @

believe in total disarmament and we
think we should work towards it.

Shri Masani also dwelt at great
length on the nuclear shield and
blamed us for not following it up
Actually we dud take the initiative
Shry Masani knows that Shij L. K
Jha went to vartous places in that
connection. Earlier on; Prendent
Johnson had made a statement. How-
ever, that was a unilateral declaration
and it did not really call for any
application on our part. We welcome
what President Johnson said. Bu*
what we would like to see, and what
we feel is necessary must have also
1s & guarantee given by all the nuclear
powers or at least as many of them
as would find it possible to do so and
belonging to the differert camps, to
the non-nuclear countries—that {1
nuelear weapons are used agamnst and
of them by a nuclear power, the othert
would rally to their support. Thia
would act as a deterrent to any
nuclear power.

o} wy feod 7 W §, v !
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was sent along? What has happered
since then?

L]

~ Shrimati Indira Gandhi: I do -ot
think it is for us to keep on taking
the initiative. We have made our
. position clear. We have not really

had any positive reply.

« Shri Samar Guha: You will neitber
~ make an atom bomb, nor accept a
~ nuclear shield, What is the positive
policy followed?

. Shrimati Indira Gandhi: We should
work towards certain objectives. Even
if there is such a shied forthincoming
for the non-nuclear powers, we should
go a step further which would lead to
the banning of the use of nuclear
weapons against non-nuclewr coun-
tries, in the same way as the use of
" poison gas has been, by treaty, declar-
ed unlawful. That is the only way
in which it would help.

e
 Shri J. B. Eripalani: Poison ga:s .3
not the monopoly of any nation.

Lo e P o e frda
R WROET T HET LA AT FAT
=

' Shrimati Indira Gandhi: That is
it}e whole point about the non-prolife-
‘ration treaty, that it seeks to stick
to the status guo. It tries to have a
freeze. The status quo cannot c¢xist
once China is a nuclear power and
would not anyhow be a party to such
a treaty.

. I was very sorry to hear thal Shri
Bal Raj Madhok made certain remarks
regarding a lobby in the foreign office.
There is only one lobby in any depart-
nent of the Government, and that is
the - Indian lobby. Perhaps Shri
ghok is thinking of lobbies else-

“In this connection, the name of gne
i our officers was also brought in
s you know, there are definite rules
Bainst naming officers in parliament

ASADHA 26, 1839 (SAKA) External Affairs)
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in this manner because they are not
here to protect themselves. Once
before, an hon. Member of the Oppu-
cition had made an unfounded allega-
tion against this officer and at tha®
time, my distinguished predecessor,
Shri Lal Bahadur Shastri, stoutly
defended him. Such statements, spe-
cially when w2 bring in religion, other
such factors cnly help to weaken the
fabric of our society. The officer men-
tioned is an able and experienced
officer who has acquitted himself well
in very difficult circumstances. Theve
hhas been absolutely no occasion o
doubt his loyalty, and I must tell the
House that T have confldence in his
integrity.

I have spoken rather generally
about certain matters because 1 felt
that this whole question of foreign
policy has to be put in a certain pers-
pective, I would have liked to go in
greater detail into certain matters.
But 1 am sure that mY colleauge, thz
External Affairs Minister, will do so
ably, specially as he has been in
very close touch with the leaders of
the delegations from other nations at
the UN and knows what has been
happening there. But I should like to
repeat that when it is a question of
our security, when it is a question o7
defending ourselves—of course the
Army is very important, it is the first
defence—but the unity of the people.
giving an impression that we are ail
solidly behind that Army, is equally
important. I do not often agree with
Dr. Lohia, but I do agree with what
he said with regard to equating
poverty, the conditions in the country,
with defence and foreign policy. It
is a very relevant point and that is
why government policy in this or in
other matters is directed towards
taking things in a particular direction
which makes it stronger, step by step.
We are today not perhams as strong
as we would wish ourselves to be, but
we are making every effort at the
moment to gain that strength, botly
amengst the people and also in regard
to the defence forces. Tt is this united
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strength of the people, of the defence
forces backed by a united and disci-

plined people, that will carry us
through. I say this about discipline
lrecause  although hon. Members

opposite would like us to be strong,
sometimes they are not equally keen
on discipline. I da not think you can
have strength unaccompanied by dis-
cipline. So if we take these things
together, I think that we will march
forward and we shall. achieve the
objectives of our foreign. policy.

15.59 hys,

MOTION TFOR ADJOURNMENT—
contd.

ALLEGED FAILURE OF (GOVERNMENT .TO
ENSURE SECURITY FROM .ATTACKS BY
NAGA 'HOSTILES IN i ORDER AREAS OF
-Assam AND Mawipur—Contd.

Mr. Speaker: Nobody ean make a
speech in one minute. So we can
start with the adjournment motipn
now.

Shri Hem Baria (Mangaldai): Sir,
1 move:

“That the House do. now adjourn™.

I have gone through the statement
made by the hon. Home Minister
on 15 July in this House with due
care and caution. I congratulate him
on the siraight forwardness that he
has imported into his statement. Whan
the Home Minister gave an account
of the diabolical killing of 23 armed
constables of the Central Reserve
Police . and one more on the same
day—that comes to 24—there was a
shudder in this House.. I would say
that that shudder was very legitimate
because there is one thing common
amongst Indians, that js, patriotism.
These 24 armed constables who died
on- the -Tamenglong-Imphal Road are
patriots, - brave souls. .We, pay our
hemage 0 them because it is they
who are holding high the banner of
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Indian freedom in this difficult ter-
rain, in these difficult mountainous
regioris, The Home Minister has said
that the hon, Prime Minister has sent
Rs. 24,000 to their families. I would
say that that amount is very meagre—
Rs. 24,000 for the families of 24 pert-
sons killed. I hope and trust that
the han. Home Minister would try ie
increase the amount.

16 hrs,

" The- statement of the hon. Home
Minister pinpoints three basic th.nzs:
(1) the extension of this agreement
for the suspens of operacous on
the Naga hostiles callel cease-fire
agreement to areas in Manipur, the
Tamenglong Division particularly,
which was beyond the pale of Naga
hosiile aciivides before; (2) the use
of automatic weapons by the Naga
hostiles in this killing operation; and
(3) that the Government takes @&
serious view of these developments
in that part of the country. Added
to these three basic poinis that have
been pointed in his statement, I may
draw your attention to the statement
made by the hon. External Affairs
Minister on 10th July on the floor of
the House when he said that peace
and order, law and order, are main-
tained in Nagaland.

My objection is this. This demand
for a sovereign Nagaland was first
adumbrated on 21st May, 1947 by the
Naga National Council of which
association or organisation Mr. Phize
wias the President. And then’ the
Naga hostiles rose in armed revolt
against ‘the Indian Government in
1954. Since 1954 there has been ne
incident in this area of Manipur, These
areas of Manipur were comparatively
calm and quiet. By extending this
so-called cease-fire agreement to these
areas of Manipur, the hon. Home
Minister has allowed the fire of rebel-
lion-to burn there, as a result af
which- eur personnel are killed. 1
do’ not know why this was allowed:
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sang.  From

China At the same time m;
m are orgamising snother cam-

& cAmpaign of bringin

Kachins of Upper Burma mm.m::
fold, into their amint, and with these
people of Upper Burma and the people
of Nagaland and the neighbouring
areas, they want to constitate g sove-
reign Christian State. That 13 their
ambition now, and that also came up
on the fioor of the House, and to that
Mr. Chagla powsibly gave a reply
Why has it happened? This has hap-
Pened only because of the erroneous

Noga Hostiles
(A.M.) .

will lead to peaee ultimately 1n Naga-
land

What are they doing under the
cover of thus cease-fire agreement, and
what is Mr. FPhizo doing? Mr. Phizu
is ;n England now under the god
fatherly care of the Rev. Michael
Scott. Mr Phizo almost fizzled out
in London, and it is this Government
that has given hiym a fresh lease of
hfe. In his latest communication to
the President and the Prime Minister
of the so-called Federal Government,
he has instructed them not to scrap
{he so-called cease-fire agreement, to
continue with the cease-fire agree-
ment, because the cease-fire pays them
dividends

This cease.fire agreement stipulates
that no party, whether the Indian
army or the Naga hostiles, should
carry arms beyond 100 yards of their
camps, but what 15 happening? Whle
‘the Indian army personnel are con-
fined to their camps with their arms
and ammunitions, whatever they
might have. the Nags hostiles are
parading their arms and ammunitions,
@emonstrating them and using them
whenever possible as they have ysed
m this Tamenglong-Imphal Road
recently on the 12th July. This s a
clear breach of this so-called cease-
fire agreement by the Naga hostiles,
and we must take serious note of it

Under the cover of this so-called
cease-fire agreement, the Naga hos-
tiles have organised and strengthened
their so-called Federal Government
And would you believe me if I tell
you that in Nagaland itself where.
according to Mr. Chagla, law and
order have been restored, there are
two parallel governments now, one
the Government of T, Angarm which
12 friendly to us, and another that of
Sugato, the Naga Federal Govern-
ment? And from Kohima You can
see the headguarters of the Naga
Federal Government situation on a
hill top in Chedema What we want
Is this, that the Government ot T.
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Angami lawfully established in Naga-
1and which 1s a tender plant should be
nourished with all the support that
we can give him, but what is hap-
pening 15 that he is occasionally by-
passed. How? Very recently Mr.
Angami said* Mr. Phizo, for me, is
an outsider, he s a forgotten man
‘hese are his words, and you can put
wnese words 1n inverted commas, The
hon External Affairs Minister stated
on 10:h July that Mr Phizo 15 a
pritish national True, by virtue of
accepting Brilish citizenship, he is
not an Indian, but yet negotiations
are carned on with Mr Phizo fre-
quently Very recently two emissaries
of Naga hostilcs were sent to London
For what purpose? To contact Phizo
and have his advice. As 15 well
known, in 1965 you sent Mr
Phizao's brother, Mr. Yalley,
for the same purpose. He came back
He has not said a word to this Gov-
ernment formally I do not know about
the Federal Government, he might
have said something to them, but I
remember one thing. In 1965 on 5th
September at Dum Dum #irport he is-
sued a statement, and in that state-
ment I remember one particLlar sent-
ence of his He said* "My brother’s
ideas about Nagalsnd becoming free
remain unchanged.” The two emissar-
les who wont recertly have brought
back the same message judging from
the statements they have made. I do
not wunderstand why Government
should go on encouraging the Naga
hostile leaders to pay visits to London
to consult Mr Phizo who, as I have
said already, has fizzled out. But you
are gwving him a new lease of life. We
have our enemies also on our borders.
Peking radio is always encouraging
the Naga and Mizo hostiles; it des-
cribes them as revolutionaries. You
can put these words within inverted
commas. China and Pekistan are in
the habyi of taking sordid pleasure in
our pains. It is because of the inept
policy of this Government that our
enemies, Ching and Pakistan, are get-
ting encouragement. It was said here
that our Piime Minister is having
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talks with friendly hostiles, It i3 a good
coinage no doubt from the linguistic
point of view—friendly hostiles. What
i the use of holding parleys with them
if they are not commang respect
among their followers and are unable
to defiver the goods? Gen. Kaito has
taken full command of the Naga army.
Sukato the so called Prime minister of
the so called federa] government is
his brother. Kaito says that there
should be less moderate government.

Shri J. B Kripalant (Guna): Why
are you pointing your finger &t the
Speaker?

Shri Hem Barua: I am so sorry The
statement of the hon Home Minister
—I hope he wil| excuse my pointing
my finger at him—pinpoints another
thing, namely, use of automatic wea-
pons by the Naga hostiles against our
armed constabulary on the Imphal-
Tamenlong road on 12th July. Where-
fiom do they get these arms and am-
munitions® We were told years back
by the then Prime Minister that they
are getting these from the arms dumps
the Japanese might have left in Naga-
land during the second world war. But
reports show that they are getting arms
and ammunitions from gther sources
also—Pakistan and China, I remember
1t was Mr. Rolfox who gave a report
to a london newspaper that the Naga
hostiles are getting arms from China.
But that was discounted as false here.
Today it is an open fact that they are
getting weapons from Pakislan and
China What are our sectTity measures
there? Our security measures have
lamentably failed. If the security
measures did not fail, Mr. Lal Dengs,
the premdent of the so-called Mizo
national front could not escape to
Pakistan and then to London on a
Pakistani passport under the name of
‘Lal Khan'. He has returned and I h
that he is ill and lying in a
in Dacca. Let him recover as
possible. That shows the weakness
the security meastures.

4
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Sometimes back 1t was disclosed
here that two delegations one of Naga
hostiles and anothey of Mizo hostiles
went to Ducca to meet the Chinese
Foreign Minister Chen Yi. Unfortu-
nately our Government knew nothing
about that. We have a diplomatic mus-
sion in Dacca but it was silent aboLt
it; it knew nothing about this. These
connections are going on. Poasibly
those people are also opening a win-
dow on us—China and Pakistan, These
Naga and Mizo hostiles go to Pakustan,
Dacca There they recewve guenlla
trairung and from there they are
transported by aiwr to Peking for the
collection of arms and ammunitions
This shows the utter failure of oir
security measures in that part of our
country. The result of that was the
diabolicaj killing of so many person-
nel of the Indian Constabulary who
are l1ke good Indians and good patriots
are holding the banner of this country
aloft in that part. They know. it India
dies, who lives. It ;s for India that
they are sacrificing their lives, We
must not forget that.

As Mr Chagla has said, it 15 true
there s peace :n Nagaland. But there
1t no peace on the Asssm-Nagaland
border or yn Manipur, They are playing
a very clever game. They are having
peace in Nagaland doing nothing in
Nagalang but shifting their area of
operations to the border area of Assam
angd to certain areas ;n Manipur, These
are greas covered by the so-called
cease fire agreement, That is why this
cease-fire agreement shotld cease. The
cease-fire agreement has given them
&n opportunity to open fire on you
when they think it 13 possible to do so.
I should not be misunderstood when
I say that. T know as the hon. Home
Minister says that he takes a very
serious view of this, He will, I think.
continue to take a serious view
angd do the needftl to see that peace
i1s restored there. Whenever there are
lalks with the Prime Minister here,
the Naga hostiles start playing all their
tricks in Assam. They
their revolutiopary efforts with peace-
ful talkx When the fourth round of

!

Attacky by ASADHA 26, 1889 (SAKA)

Naga Hostiles
(A M) —

talles takes place very soon, the Prime
Minister should 43k them: Do you
once for all propose to live within
the Indian Union or not? It you do not
want to Jive withun the Indian Union,
I am not prepared to talk with yoi.
If you are prepared to live within the
Indian, Union, I ams ready to talk with
you and see that your aspirations are
fulfilled as far as possible according to
the Constitution of India

W fegh frw (afrr)
g, gare faanft o #
T A UsIwe worT Ter
AT g7 QEIHEE WA
a6 A R oag A ww
X E AT O g9 a1 AT A
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HUET &1 AOTAT  AA #F FT ¢
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[ fewfx fira]

w® vt g o woR dwr s
LR L LR R
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wEaT g | g o ke aed & o
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¥ %1, A7 wg amr ¥ wg fear
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smm w fom €1 99§ S@ 07
a &M Qi e W owErk wEA
@, W X mi § F A F NS
W ofeww w1 waF ¥ o
et @ T A X A ¥
¥ v Faw oW A aw E oA d
fxrwet dwgn g g fw
wrew fafrer wear gt & s amm
#z A wifezgwa & waw W
¥frt 3 #Y ag a7 7 www q
Tt | W R A A R R 8, garmd
@ § I &7 F, W 79 § ) 9gw
frar gt fer avamgr A § o
ot ¥fww ot &, Wy o g,
FwEr A SR P A § oI
¥ az agf O Ay & am g
t o g g€ AT g,
M qexar wex § 0 Afwa g oA
e & dr 7 ) fed 2% wn,
qar § wft qr e a0 e § 1 wrfae
¥ W ot T i R, g Y g
¥ @Y e aw o aEyowr
wit fowr aft wow

o waT A g § fewm A
I ¥ I v IN §, ¥
¥ w1 vdvar 7z @ & fw ag g
R wT A E, WX ¥ WA wrafag
w7 @ §) QEawnifosw
F*x # o N Ofem, eeRve
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Swgnr wgnm g fe wm @
Nt Ie w Wy oeT g
v wifge | § wriw A% & oy Sned
{arwg g e perd Afa w1 wamar
A" € wrwr wd figmm A @
A waft |TeTT wrar @I q
W gy W are sy patd
w fme 3 vradifa <A™ @ 2,
N« ITA .7 £ T % Aifg o
o wfgy | Jfwa § gu faar wiggr
a Wi wpmfs wne g woww
gl weR SO Wit Ix & wedar,
AT CNA@AN, qT IWE® I Wl

o¥RTRZ AMA W1 ARAW
Wi NprEN wANi  (gnyE)
agt wram

o fayfn fom & wmalt @1 &
*® § f& awr wigw ) W Ay
XA aq W wraT ST AT q@ T o
wiant 1 gn fod Kwmprrg e & o
& apr grw o w7 Ay fagifer
5t | oz fedft v ot wr wEA AR
2

Q% WAAm WA OTF WTETT
AT WHEAM 9 W SE R )

w W (yeFd ) awa-
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Nagg Hostsles (A.M) 12436
o feqfefrg: ag @t ‘v
wfd wy o garr Wk ¥

Mr. Speaker: Address the Char, the
parliamentary practice is to address the
Chair That will avoid the trouble

o feqfe fior  wow
Ywmysgugfe aw Sn @l 2
A WA A{ 1642 A FH WIAT WTATAT
T A AR XA awgw ® qFEYy
T qWEl TETATA ¥ ¢ oA A
sifom w7 4 1 dW o ¥ AfY R,
IE gATO A AORCE W v oAl
wim st 8, A A I T A
U gEG g

TRy RO AR g v ke
ugw fgew ¥ at ¥ qardy qw fafm
e aeft wifigh « g wolt ot & qw
fear @11 w8% Frcaw wed o
TG ww ¥ A wrar 5 W 4 W
3 wnw Wit 2 sre ¥ ferft Sz @
T | U §W g § 2Tw A
we ¢ faar af fagre & @ wrx 2w
T Y | o Wl B

anft § 1 vEd At ¥ g g XA
o & U 5 fzv € A wrh
wifgd | wT wre dur oy w3 o o
wrldww @Y amdvr  wafer &
wowe § fir agrel & wt & woere W
vt wrer fy Freificr wolt wifiglr )

ow oy ot § 1 gl wome a
wrft § | wg fad e arferfewe arelt
t 1 ww 9 g wor £ oW Py
woere Tuvt o Tt § 0 o o
o faftye Mfy O wigh | womx
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Now sk M st yotafiy T O faw mop o ertad Wi e
W IEE & | we Ay & erewr R § 99 W0 o wowre 9w

ITET wOETT WYY ot AN ok ) owey VIR | ey & et o it we

oy dar wifigh Afier ifer & gz Y
wfgd | wg wree W gFh wfed fe
T AT T ¥ a1 ar fafre
o @ 1w g wwar & fy w6
e & s of 1 Afw gurty fifr @
fafres oy wifz | Y off wf O
xRy fafew fewitfafers &= g
Aoy ot gy ¥ ad g2

Avrey ¥ gurt 2  wrE ATt § )
24 TATT &1 W@ qAT X Tk fory
fear @1 ag aga v ¢ 1 o et
T 3wk fold oy gar e e i
B o famlt & fa¥r o gamc
o ot ¥ma @ 2

TE-F1d Sarwn § vew sw (ot
frer wxor wew) : oaw ¥ o frar
AT |

Wi fegfe fam : o ¥ wfed
o waren wrar Wiy | ¥fww ot
W€ A w7 | QT g AT ATy frer
W W pArT O% wrE W oy
TEE W OF gATr e faar oy oy
WY T ¥ 1 JTOH o e f gura
oY vt w7 war o gw w1 ga
R AW s
10 TC w73 37 wifgd owaw et
*) Wit Wt waraw ot wor gy )
og T N1 e fafrec & wor
o ¥ fear §; oy woly ot WY O R
wreft § ot e wfek ar fe oy
€ woTwy & T voan 3§ oy
ek wrefusf o) cawdedtz g o

k aw & o spw g § fe
Wyt 9T woNTT o W e ot § i

g g 1 ® & Wiy § eaew e W
urff wieg o 3o o 72 & T
wrefiaf *Y

vt qrefed) ¥ off gy w Bfrare
g wfgd | far sy i
TR W T g E WE wer
£ = T v fe wi X faer
g ¥ wuE $ ¥ vaw fem o
AN w7 & Ay wohT & AT ot
7 oY fefra we ® qrgEr o o
v fan | o WY i fady o & qdy
qrEeT FA ¥ 5 avr of P oY T
Tadifa arlt & 1 madfr & A
Y 7 3y wirfa arit @ o
weifa ¥ o e g T o o
il anmde & 9 Lrer ware 2 fig
QT @F WA WA I g
g sfea

eard ety e wfed ar wxfemdt
«fed, g% 7 Fgee @2 ¥ Ty o
st gfawm a7t & 'y & Q@
ITH T T ey v owife dw ¥
Fareest frrerfiier g, former agerr 7,
TR 7T g wifed | o T e
ET 1 xgE & e wny gu € 1 afen
N T W T e ¥
oy, At ot ok ot e v 2w g
fowra =ff & 1 7 9 ard 20 ¥
tofedt gt § 1 wregn R wag®
o™ fo &t arit v e oy ot At o
wieft 1 vafed wgt o g € oedy
writ & fawrs forr foelt fgww &
v won wigy wfe el W o

- €W qTW i T ¥ T OF | wreT W

T O Y .o gy 4 wer ok ?



Fg AV ? off e A
g T W 9T geere i el
depfa & w urd ¢ | wgt wg S
wgt Wi, ot wW ¥ IAE Ww T
faar, agt fwdt witwr R 7 W W
QAT AW TOF A R g .
e frwdre §Y o § W gATT AT
wnt e @) amar & 1 & wgan g fw
o oft gk fafee wmew § o7 Sev
fafrerx & v e o A Aifa &
qarfaw v s wifgk | & e
i fe frOedt 7 WY Qe v
WY ¥ ®YE e T e ¥ Al g
WY X WO %7 ATHeN §, T§ W /W &7
mtlmqmﬁ&:fﬁ:‘r%
afr gewar § ar TEe! wE AT
T F STAT QAT | AT AT wrehT AY
¥t A Wt ary ok are arasia
gt ot 1 o Y 7 Wfrw ¥ w1l @ e
¥ framr ¥ ¥ wwen W g e
Y | W TR AT ¥ A A A
gawar § & qrowy A%t & e Aaw
wi A ¥ N FaEn o § et wew
TN T8, T a9 6 AL FEO0
g 1 o &1 e § foed & ow WY
QAT FT AT T FWET ©1 gw foere
ot § iR aer A 1 & wmA
wrgan § fr we g foir & fiw Sam
T ¥ T VT T ATAT WH + Y
oY wre At graT § Y wowre # i
wreart st wify anfis ammete gt
a1 @ o | et ot gree § ag W
¥ werr aff o gy

ASADHA 26, 1880 (SAKA)

Naga Hostiles 12440
(AM)
motion. We on these benches are as

unh. and as any one
that these things should have happen-
ed and these men of ours who were
defending the country far away at
thewr place of duty under dufficult con-
ditions ghould have been exposed to
this kind of massacre,

But, unfortunately, the adjournment
motion which my hon. friend, Shn
Hem Barua has moved describes the
incident under duscussion as “g platant
result of the erroneous policy pursued
by the Government” I tried to lListen
very carefLlly to find out what was
thig erroneous policy. From the way
in which he kept on Teferring to the
“so-called cease-fire" repeatedly 1 sot
the feeling—I hope I am not wrong—
that the policy that he thinks errone-
ous, from which all this flowed, 1s
what I would describe as a policy of
conciliating the Naga pecple. Now, it
this is the erroneous policy the ad-
journment motion refers to, then, I
am afraid we on these benches cannot
support this adjournment motion, be-
catse we believe that the policy of
conciliation 1s the correct policy in
this ronnection We believe that nego-~
tiation and talking is infinitely supe-
rior, even ,f it js long drawn out and
trying. to shooting Even, Mr. Winston
Churchil, whom Marsha] Stalm des-
cribeg as “that old horse”, said: “Jaw,
jaw 158 much better than war, war

Now, two attacks were made on
pulicemen successively jn Manmipur. The
Home Minister will correct me, if I am
wrong. but my recollection jg that the

cease-fire agreement does not extend
to Manipur.

Shri Hem Barua: It does.

Shri M. R. Masani: My recollection
also is, that when the cease-fire agree-
ment was being negotiated it was the

t of Manipur which said
that it did not want to be jncluded in
the specific agreement I speak sub-
ject to correction.

Shri Y. B. Chavan: It does extend
to gome parts of Manipur,
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Shal M. B Mamni: Well, it these
e within the cease-fire sgres-

Now, the ume-Lmit 1dea sounds at-
\ractive Bul. it needs to be thoight

o it fails, drawing back in horror
from what s to come.

We are engaged in a major educative
effort 1o edugate the Naga peaple, who
fee! tbey are different from us, to
educale them to feel that in this
family of the Indian Unwon
roorn for them, there i room
border
not all of whom share that {
ness. Today there 15 discon
berders from Kashmur at one
Manipur at the other, and what
do m Nagaland will have il
cuasiong on the rest of our rather getive
and dissatisfied border. And when we
are pursuing this major objactive, a
certain amont of patience may be
pecessary
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12442
It further went on to say:

velops. These may
negotiations of the
m'huhﬁquum,
Comminists particularly, are very ex-
pert. We do not want to
that. But the question does arise. If
you have a deadiing of two or four

capsble of being signed What do you
do then? I think that those who talk
of a deadling =should addresg theiwr
munds to thig problem now, not when
it arises,

It is quite clear that when we set
a deadhine, the ultimatum, then what



let us be patient, let us not censure
the Government for the job thuy are
doing. of trying to hold the ring,
keeping the talks going, and hoping
that some day the end will come,

We, certainly, do not feel that on
thus particular account the failure of
the Government should be called
errunegus or should be censured. We
do not think that this iz the way we
can deal with thus It there 15 g fuil-
ure, 1 would say the real ‘milure s
the failure to work out a well-
thought-out policy for all our border
peoples and hill tnbes, a policy that
wouk] assure them the fullest mea-
sure of autonomy within the Indian

ASADHA 38, 1880 (SAKA)

Boatiles
e

@t ok <27 (vwf) - R
wi § fe grroiin aeeg &Y warvht &
t® qEadiz qvw &1 fad far ¢
% swa § fo Q1 ok SR W
safewr @) wanFar ygltwwEr
o e g & X A o 1w
%1 faa! araer @ gwelt § T
wreTar gy Wt 6 AN g gew &
gaget W @ ot b grww
arAeTO § 1 agrdrcwTe w1 A Wi faw
feeme §, @1 wifcgdt &iv agr
A §, % N wra wyrara §, § w@q-
wa fof featdt sateme . §, T
T A §, Tga 99T g% A% ¥ wiiew
marw &, Ol g v & wwvana 8,
WA ¥ F ¥ wavera § 1 €
wara) B i ¥ afcfenfadf ® ow-
HITE W ¥ WA §H Wy A
atE ¥ grft § Wi ¥ W e oW
wam & wify w7 O T Ty T
st wigd § | Tvw s gEw
wodt axg & arad § ¢ fe o s
geate Mw o o wifew 9§
W AT ) o Wy ogE ag W
st t & g Rfece & @
Jucelht ot sgu wwd § wfs
T §O nat nft § | I A oA
avg & w1 fear & 1 i Fefrme &
MAWagNRMrsPA FaR @
qEaiz ftwr w @ § 1 tw T
¥ grerfeede sagre ¥ W W0
wora § fis v quatife e & an?
% 7% faw % el feaeeht £
o e R s d e ¥
fsh wevirear Y@, ow ot ¥
ot ¥ few % we § | wg warw Eav
Y § fo s a3 ow grew A gw W
ot www ¥ fiewre R T gom Al
v e Eew AR §
o ww www TR el
W gt ag At e iy s vy
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[Mr Derury-Semaxzn in the Chair.)

qg AT BT qW ¥ OF g
®a & ww et §, N whifes
sfie & awi, wifwwary s i ¥ dhm
¢ fega & 1 xafag smwgwar
arx % § v gw ofrfeafy o moften
WX 8w ¥ qAATHT W W@ ¥
Y §T GF-ATY &5 T OTHI G
F aX ¥ a1 7w gy WY s T
wifew fs 91§ OF g2 31 & ar feel
s § ¥ & ag mwer g g
wwdt ¢

afe SXATTR ©F AXFT 6 GARTY
% faq sifow 7 & g4, @ g Faw
WAl &7 ®&Fa 9 wfew gm
fafrmet a7 5 wodt R & =%
w1 & fs wRET, 1903 TR, ww fin
figer Fefigeear w1 wuraw 3 &) Tiar
fare i ok, 8 WX 9 ATk, 1907 7,
wa f& afemrie wic wiaw fawm awr
St ¥ arv § fewww gw, o
WAWEN B g FC F AN AWT TN
fed g | Sur fegm fafret age &
WA AT KA 8, ARET, 1964 F
few fefgww & v 2 &Y o
o AT o€, faw & a i ey
axf g | 4% IX TEER TN

LELETE
.%;i%*%%
7332

i
i

£ afag sy v & g W
wrar § fe mlie W fifs g g1
fowr g feagegmowa @ fe
miz & wif wew ot @ 8

a7 Wt w1 war  fis qadde #
Hife dveh § 1 & ag goTT g § fF
war nadie # oon ¥ R F ot X
S wTH AH IS Agv § WiT
aeew &z ¥ favy sdafl sk
Iawt 2w X 7@ frere fegr aar § o

? fragar s o g fe ay o
¢ 3% Twew § 1 g ot s &
a1 wfgr gr et A Y
a1t xw & gg wraAr qer &) § fr gw
= B | A §) 4 gan 9 @
7 oY ¥t 3 1 Yfex g A fpdt
AT TE 9 7 @ ¢, a0 e afy
R qr /17 ¥ 97 Faw fafqed
st T §, T 1 @A, ww
sonm AT e woT W 0 W@
wravgs § fr g0 Wi awr omex 59
w5t fas aree ¥ ff v SO
¥ g ) 8 s @t avnfae
yrdwat ag o §C EH wR | AT
wTEg, st 4% T54T, Iq A F T0dE
@ @ ¢ 1 g @ 9 fel oag
§ oF wrw A 1 a7 A W fdt
wifz &vn & ¥ & fpet arx g &
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& fex fader worr wge ff f
wy T frd wTeTC & grat ¥ ww
X Trwr aft § ¢+ wre Afed fw o
vt 9if orhfrew T @ I
wgt & Rreltfore GraT$ at # aavtar
& R &t g ¥ wi ¥ s At
wor aft ) WA | I T W T
st ¥ gud fedlr & A0
& erc ow F77 T T, I wiiew
®7 ¥ INT 7 5T TT A ol W 37
x x%, 3% dhwfre o> smafaw e
w1 (A T W, ATAw XA P IR
wx#re g o feam § afgar o
&, 1 AT WY G R A AN P
g dw & & gat i T T
war= gor g ar & Afee fer ot wr
& Tt ® gere T 2t e aowy
¥ FErRaATE ¥ wTAN & AwT P
oft feafr Foor wifx wf s2wi ®1 &
@ T TAfeRw T A Y
war § Afww qr & v o A A wf
q¥1T F qOT AT W )

g M1 3% § e 9 37 6841 & T
w1 B g w2 AfeT 9@ o 79 agr
qC GRMNT QA HFT IV XML
" A (LY W g% A
w0, 97 ¥ gead W A g v
® 94T AH T, IR T
® WRY WX U sw & fon ¥
we A I, I X |/ F e
FX TG Izvad fe ¥ qw & g WA
& Y TUFA © T FHE I4TH
g EAT AARNAT O § g N wey
ey

FoRT Y A AT § fs wg v
Ty Y fask gftre v ar fafwedy
witwey ¥ ofic & 7 W@ fw w
gt *Y waear W §E0 A ¥ EWE
w7 SwerT WX ¢+ oyt 6§ @ T W

ASADHA 28, 1389 (SAKA)

Naga H
.’:A.Mnfm e
% wv s wEfe fear s
I AT & few ol o wSforw &
oy wfeT S A TR AR g,
ONTAE T IOET Hwwr
Ty iy o o

wa % & ag sz W g f
qTRTT 97 AN I§ (EATH wAT wwr
fs arere 7 vo oft fear 2 7
Aife &t & oty gdifa 7 gdead
g & @ AW AT & ) AT w( g
fadta afrarfaw wc Wt ofrfegin
1 ofeart awr w1 Tgw Wi AT
FGEATOE AT R ) FA KA WA
T F e W g aAergr af 7y
afgr ax wwar w7 ¢ fE w15 gy
TN IZTA A AF AT T F1ATAT |

A1gq v 7 A qFIAE qwA
YA AR H @ g & s @ fa iy v
g1 & s o g e ot @ g
¥ Y T8 T T F AT T
w1 & faw w97 /2a 3 1 a7 e
AT OF T a1 gL AQ & afew
g AT {EA QYT A 71T F ANA 7T
fgg o esm g fFwamn
W $T & qg WIT QRATHZ AWMA
AT AT

Mr. Deputy-Speaker: Shri H N.
Mukerjee,

st WY T Wi (Wire)
JUEAN AERY, I § VI A7
w TMTE |

Mr. Depuaty-Speaker: I cannot

exactly follow that. On every de-
bate, if I were to follow that order,
it would be awkward.

of smwre e Wl TR
wTETe W W & 3w qar |
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Depuaty-Speaker: I shall do it
ag a3 as possible, The bon. Mem-
ber will get an opportunity.

Shri Jagannath Rap Joshi: There
13 no question of opportunity, but you
should follow the procedure strictly.

Mr. Depuiy-Speaker: The other
day, seversl Members excluding those
belonging to the Swatantra Party
raised the question why every time
the Swatantra Parly representative
should get the opportunity to initiate
a discussion. At that time [ said that
normally we followed that order but
it was not necessanly that we adher-
ed to the priorities as claimed on the
basis of numbers.

o w fawd (wiT) - ot aw
U% qATNG &1 "qvn w1 faam WY fe
zat 7™ # gfafeor a8 fear &

ot e weN;  faa weEqn
a wmm 0% sera fegr & o 37 WY
waa~ fear anar wfew

$bri H. N, Muokerjee (Calcutta
North East) As the discussion has
proceeded this afternoon, I have du~
covered with a lLittle amusement,
mixed perhaps with also a little cons-
ternation ihat perhaps for the first
time in thus House | found myself in
sgreement with many parts, though
not all of the speech which Shri M
R. Masam: made a hittle while ago.

Shri D. C, Sharma (Gurdaspur)
Let him take care of himself.
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frontiers, whether in the north or in
the east or in the west in regard to
our neighbolrs. We find this sort
of thing happening all the time. We
are becoming a rather pathetic body
of people in this country who tuke
up poses 1n bravado but who cannot
get a thing dome. We always hear
that of thing. Why do we not

gort
get some indication as to how Gov-
ernment is proceeding”

At one time there was a peacc mis-
sion. Whether we like 1t or not, most
of us felt extremely annoyed about
the doings of a reverend gentleman,
Mr. Michsel Scott. But he is out of
the pictare He may be pulling
strings from somewhere outside and
still comtinuing to do Jdamaze. But
anyhow, there was a peace mmssion
which frem time to time would put

sblc formhulatiohs which could be the
basis on which certain discusmons
could coitinue. Now we do not
know, There 18 no pesce mission. As
far a3 we know, from time to time.
we have heatrd of sarvodaya workers
weing to Nagelend oaly a very few
a microscopic mmnber; they go in

X
i
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80, all that we are told 1s that this
Government i sticking to the propo-
sitton that nothing will be done out-
side the ambit of the Indian Consti-
tution. We are all working within
the limitations of the Constitution,
and we consider our Constitution, i1n
spite of 1ts limitations, as a very good
thing, but obviously the Nages and
the Mizos and 30 many other neople
near about—NEFA 13 asleep at the
moment. but one never knows when
there 15 a kind of explosion, and this
Government comes only after the
event has happened, it acquires what-
ever wisdom it does only after the
event—do not appear to consider the
Indian Constitution 5 good enough
formulation as far as they are con-
cerned. Have we any ideas? Is any-
thing bemng thought out in regard to
thus matter?

1 do not want Government to talk
too lowdly n Parhament. 1 do not
understand, for instance, when Gov-
ernment 1s expected here 1n this Par-
liament to say what it is doing or not
dﬁn'mrematonuclurw
and that sort of thing, The most
arnazing thimgs happen in Parliament.
1 do not want to Government to come
forward and talk about these things
We do g thing and then talk about
mnmmmmum.

regard ag

In to the N problem,
regard te solutions with some confor-
mity with our Constitutien, I do mot
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wer et Bt @ I gw Ty
i D v w1 0w T darfe)
o & fE@ wenm el g
& ¥fen afie "o 928 ¥ v
¥wm famr Wt ox fer & wmew
qra e @ we e | ofe feafae
oty Wt @A Y there Would have
been more bloodshed fawed alegaw
o v § A ag I AW A
ot wrft &1 IWR AW 4T WO Ay
s A afes AW w1 SgE SO
ven ¢ W ag W aw g oWy
Tt a8 fred 20 @i &
& fow ffa & dsc A Esdhrw
W T o gt wpht qwt d
war few 9 ? argsw e oW ?
fw a1 g weran sy wifa fwe o¢ wdmnr?
W ¥ ag wer v R S awm
oIy AW ) ITAM ) W WOETC
& wewew ¥ foed 20 amY
M N wyfm g
gw¥uw wga; qgm ¢ & Even
geuius his got its own limitations,
but stupidity is boundless, wadtqT
Yot gw w7 Wiy W § ofiT Q6 O
@ wwew ® ww wpec A g
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5wk s R ite gy
awer g AR vt ! Jub ot § awwww
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e & fawr fearar a1 s Afer
the States Reorganisation Commis-
sion submitted its report and the
r ions wure accepted and
impiemented, there will not be any
new State. ¢ ¥ foifore qwd-
™ W Fom mmite n 17 el
Government policy is to put a pre-
mium on viokenoe faivg war fear am,
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wtarere ww wehr §) ag iy
Fe ¥ M g wwars o safer
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¢ fo oy vy S waenda A g
o WTTT wORTC X xa uwwrx oy
w wrargr ¥ frar grn dtedar

qrfigeat & fonir % syhw

3
A
i
|
%
#



23499 Atushs by  ABADHA 35, 1089 (SAKA)

wfec ﬂumt qWT
o for R e T {7
¢ Wit foly @ & B feht
O w' Mlm"l.
el for o ow ¥
ot Tt ey ¥ ok
# wamy &a Wk qret
e YT ¥ owr o
o} T A ¥ et
| AT WhT ofy g,

]

1341

4437

1371734%42
1
1
a
3
-

fams g g, 94% Fad ¥ g

avr fewred, Afer ey e ativ
e ¥ W § T g aw
TN

Naga Hostiles 12480
(AM.)

qw fewyr gur dw g ofic wrht wd
wolt gt 1 fer oy W12 Yy
¥ vt srint s 1 TS

fe =ff ¥wa ¥ wfgg)

We can give solutions 1o the world
problems like the Vietham problem
and other problems put we cannot
solve our own problems.

fr-a§ fiv wiw AT Wig I
of garc il 1w T
W #1 gw Ay & oRq o fecagw
sT 5 o Gaer 1 g W EweTel W
™A w1 ghw e g
™ sy ¥ ey & o weey wY
@ wyfad) w1 @ Sfewst
ofs g Hife wvw 1

™ W ke & gw wrd-eom
WEITY T FREL F@ [

i wrim T (WEEE)
e Wi, § ga W O s
w fedw oo ¥ ford wwr gwi g o
& swwn f fw oy et gt wY
thfmaafitn sy fs
T B ¢w wa & wift W s
¥ oy ¥ g0 Wifew e g& Y
wol wifgd, ag war N agi § (s wowre .
& faekerd ¢ fe v &7 & wife
e wwear ) o @1 aae ey
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[ wy fowd )
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fedt w1 0 gty & Ta%r wrq AR
@8 A a fa WK Y ), TAR
oy qraNi w91 owr 9y -
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ofic agt g g a1 a® wdw awr wrd-
o wow ax ark § A x& ¥ v
ot T mym, o wlwr
¥ WA ¥ UF G0 XETET S0AT
tofag & oo wafre el & 0
sgm fe Az &t AN owelife §
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agt §F wrar @ ¢
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We can see how Government’s
licies had been wrong from the
beginning  from the  results
1 tuéy have created. Since the
ernment adopted those  poiicies
‘their attitude towards the Nagas
the tribals, what has been the
sult? ‘The Nagas were converted
hostiles first. Then the
"have been converted in-
osttles next. Now, I do not
'w when they are going to convert
Assam hill people into hostiles.
nd I have my own doubts whether
ax_-e preparing the ground to con-
ert the tribals of Tripurg also into
tlles At this rate, where will they
ake the country? Section after section
is being converted into hostiles. Per-
haps a day might come when they
will convert the entire people of our
I.mtry into hostiles to them, and that
gy be the doomsday of this Govern-

me
o

What should be the corner stone of
the policy of any Government to this
problem. - The cornerstone must be
‘that there must be real safeguard,
guarantee, to these sections of the
people so far ag their way of life is
concerned and so far as their lands
are concerned. They must be made to
feel by the conduct of our Govern-
ment that they are very safe, their
‘way of life is safe, that confidence
must be created. This must be the
erucial corner stone as far as any pro-
policy is concerned.

But what wag the Government’s
policy? In our Constitution it is
aid that after ten years a commission
be appointed to go into the ques-
how they have been dealing with
tribals ang all that. The com-
on was appointed and after in-
gation, what did this commission
inted under the provisiong of the
titution say? That commission
dmitted the failure of the Govern-
nent to safeguard the way of life and
he lands of the tribal people, With
egard to the tribals in Tripura, a
pmmission wag appointed under the
hairmanship of Mr. Dhebar. That
also admitted one fact. notwith-
ding what the late Pandit Pant

ASADHA 26, 1889 (SAKA)

Nuaga Hostiles
(A.M.)
said in 1856 that the admission of re-
fugees into Tripura had reached a
saturation  point and between
1956 and the year or report of the
commission, six more lakhg of refu-
gees had been settied there. The
Dhebar Commission says that, as a
result of this, thousands of tribals of
Tripura had been displaced from

their lands,

12470

. With regard to Nagaland, the Gov-
ernment created the State of . Naga-
lund in 1960 under. our Constitution.
But what was the position in 19527
The Nagas approached our Govern-
ment with a demand to a separate
State within the Indian Union in the

year 1952. The records of the Gov-
ernment cannot deny it. But
then, in 1952, the Govern-
ment rejected that demand. For

some years, military force was used.
At last this was conceded in 1960, but
after creating serioug doubts in  the
minds of these people. about our Gov-
crnment and agbout ourselves. The
suppression of that movement created
more doubts. Now, in 1960, when
the Government has conceded Naga-
land, the Naga hostiles say: No, we
are not prepared to accept it. This
situation is the result of the Govern-
ment’s policy.

During the discussion on this matter,
I was happy to hear many friends
from the other side saying that this
must be treated as a national issue
and not as a political or party issue.
One of the reasong for the adjourn-
ment motion was ‘the erroneous
policy’, though we do not gccept the
content of erroneous policy as -enun-
ciated by Mr, Hem Barua. Let there
be a discussion, closely following .the
Naxalbari statement. Many of our
friends here did not refer to that
issue ag a national issue but treated
it as a party issue or political issue.
In Naxalbarj one police officer was
killeq but ten people died on the other
side. Then it was raised as a political
issue. The moment certain things
happen, the cry of law and order
break down Is raised and central in-
tervention is suggested. Here 24
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even among brothers, it was ex reme-
ly difficult to discuss anything, Today
hatred gnd suspicion have given place

ly, it is a less developed area—that we
can say. But they are hghly cultured

tunities, they will not lag behind the
rest of thewr countrymen

It 1s therefore our duty to gpproach
this probl.m with a sympathetic mind
and not with superiority complex. We

JULY 17, 1987 Nuga Hostiles (ASL) tagyy

objective eyes and to apprecia‘e it
with an op:n mind. Do not put the
blome either on the Government or
anybody else We should jolntly
solve the problem. This can be done
only when you appreciate the raal
crux of the problem I would there-
fore appeal all the members to come

Shri Umauath (Pudukottai): I wish
to associate my group with the ex-
pressions of homage to the 24 armed
personnel who died recently.
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wy vy | 7u &hre wfewr® ¥ vem
ohalt Y g ot forw oy fis o o ke
vt W o & v yu ww & fag
avmte ¥ qwe, mff fsar arlm, ax aw
vt F wifie e gt ) w1
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Vir Shastn which I clamify into one
category.

Shri Jagannath Ras Joshi: National
category.

other people. I have many differences
about the approach that they have.
1 mentioned the different category
only in this sense,
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{shri Y. B. Chavan)

House that we do not want to give
up this sttitude towards this problem,
Wa want to pursue this problem and
whatever problem is remaining, as I
have zaid this morning, wa propose 1o
rursue that problem energetically and
try to find solutions as early as
possible,

My hon. friend belonging to the
Communist (Marxist) Party introduc-
ed Naxalbarl. Is he guilty conscious
about it? He has unnecessanly
brought it here. There is no com-
parison between Naxalbari and Naga
problem,

Shrl Umanath: | know, he would
say that

Shri ¥. B. Chavan: I am glad, he
knew that T would say that. There
18 pothing common between what 15
happening in Naxalbarj and this. This
is a very separate problem, a problem
which requires an approach of its
own. Ths problem will need a sort
of mixture of sympathy and under-
standing and we propose to follow
these problems with that understand-
ing and sympathy, But when we see
that they are also trying to do
excesses, then we have to think about
that also, because the lives of the
24 people who were killed in this

JULY 19, 100  Nage Hessfles (4.M.)

Therefore, I am saying this. Certainly,
it is a service to the nation. After
having given this opportunity to
discuse this matter, there is no point
in pressing this adjournment motion
for further discussion and voting

8hri D. C. 3harma: The hon. Mam-
ber had made a suggestion that he
wanted a liberal policy. What mare
liberal policy does he want?

Shri ¥, B. Chavan: He was plead-
ing for the same policy that we are
following and nothing more.

Shri D. C. Sharma; There is no
need to change the policy.

Shri Hem Barta: 1 am grateful to
all the Members who have supported
my adjournment motion. [ am sorry

have put words into my mouth or
statements into my mouth, which I
had never sald or uttered. I Dever
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to the report of the parliamen-
- delegation, I would submit thai
at  delegation visited Nagaland in
ary, 1965. I do not ggree with
im when he says that thinking
be always static. There is a
process in thinking also. At
e time, these incidents have
d me to think anew. T had
or rather, we had said that efforts
ld be made towards a peacefu!
lement of the problem, and I stand
that :even now. My adjournment
10tion was not on that. My adjourn-
ier motion was on the failure of
sovernment to take adeguate security
asures in the area. They have lefi
he* whole of eastern India to the
hounds' of war and to the hounds of
lolent activities. That is our mis-
lortune. That is why I had said that
e Home Minister should see that
‘adeguate security measures were

About the composition of the armed
pstabulary I have to make a sub-
5 The armed constabulary, as
have today, is composed of old
_ex-servicemen from the Army.
d like the Home Minister to
tilise the services of the Army or to
reeruit younger people, not older
seople like us, to the armed constabu-
ry because that might ensure some
cunt of security to the people
g in the eastern regions.
- ~
i D. C. Sharma: What does it
er whether they are old or young?

_lii-i Hem Barua: There has been
failure of intelligence also. These
\ *qa’hostiles were in an ambush and
} ked our party. On the very same
they attacked another party also
1at shows there is a lamentable
lure on the part of Government to
that the intelligence services are
sed properly in that part of the

ni i§ not here. I listened
‘with due respect. The
this country is that there

ASADHA 26, 1889 (SAKA)
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(A.M.) e
are people who use very nice slogans
and say there should be a peaceful
settlement of this problem and that
problem. But when you ask them to.
give us a formula, they are unable to
do so. If you have the courage, come
out with a formula. Come out with
a formula, if you like, that Nagaland
be a sovereign State. If you have the
courage give us a formula. Who
wants war? No Indian wants war.
At the same time, I would say  this
much also that no Indian must = be
allowed to challenge the territorial
integrity of this country.

When Sheikh Abdullah goes to

Algiers and meets Mr., Chou En-lai
vou adopt one standard, But you
adopt another standard for these

people, a section of our people,” who
are indulging in treasonable activities
by seeking the co-operation of our
cnemies like China and Pakistan, of
which there is no doubt. If tomorrow
I hoist the flag of independence at
Gauhati and say that ‘from today
Assam is free; I am the Prime Minis-

)

ter’, would vou allow me to do that?

Shri Nath Pai: We will expel him
from our party. s .

Shri Kanwar Lal Gupta (Delhi
Sadar): Government will invite him
tc a dinner. -y

Shri Hem Barua: Shri Nath Pal
says that he will expel me frem the
party. But I know the Home Mirdister
would immediately put me behind
prison bars. ' g

Shri ¥, B. Chavan: . I have faith
that he will never do it. ;

Shri Hem Barua: 1 believe in a
united India, in the fact that Indie
must be strong, India must live. As
I have always said, if India dies, who
lives? . &

Somebody -spoke about the peace
mission. It is defunct now—no doubt*
about it, Shri Jamir made a pointed
reference to the fact that the cease
fire agreement has given certain

-



‘T2493 | Attacks by
" {Shri Hem Barua]
advantages. He mentioned one, that
the Prime Minister of the so-called
Naga Federal Government can go and
meet--he has already met—the Chief
Minister of Nagaland. That is an
advantage, no doubt, but there is an-
other side to it. On March 7, 1966,
when the jeep carrying the Home
Minister and the Food Minister of the
Naga Federal Government was detect-
ed in Jorhat with papers and docu-
raents that showed that the Naga hos-
tiles were responsible for the blowing
up of a train in Assam....

.Shri S. C. Jamir: When those people
wgre arrested, I happened to be in
. Jorhat. .Neither the Food Minister
nor the Home Minister was there. It
~was_the Seeretary to the Home Minis-
ter and one colonel. Under the cease-
fire agreement, they could move abotit
freely. No objectionable documents
were found with them, nor was any
ammunjtion found. It was only the
pal;pa who planted some ammunition
in_ their bags.

...Shri Hem Barua; ] am very glad to
hear this. At the same time, I remem-
ber this also, that the distinguishad
Ppredecessor of the present Home
Minister, Shri Nanda, admitted on the
floor of the House about the invglve-
ment of these people in that matter.

‘New,  under the cease-fire agree-
ment, there is an advantage. These
‘Ministers of the Naga Federal Gov-
ernment could meet the Ministers of
the established Government. At the
spme time, the jeep in which, as Shri
Jamir says, the Secretary to the Food
Minister was travelling also bore the
-numbar plates . of the established
@overament of Nagaland. The cease-
- fire ‘has given an advantage to the
- Maga hostiles to this extent that the
vnderground leaders, whenever they
"want, could use the Nagaland Govern-
"ment vehicles for what? For revolu-
‘genary purposes? This is also a fact.

: Phe -peace mission has done good
work, nobedy says it has not done

JULY 17, 1967
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gogd work. Mr. Mukerjee made a
reference to the contribution made by
Mr. Jai Prakash Narain. Mr. Narain
alse eame out with a suggestion that
Nagaland should be given a politieal
status similar to Sikkim and Bhutan.
If Indians want the break-up of this
country, I will say the destiny of our
country is in danger.

Shri Bibhuti Mishra: Seme time
baek he was vour party leader.

Shri Hem Barua:
leader also.

He was your

Shri Bibhuti Mishra: He was never
my leader. Mahatma Gandhi was my
leader.

Shri Hem Barua: We have respect
for him even today because he is a
great man, but Mr, Mishra who dis-
owns him is also present in the Cen-
tral IHall when M. Jai Prakash
Narayan comes to address a group of
parliamentaries, because he is from
Bihar. That is the only link.

I want to say gquite clearly that
effective, adeguate security measures
should be taken. You cannot leave
the people in the eastern part of this
country to the mercies of these
attacks. There are many incidents
like this, I can recount them. You
must take proper and effective secu-
rity measures. I know the present
Home Minister knows how to be firm.
He must be firm with these people.

On the other hand, I did not say
that you discard the negotiations.
What I said in the course of my speech
was this, that when the underground
Naga leaders come to meet our Prime
Minister this time, the Prime Minis-
ter should tell them point blank jf
they are prepared to be within the
Indian Unicn; if so, we can consider
fulfilling their aspirations; if they da
not want to be in the Indian Union,
as I have said, no Indian has the right
to challenge the territorial integrity
of this country., and any Indian who




and Maha Bharata We are culturally
one, but because we are not polit
cally and administratively one, we
pull spart Therefore, this talk of
cultural and soclal contact is no good
You might have any number of con-
tacts You may send your boys and
airls 1o Nagaland to sing and dance
and ask them to send their boys and
giris here This 15 a political pro-
blem Within the framework you car
give any concessions to them

Mr Deputy-Speaker: T will put it
tn vote

The Deputy Minister In the Depart-
ment of Partlamentary Affairs (Shri
R L. Chaturvedi): Does he press it?

Mr. Deputy-Speaker: He has not
said a word We will have to take
the vote

The question 3=

“That the House do now
adjourn ™

The motion was nepalived
1890 hns.

*CORPORATION FOR CLOSED
TEXTILE MILLS

Shri §. R Damani (Sholapur): Mr
. T am grateful to you

Deputy-Spesker,
for giving me this opportunity to

" Mai.an-Rour dlscussion.

1838 hm.
[Swm1 G B Dmnuiow m the Cheer]
Our textile production s gecond
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